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LOK SABHA DEBATES

! LOK SABHA

Thursday. Apriit 7, 1977/Chaitra 17,
1899 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWER TO QUESTION
SHORT NOTICE QUESTION

Regularization of Unauthorized colo-
nies,

SNQ 4. SHRI KANWAR LAL
GUPTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to

state:

(a) what is the policy of the Gov-
ernment regarding the regularization
of unauthorised colonies;

(b) does Government propose to
change the Master Plan; and

(¢) if so, will Government an-
nounce to set up a Committec to sug-
gest necessary changes in the Master
Plan?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1I SIKANDAR
BAKHT): (a) It was decideq by
Government in February, 1977 to re-
gularise the various unauthorised
colonies in Delhi subject to certain
terms and conditions. Copy of the
orders issued is placed on the Table
of the House. [Placed in Library. See
No, LT 228/771.

(b) Wherever such regularisation
is considered necessary and is feasible
in accordance with the terms' and

2

conditions stipulated change of land
use will be considered on merits for
being incorporated in the Zonal De-
velopment Plan/Master Plan.

(c) A High Level Implementation
Body is to be set up to watch the
progress of regularisation and deve-
lopment of unauthorised colonies in
accordance with the policy laid down
by Government,

st ¥ax o™ O : frew fw T@hF
FOT ATS qT@ AW HTLAAT T
7 9oy FT gR FF frar & o+
Wy F gEia T 3@ TFR ¥ gd
g, femrfaem &Y avg & g€ 2 1 =g
SET T T § gt ifew gHAdw
W AT & A ghTT A A A Q@
@ £ aar ey St Faman fF o ag
3% g & f5 & wg fefamer 1974 8
qqT HAl #1 ANE A A g &
AHAU &1 A #, fag ag 4w
ag aq fwar war ar fF1971 & aga
F o fagd swsws & I qre
fear sro, @ew 3 famr sro 1 & ST
|gar § fF g favig F@r oswr sy
FY AT F TET g 97

TGN T AN IS AGHFT TF
qF oy ?

AT HIT FI1E T aATEA [Faq &<
FT § G AF TF FAAT FT T7-
aqgs &< faar sgar ?

SHRI SIKANDAR BAKHT: The
decision of demolition was taken at

a meeting held in the then Prime
Minister’s room during the first half
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of July 1974, The high level imple-
mentation body will be set up very
soon.

SHRI KANWAR LAL GUPTA:
Can you fix some deadline for regu-
larisation?

SHRI SIKANDAR BAKHT: I can-
not give a deadline just now.

T ®AT ATH N : FAT HeAl AGIRA
TWIR F& greE9 F1 fF greex wwm
¥ age gri AR AT gF W W &’
ERMT ? arreely AT STt g &Y FIASAS
g 9 # wree o ® TS W ofiar
TET FamET AT g AfFA ~gi FH y TW q15
AL T FT ATATET § A FAOST 7990
T AT E T IF FTANS F AT
T F1 AT I9 FW AR OFR T3 05
T IHFTC & T JET qE FIAAS ¢
3 femfaw 4 Fr s

% uriwe el #1 St qgy Al
THTT T g21 7T g &F fear a1 =i
g3 THALST G § | T WY qqr
T & fF 98 o o s\ o iRdw
&t st =rfge 1 agr oY, @R, IAW
T &V & s Aear g fF o wmw
IAFTHE T A TGN A T A
g & waar w4t 7

freft e A T@vr g ger |
IT AW F qFF TETT qgf X q 1 F
ST g § 6 g adf o) dx
FAT F& T FAET ITHT FEI 9% fag
s ?

SHRI SIKANDAR BAKHT: With
your permission, I have already an-
swered first two questions that the
use of the land will be considered on
merits and changes will be made. In
regard to part (c), I have said that
the development of unauthorised co-
lonies will be made in accordance
with the policy laid down by Gov-
ernment. It has also been committed
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by the Government that those who
have been displaced from residential
areas, will be re-settled in the same
areas,

SHRI JAGANNATH RAO: After
the lifting of the emergency many
juggi jhopris have come up in a mush-
room way. Will the Government see
that - they will be demolished after
providing basic amenities to these
people?

SHRI SIKANDAR BAKHT: It is
receiving the attention of the Govern-
ment.

gfea Fo oo fANN : 1975-76
#§ £ FAET FTogASwd 4 fra
faar mar a1 AR IAA T AFTA AA
wiew & | o= gamA @ far o s
¥ e A & gEY TG AFTA AT
JAE A, FE R AN AL A AT
HAY T OF AT FY QAT £ A7
faa%k wara arg fau g & g4y T
3T FT FTH IAATH FLA 7

ot fgmzT a@@ oY g7

SHRI P. RAJAGOPAL NAIDU:
Will the Government provide alter-
native arrangements to the displaced
persons?

SHRI SIKANDAR BAKHT: Yes.

Y THAT 9g1T WA : F A Y
§ ST wgaT g fr fo st & 9%
oy 3 & ST AR A T AE
TorasT 27 o< fre s @ g7
T I8 9 98 § {7 aga @ T
FEl X W T oTweaEr & e
faar wTeral &1 fota forg gu SR T
s dsdFfira frarg | FwrEdna
FHT IT ST G@ETA &1 W g fagw
FfrfmamiFmag ¥ = frad
7y § fear <rraEt & W, & S9
N Y 9T T 74 F foq w97
fray w & sy wfagfa & fag o
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@R qfaa wgraar ¥ AR afag
FI | 741 79 A & (5w qwR 2]

A ?

it fggara@m . shras § @
AT FT 2@ AL AT E |

s THAT NWIT NERY AV TG AGT
qeT TAT § A SH A FT AT E

=7t (3% 7% 78w : qaT #1987 T
& % T A1 & AFTAT T T IS qX
q firgray w47 & 1 3E A9 F 98
FT GAMAT FIT A T537 § oaw
QT AMAT, IqF AR AT FZIRMI

PROF.  P. G. MAVALANKAR: 1
want to know whether it is a fact
that nearly a1 million people are in-
volved in this kind of displacement. In
view of the large numbers involved.
may I know whether the Government
would see to it that those people who
have been evicted from their old
places would be brought pack in their
respective colonies, if at all feasible?
And, with regard to those who will be
left out and those who are in the un-
authorisedq colonies, will the Govein-
ment see to it that basic amenities
are given to them? Will the Govern-
ment also see to it that cheap trans-
port facility jg available to them so
that they can come from long distan-
ces to their places of work?

SHRI SIKANDAR BAKHT: For the
first part, figures are not available
with me. For second and third, yes.

ot gEA A TITM: AW &
T3 WA ¥ FET I FEm
& q@r  afeqar § o dcwTAr §,
q37 AT fasraft AT arr faar gur
1 & SEar wgar ; fF 9w ag AT
FAAT & a1 IadT fawet o aEy w4
fear war) afz a7z gfead & of §
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A T GIHFI A TN O F1 78T
fed & 5 % w9 T IoET IF AW}
T T D & I ?

Fgrat #Y Sar Afgwax wgd
qE AT @y &, T FIw 57 afeal
F1 frafor grar &1 a1 e Gar
TaTH F E & fad gt § o w0
HqHT9 gl AR AFr 981 @ a% "I qgl
3¢ TR AT W o 7

st far3T qed: Y AOR TE
F U fgea g, g At aF ¥Q qi9g
g gl wrar &) 9glt % I §aqrd
¥ 9gw feed *71 aeew §, 98 AN
fesslt & sarqr wafaa &1

ST gHI T I FGAA : TeqeT WG,
39 99T § ag FEI Ag) foar & f6 3
fgeelt & gafua &1 9 Ageg 9w,
94 el ®IX g Twq agqH &, 39y
FT a9 FAET &1 T g § fadr
T Fgl fow a8 21

SHRI SIKANDAR BAKHT: The
hon. Member is correct, Sir,

st guo TW Tt X afvar
sorgme | feeet ¥ fRarfaal & Swar
qrdt Y A 3@ IeAIg ox fo & fa
T g X TR T §, W 1qO @
§, Sawr gawr gue gfeqai | oamar
ST | § HEY AEIET ¥ SAAT A8
g fF 373 39 9T &1 9O F ¥
fod w7 foear mar g7 @\@r I amwex
frae @ W TdwE A feR arfre
aTaa ? ‘

st faweat wey : 3 &1 U@ @
ATET ‘

st ey se@: ¥ ag SrAAl
T g fF wreex =m & seada frad
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wfaea ¥ A% fira @@ g7
e www frad o 3, o fed
FHTT F |7 I Y g W FBl
7

st fawrae wea ¢ fEae dfei

& wFET frad g §, 9%y qrEne a1
FAT 7€ AT §, e gaar s fHar
T g R S fdewde & gema I
a7 &, I qEEq FCA Y Hiiww Fy
@R @y g oS W
efare & s gera ad §, I fax
FET ATHY FEIIT ATFT |

To FEren Amae: ¥ ag SAew
a1t § fa % s w7t 7 gl @y
A G AT I A AT HATHIRIEST
afeqat of s 3z 12 F@ 97 §9
FHIS AT GEGTC 3T F VA1 Fy fwer
ey 3arfs & fag s @ 7 7@ o,
g 9t § & 90 0§ Tt 9 I
geart §1 W srg faet afge fae
¥ F QART QAT FT TF I T IH A
HivT WY HT G E, IS F A HAT
HEIET ¥ JgswI 4 7 &gY 9T 4gd
fefesfadom zam 81 oif &= %Y 772
g 3w Tl faar g 3o #1 7€ faar 20

Y fewrax T @ W 8 3T F
qr Jg oY &1 ggd A 2y ST

{1 Hgtaz 1w £IM © Jel 7GR
T He waE § Fer 5 e dFoFr
AAA qaa ¥ gerar v g 5w A
Frfger AT 98 g § fF F® S
FT @S AQF T gITAT TAT & | ATA
IR FgT fF a9 FT aTa9 T047 ST
A 7T {99 A1 A0S aOF | g5 v
& g7 ¥ WY W o Y Ao a8
¥ wETIET g S9 %1 W gy
AT QAT ?
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ot faw e wea: F F s frar §
f st s faeel & WiRfnaw ofamw
¥ gerw qu § 39 #7199 ufeaw &y
8F99 FIA ¥ A1T AT FHIAT ATIAT

st o fag avaw | w@ey
FATH Y Fq7 F40 % 37 ufemw 7 o
gfewa AT od9 7 39 1 9 & fag
IFTT FT TAAH FT G & 7

o famseT @ ; S Ww AT FT
919 % fag &0 gr ady =7 & fau oy
T AOAT

st 8w faaw : ;yrwEAg A@Ey
STt FAATH FT FHT T4 fF greadiFey
¥ am ax faesdy 3 weray q@As, IvEs
mife aud & oft 10T w1 IWe fear
agT & A 9T ¥ gAIiE &1 eagwdr ¥
fau a1 a aviizar & fa=re 57 <@ €
Fa1 f @3 & 7Aat9 F1 @qear 7 foo
|F 7 HFE X FIA 2

»ft fawac aeq . & T T 9979 92
39 g ¥ ar My a8t frar @, afsw
29 F1 <@ |

SHRI JYOTIRMOY BOSU: Will
the Lon. Minister kirdly tell us as to

whether he has recceived any com-

munication from Syed Abdulla Buk-
hari who spoke for both Hindus and
Muslims about rehabilitation and re-

settlement of those persons who were

bulldozed ocut of Turkman Gate and
Ajmal Khan Road, etc.? If so. what
is the text of the communication and
what action has been taken?

SHRI SIKANDAR BAKHT: I have
not received any communication.

SHRI SOUGATA FEOY: I would
like to know. from the hon Minister
whether the area around Jama Mas-
jid, which used to be very unclean
and which is a place of worship, is
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proposed to be brought back to its
original position. (Interruptions)

SHRI VASANT SATHE: He had
promised during elections that all
those persons who were removed
from there would be brought back.
He ‘wanted to know when are you
going to do it?

SHRI SIKANDAR BAKHT: This
question does not flow from the ori-
ginal Question. (Interruptions)

MR. SPEAKER: The question is
clear as to whether you are going to
bring back the slums to the original
place, Say either ‘yes’ or ‘no’.

SHRI SIKANDAR BAKHT: The
changes made around Jama Masjid
are of a permanent nature.

DR. BALDEV PRAKASH: I would
like t¢ know from the hon. Minister
whether the persons who have been
buldozed oul of Delhi will he given
built-up constructed houses or plots
or loans to build the houses,

SHRI SIKANDAR BAKHT: I have
already answercd that those areas are
going to be re-developed and the per-
sons who were sent away from there
are going 1o be settled in those very
spots. There is no question of giving
loans to them.

St TR FAT AT : TeFeT I3,
H AM9F FTT AAAEG JAT ST ¥ AT
=gt g fF o wla o 5, SifF
fafsr M@ FTFW &G 9, W ¥
X & FTHT 20-22 W7 9T 379 fran
T § HIRX AR OF qS af@R § 9w}
ofEar 9 @t & gfErR #1 tF 98
AR gEr afER F g@h - @
AT AT FIT GEHTL Z@ aATT FT HTLATEA

CHAITRA 17, 18989 (SAKA)
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TN fF gw g & W wfsArs i
at SE! OF E FTART § W & 7
T F1 AN ATl F o= aQ ©
s ?

SHRI SIKANDAR BAKHT: I have
not been able to look into that ques-
tion,

SHRI K. LAKKAPPA;: The whole
guestion involves politics so far as
Delhi is concerned.

MR. SPEAKER: Why do you want
{¢ add it {o that?

SHRI K, LAKKAPPA: Regarding
hut-dwellers, pavement dwellers and
others. the previous Government had
taken certain steps to see that their
conditions of living were ameliorat-
ed. The Master Plan was prepared
and ils implementations was under
progress. I would like 1o know from
the hen, Minister whether the pre-
sent Government is going to undo the
Master Plan prepared by the pre-
vious Government to see that the en-
tirec question is taken up from the
pclitical angle, T would like the hon.
Minister to give a categorical assur-
ance that he will not disturb the
Master Plan prepared by the previous
Government to ameliorate the condi-
tions of living of hut-dwellers, pave-
ment dwellers and others.

SHRI SIKANDAFR, BAKHT: The
present Government intends to do
much more than what tHe previous
Government had done.

ot TR ST T : WA, I NI
F gag ¥ ok ww qergr AT g1 fae
qe7 & o1 qg Ag) gauA § v feewe
efaar #19 § | § amdg A6 wgeg
q AT AT § T Sy wfeqw #1
g Waswwr ofar & foud d@99 7
g ware fear & 7 gw ST w7 HE
wEeT T FT & )



TI Question of Privilege

«ff fawar aeq : A THAREAT
g & 1 wraT wfewg &1 o gfear aAmar
st & 98 Wadmw cfar A& )

st /g T ;& TEIC { AT
wgar § &5 57 @i #r agt & gemn
AT & FAT IAH! FFA 9T W A9
F & fag are TagTg € ST

Y fewas @& : WX T @A
F fau & 7% IO AT §T AFH
T & 9T T1t gAQTE W FT qAT
g IBAT B

11.25 hrs.

QUESTION OF PRIVILEGE—contd.

CERTAIN REMARKS BY SHRI T. N. KauL

ON TELEVISION NETWORK 1IN US.A., 1IN
Jury, 1975 :

MR. SPEAKER: On 1st April,
1977, Shri Jyotirmoy Bosu sought to
raise a question of privilege against
Shri T. N. Kaul, the then Ambas-
sador of India in U.S.A. for certain
remarks made by him on television
network in USA in July, 1975, Shri
Bosu stated that Shri Kaul had inter
alia said that “political leaders had
not been jailed but detained in
houses”.

Shri Atal Behari Vajpayee, the
Minister of External Affairs, made
a statement in the House on 1st
April, 1977 in regard thereto. He,
inter alia, said that clarification had
been called for from Shri Kaul and
Shri Kaul's contention was that he
had no intention of distorting the
facts and that his remarks were
based on the information then avail-
able with him. Shri Kaul also sub-
mitted that if his remarks based on
incomplete information had hurt
anyone, it was unfortunate but he
had no intention of making a wrong
statement. Shri Vajpayee had stated
that the remarks of Shri Kaul were
not based on facts.

APRIL 17, 1977
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I have carefully considereq the
matter. In order to constitute a
breach of privilege, the impugned
statement should relate to the pro-
ceedings of the House or to Mem-
bers in the discharge of their duties
as Members of Parliament. It may
be seen that the impugned state-
ment of Shri Kaul related to politi-
cal leaders and not to Members of
Parliament as such, although Mem-
bers of Parliament are also political
leaders,

Secondly, Shri Kaul's remarks
were made in July, 1975 when the
Fifth Lok Sabha was in existence,
The matter cannot be raised as a
privilege issue in the Sixth Lok
Sabha.

In the circumstances, no question
of privilege is involved in the
matter.

11.27 hrs.

PAPERS LAID ON THE TABLE
CENTRAL  ADVISORY COMMITTEE FOR
LIGHTHOUSES (PROCEDURAL) RuLES,
1976, SeaMEN's P.F. (AMDT.) ScHEME,
19745, 'SHIPPING DEVELOPMENT FUND
CoMmmirTEe (E.C.P.F.) RuLES, 1976, AN-
NuaL REPORTS OF POOMPUHAR SHIPPING
CoRrp,, Mabpras FOR 1975 & 1076, AN-
NuUaL REPORTS OF SHIPPING DEVELOP-
MENT FuND COMMITTEE FOR 1974-75 AND
1975-76, NOTIFICATIONS re. TamMiL Napu
MoTorR VEHICLES RULES AND STATE-
MENTS

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table: —

(1) A copy of the Central Advi-
sory Committee for Light-
houses (Procedural) Rules,
1976 (Hindi and English ver-
sions) publisheq in Notifica-
tion No. G.S.R. 1734 in Gazette
of India dated the 11th De-
cember, 1976 under sub-sec-
tion (3) of section 21 of the
Indian Lighthouses Act, 1927.
[Placed in Library. See No.
LT-164/77]
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(2) A copy of the Seamen’s

Provident Fund (Amend-
ment) Scheme, 1976 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 1284 in Gazette of India
datedq the 4th September,
1976 under section 24 of the
Seamen’s Provident Fund
Act, 1966. [Placed in Library.
See No. LT-165/77!.

(3) A copy of the Shipping Deve-

lopment Fund Committee
(Employees’ Contributory
Provident Fund) Rules, 1976
(Hindi and English versions)
published in Notification No.
G.S.R. No. 93 in Gazeite of
India dated the 15th January,
1977, under sub-section (3) of
section 458 of the Merchant
Shipping Act, 1958. [Placed
in Library. See No. LT-166/
771.

{4) A copy each of the following

papers (-Hindi. ang English
versions) under sub-section
(3) of section 619A of the
Companies Act, 1956 read
with clause (c¢) (iv) of the
Proclamation dated the 31st
January, 1976 issued by the
President in relation to the
State of Tamil Nadu:—

(a) Annual Report of the
Poompuhar Shipping Cor.
poration, Madras for the
period ended 31st March,
1975 along with the Audit.
ed Accounts and the com-
ments of the Comptroller
and Auditor General there-
on.

(b) Annual Report of the
Poompuhar Shipping Cor-
poration, Madras for the
period ended 31st March,
1976 along with the Audit-
ed Accounts and the com-
ments of the Comptroller
and Auditor General tliere-
on.
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(5) Twc statements (Hindi and

English versions) showing
reasons for delay in reports
mentioned at (4) (a) and (b)

above. [Placeq in Library.

See No. LT-187/77].

(6) A copy each of the following

papers (Hindi ang English
versions) under sub-section
(6) of section 16 of the Mer-
chart Shipping Act, 1958:—

(i) Annual Report of the
Shipping Development Fund
Committee for the year
1974-75 along with the
Audited Accounts.

(i) Annual Report of the Ship-
ping Development Fund
Committee for the year
1975-76 along with the
Audited Accounts,

(7) Two statements (Hindi and

English versions) showing
reasons for delay in laying
the reports mentioned at (6)
above, [Placed in Library.
See No. LT-168377].

(8) A copy each of the following

Notification (Hindi and Eng-
lish versions) under sub-
section (3) of section 133 of
the Motor Vehicles Act, 1939
read with clause (c¢) (iv) of
the Proclamation dated the
31st January, 1976 issued by
the President in relation to
the State of Tamil Nadu:—

(i) G.O, Ms. 2241 publisheq in
Tamil Nadu Government
Gazette dated the 29th Sep-
tember, 1976 making cer-
tain amendment to the
Tamil Nadu Motor Vehicles
Rules, 1940.

(ii) G.0. Ms. 2579 published in
Tamil Nadu Government
Gazette dated the 18th
October, 1976 making cer-
tain amendment to the
Tami] Nadu Motor Vehicles
Rules, 1940.
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(iii) G.O. Ms. 2614 published in
Tamil Nadu Government
Gazette dated the 10th
November, 1976 making
certain amendment to the
Tamil Nadu Motor Vehicles
Rules, 1940.

(iv) G.O. Ms. 2668 published in
Tamil Nadu Government
Gazette dated the 17th
November, 1976 making
certain amendments to the
Tamil Nadu Motor Vehi-
cles Accidents Claims Tri-
bunals Rules, 1961.

(v) G.O. Ms, 66 published in
Tami]l] Nadu Government
Gazette dated the 26th
January, 1977 making cer-
tain amendments to the
Tamil Nadu Motor Vehicles
Rules, 1940,

(9) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the Notifi-
cation mentioned at (8)
above. |[Placed in Library.
See No. LT-169/77).

NOTIFICATIONS UNBDER TaMmin.  Napu
AGRICULTURAL PRODUCE MARKEITS ACT,
1959 AND STATEMENT

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI PRAKASH
SINGH BADAL): I beg to lay on the
Table:—

A copy each of the following
Notifications under sub-section (4)
of section 29 of the Tamil Nadu
Agricultural Produce Marketg Act.
1959 read with clause (c¢) (iv) of
the Proclamation dated the 3ist
January, 1976 issueq by the Presi-
dent in relation to the State of
Temil Nadu:—

(i) Memo. No. 69404/ANT1/73-3
published in Tamil Nadu Govern-
ment Gazette daied the 13th
August, 1975,

(iiy Memo, No. 100402/AMI/73-3
published in Tamil Nadu Govern-
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ment Gazette dateq in 13th August,
1975.

(iii) G.0. Ms, No. 759 published
in Tamil Nadu Government Gazette
dated the 19th May 1976,

(iv) Memo. No. 76441/AMI/76-3
publisheq in Tamil Nadu Govern-
ment Gazette dateq the 20th Octo-
ber, 1976.

(v) G.O, Ms. No. 1903 published
in Tamil Nadu Government
Gazette dated the 20th October,
1976.

(vi) G.O. Ms. No. 1009 published
in Tamil Nadu Government
Gazette dated the 20th October,
1976,

(vii) G.O. Ms. No. 1923 publish-
ed in Tamil Nadu Government
Gaze'te dateg the 27th October,
1976.

(viii) G.O, Ms. No. 1941 pub-
lished in Tamil Nadu Government
Gazette dateq the 10th November,
1976.

(ix) G.O. Ms. No. 1969 publish-
ed in Tamil Nadu Government
Gazette dated the 27th  October,
1976. '

(x) G.O. Ms. 1982 publishag in
Tamil Nadu Government Gazette
dated the 3rq November, 1976,

(xi) Memo. No. 49234'AMI 75-
II in Tamil Nadu Government
Gazetle dated the 10th November,
1976.

(xii)y G.0O. Ms. No. 2063 publish-
ed in Tamil Nadu Governmei
Gazette dated the 10th November,
1976.

(xiii) G.O, Ms. 2974 published
in Tamil Nadu Government
Gazette dated the 17th November,
1976.

(xiv) G.O. Ms. 2093 published
in Tamil Nadu Government
Gazette dateg the 17th November,
1976,

(xv) G.O. Ms. No. 2107 pub-
lisheq in Tamil Nady Government
Gazette dated the 19th November,
1976.
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(xvi) G.O0. Ms. No. 2126 pub-
lished in Tamil Nadu Government
Gazette dated the 24th Novem-
ber, 1976.

(xvii) G:O. Ms. No. 2235 pub-
lished in Tami] Nadu Government
Gazette dated the 15th December,
1976.

(xviii) G.O. Ms, No. 2335 pub-
lisheq in Tamil Nadu Government
Gazette dated the 29th December,
1976, '

(xix) G.O. Ms. No. 2355 pub-
lisheq in Tamil Nadu Government
Gazette dated the 5th January,
1977.

(2) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi versiong of the
above Notification. [Placeq in Lib-
rary. See No. LT-170/717].

MR. SPEAKER: Item No. 4. Shri
Bahuguna.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT). With your permission,
Sir. ...

AN HON. MEMBER: Where is the
permission?
(Interruptions)

REVIEW AND ANNUAL REPORT OF INDO-
Burma PrTrROLEUM Co. LrTp.,
CALCUTTA FOR 1975-76

SHRi1 SIKANDAR BAKHT: On be-
half of Shri H.N, Bahuguna, I beg to
lay on the Table:—

A copy each of the following
paperg (Hindi ang English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Indo-Bur-
ma Petroleum Company Limited,
Calcutta for the year 1975-76,
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(2) Annual Report of the Indo-
Burma Petroleum Company Limi-

ted, Calcutta, for the year 1975-76 -

along with the Auditeq Accounts
and the comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library.
See No. LT-171/77].

MR. SPEAKER: Normally, the Mi-
nisters write to me when they are
not here. That is the normal prac-
tice. I hope, it will not happen next
time.

NOTIFICATIONS UNDER URBAN LAND (CEIL-
ING AND REGULATION) AcT, 1976, TAmIL
Napu UrsaN LaND (CEILING AND RE-
GULATION) AcT, 1976, TaMiL NAapU SLUM
AREAS (IMPROVEMENT AND CLEARANCE)
AcT, TamiL NaADu REQUISITIONING AND
ACQUISITION OF IMMOVABLE PROPERTY
(AMENDMENT) AcCT, 1977 AND NOTIFICA-
TioNs UNDER TAMIL Napu Ursan LaAND
Tax AcT, 1966 AND STATEMENTS

SHRI SIKANDAR BAKHT: 1 beg

to lay on the Table.

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 46 of the Urban Land
(Ceiling and Regulation) Act, 1976:

(i) The Urban Land (Ceiling
and Regulation) Eighth Amend-
ment Rules, 1976, publisheq in
Notification No. G.S.R. 33 in
Gazette of India datedq the 1st
January, 1977 together with an
explanatory memorandum,

(ii) G.S.R. 34 publisheq in
Gazette of India dated the 1st
Jaruary, 1977 containing corri-
gendum to Notification No. G.S.R.
1261 published in Gazette of India
dated the 28th August, 1976
together with an explanatory
memorandum.

(iii) S.0. 38 publisheqd in Gazette
of India dated the 1st January,
1977 together with an explana-
tory memorandum,

1
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(iv) The Urban Lang (Ceiling
ang Regulation) Ninth Amend-
ment Rules, 1976 published in
Notification No. G.S.R. 958(E) in
Gazette of India dateq the 28th
December, 1976 together with an
explanatory memorandum.

(v) S.O0. 463 published in
Gazette of India dated the 5th
February, 1977 together with an
explanatory memorandum.

(vi) The Urban Lang (Celing
and Regulation) Tenth Amend-
ment Rules, 1977 publisheq in
Notification No. G.S.R. 183 in
Gazette of India dated the 5th
February, 1977 together with an
explanatory memorandum, [Placed
in Library. See No. LT-172/771.

(2) A copy each of the following
Notification under sub-section (3)
of section 45 of the Tamil Nadu
Urban Lang (Ceiling and Regu-
lation) Act, 1976 read with clause
(¢) (iv) of the Proclamation dated
the 3l1st January, 1976 issued by
the President in relation to the
State of Tamil Nadu:—

(i) S.R.0. A-387(C)!'76 publish-
ed in Tamil Nadu "Government
Gazette dated the 19th October,
1976.

(ii) G.0. Ms. No. 2275 published
in Tami} Nadu Government Garzette
dated the 24th November, 1976.

(iii) S.R.O. A-478(a)|76 pub-
lisheq in Tamil Nadu Government
Gazette dated the 23rg December,
1976.

(iv) S.R.0O. A-39(b)|77 publish-
ed in Tamil Nadu Government
Gazette dated the 22nd February,
1977.

(3) Four statements (Hindi -and
English versions) explaining reasons
for not laying the Hindi versions of
the Notifications at (2) above.
[Piaced in Library. See No. LT-
173/77.

(4) A copy each of the following
Notification under sub-section (2)
of gection 70 of the Tamil Nadu
Slum Areag (Improvement and
Cleararce) Act, 1971 read with
clause (¢) (iv) of the Proclamation
dated the 31st January, 1976 issued
by the President in relation to the
State of Tamil Nadu:—

(i) GO. Ms. 43 published in
Tamil Nadu Government
Gazette dated the 1ith Feb-
ruary, 1976 making certain
amendments to the Tamil Nadu
Slum  Clearance Board Non-
Technical Subordinate Service
Rules, 1972,

(ii) G.O. Ms, 44 published in Tamil
Nadu Government Gazette
dated the 11th February. 1976
making certain amend-
ments to the Tamil Nadu
Slum Clearance Board Non-
Technical Subordinate Seg-
vice Rules, 1972,

(iii) G.O., Ms. 689 published in
Tamil Nadu  Government
Gazette dated the 9th
June, 1976 making certain
amendment to the Tamil
Nadu Slum Clearance Board
Non-Technical Subordinate
Service Rules, 1972,

(iv) G.0. Ms, 752 published in
Tamil Nadu Government
Gazette dated the 23rd June,
1976 making certain amend-
ment to the Tamil Nadu Slum
Clearance Board Non-Tech-
cal Subordinate  Service
Rules, 1972,

(v) G.O. Ms. 753 published in
Tamil Nadu Government
Gazette dated the 23rd June,
1976 making certain amend-
ment to the Tamil Nadu
Slum Clearance Board En-
gineering  Officers Service
Rules, 1972,

(vi) G.O. Ms, 843 dated the 16th
June, 1976 making certain
amendments to the Tamil
Nadu Slum Clearance Board
Non-Technical Officers Ser-
vice Rules, 1972,
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(vii) G.O. Ms, 908 dated the 24th
June, 1976 making certain
amendment to the Tamil
Nadu Slum Clearance Board
Non-Technical ‘Subordinate

| Service Rules, 1972.

(viii) G.O. Ms, 1050 published in
Tamil Nadu Government
Gazette dated the 11th Au-
gust, 1976 making certain
amendments to the Tamil
Nadu Slum Clearance Board
Service Rules, 1972,

(ix) G.O. Ms. 1207 published in
Tamil Nadu Government
Gazette dated the 15th
October, 1976.

(5) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi versions of the
Notifications at (4) above. [Placed in
Library. Sce No, LT—174/77).

(6) A copy of the Tamil Nadu Re-
quisitioning and Acquisition of Im-
movable Property (Amendment) Act,
1977, (President’s Ay, No. 6 of 1977)
(Hindi and English versions) pub-
lished in Gazette of India dated the
4th March, 1977. [Placed in Library.
See No. L.T—175/771.

(7) A copy each of the following
Notifications under sub-section  (2)
of section 45 of the Tamil Nadu Ur-
ban Land Tax Act 1966 read with
clause (c¢) (iv) of the Proclamation
dated the 31st January, 1976 issued
by the President in relation to the
State of Tamil Nadu:—

(i) G.O. Ms., No. 2014 published
in Tamil Nadu Government
Gazette dated the 1st Octo-
ber, 1975,

(ii) G.O. Ms. 2015 published in
Tamil Nadu Government
Gazette dated the 1st Octo-
ber, 1975.

(iii) GO, Ms. No, 2084 published
in Tamil Nadu Government
Gazette dated the 29th
October, 1975
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(iv) SR.O. A-192/76 published in

Tamil Nadu Government.
Gazette dated the 16th June,
1976.

(8) A statement (Hindi and Eng-
lish versions) explaining reasons for-
not laying the Hindi version of the
Notification at (7) above. [Placed in
Library. See No. LT—176/77].

REPORT ON GENERAL ELECTIONS TO-
LEGISLATIVE ASSEMBLIES (1970—72),.
Hicy CouRT OF RAJASTHAN (ESTAB-
LISHMENT OF A PERMANENT BENCH AT
JAIPURI  ORDER, 1976, COMPANIES
(AcceErTance OF DEPOSITS) 3RD AMDT.
RuLes, 1976 AND DELIMITATION  OF-
CouNcit, CONSTITUENcIES (U.P.) AMDT.
ORDER, 1977,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): 1 beg to lay on
the Table:—

(1) (a) A copy of the Report on
the General Flections to the Legis-.
lative Assemblies in India (1970—72)
Volume—I1 (Statistical).

(by A statement (Hindi and
English versions) explaining reasons.
for not laying simultaneously the
Hindi version of the above Report.
[Placed in Library See No, LT—177|
771.

(3) A copy of the High Court of
Rajasthan (Establishment of a Per-
mament Bench at Jaipur) Order,
1976 (Hindi and English versions)
published in Notification, No. G.S.R.
911(E) in Gazette of India dated the:
8th December, 1976, issued under
section 51 of the States Reorganisa-
tion Act, 1956, [Placed in Library.
See No. LT—178|77],

(4) A copy of the Companies (Ac-
ceptance of Deposits) Third Amend--
ment Rules, 1976. (Hindi and English
versions) published in Notification.
No. G.SR. 965(E) in Gazette of India
dated the 31st December, 1976, under
sub-section (3) of section 642 of the-
Companies Act, 1956. [Placed in Li-
brary. See No, LT—179/77].

(5) A copy of the Delimitation of*
Council Constituencies (Uttar Pra-.
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»desh) Amendment Order, 1977
«(Hind: ang English versions) published
in Notification No, G.S.R. 123(E) in
Gazette of India dated the 23rd
March 1977, under sub-section (3) of
section 13 of the Representation of
the People Act, 1950. [Placed in Li-
brary. See No, LT—180/77].

' CERTIFIED ACCOUNTs OF NATIONAL

INSTITUTE FOR TRAINING IN INDUSTRIAL

ENCINEERING, BomBAY FOR 1975-76,

ANNUAL REPORT OF TECHNICAL TEA-

.CHERS' TRAINING INSTITUTE (EASTERN

RecroN) (CALCUTTA FOR .1975-76 ETC.
ETC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI PRATAP CHANDRA CHUN-
‘DER): 1 beg to lay on the Table:

(1) (i) A copy of the Certified
Accounts of the National Institute
for Training in Industrial Engincer-
ing Bombay, for the year 1975-76.

(ii) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
-version of the above Accounts,
{Place¢ in Library. Sce No. LT—
‘181/7171.

(2) Annual report (Hindi and
‘English versions) of the Techni-
cal Teachers’ Training Institute
(Eastern Region) Calcutta, for the
year 1975.76. , [Placed in Library.
See No. LT-182|77].

(3) Annual Report (Hirdi and
English versions) of the Technical
Teachers’ Training Institute (Wast
ern Region) Bhopal, for th¢ year
1975-716. |[Placed in Library. See
‘No. LT-183/77]1.

(4) A copy of the Annual Report
(Hindi and English versions) of the
‘Indian Counci] of Historical Re-
search for the year 1974-75, under
‘rule 45 of the Memorandum of
Association and Rules of the Indian
“‘Council of Historical Research.
‘[Placed in Library. See No., LT-
'184/177].
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(5) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Indian Council of Historical
Research for the year 1974-75 under
rule 44(d) of the Memorandum of
Association and Rules of the Indian
Council of Historical Research.
[Placed in Library. See No. LT—
185/77).

(6) A copy of the University
Grants Commission (Fitness of Cer-
tain Universities for Grant) Amend-
ment Rules, 1978, (Hindi anq English
versions) published in Notification
No. G.S.R. 1747 in Gazette of India
dateq the 18th  December, 1976,
under sub-section (3) of section 25
of the University Grants Commic-
sion Act, 1956. [Placed in Lib-
rary. See No, LT-186/771.

() A copy of the Annual Report
(Hindi and English versions) of the
School of Planning and Architec-
ture, New Delhi, for the year
1975-76. [Placed in Library, See
No. LT-187/77].

(8) A copy of the Certified Ac-
countg (Hindi and English versions)
of the Jawaharlal Nehru University,
New Delhi for the year 1874-75.
[Pluced in Library. See No. LT—
188/77].

(9) A copy each of the followirg
papers under sub-section (4) of
section 23 of the Institutes of Tech-
nology Act, 1961:—

(i) Certified Accounts of the
Indian Institute of Technology,
Delhi, for the year 1974-75 along
with the Audit Report thereon,
(Hindj version).

(ii) Certified Accountg of the
Indian Institute of Technology,
Madras, for the year 1975-76
along with the Audit Report
thereon.

(10) A statement (Hindi and
English versions) explaining reasons
for not laying simultaneously the
Hindi version of the document men-
tioned at 9(ii) above. [Placed in
Library. See No. LT-189|77]
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(11) A copy each of the following
Notifications (Hindi and English
versions) under section 54 of the
Tamil Nady Private Colleges (Re-
gulation) Act, 1976 read with clause
(¢)(iv) of the Proclamation dated
-the 31st January, 1976 issued by the
President in relation to the State
of Tamil Nadu:

(i) The Tamil Nadu Private
Collegeg (Regulation) Rules,
1976, publishegq in Notification
No. G.O. Ms. 1285 in Tamil Nadu
Government Gazette dated the
25th June, 1976.

(ii) G.O. Ms. No. 1286 published
in Tamil Nadu Government
Gazette dated the 25th June,
1976.

(iiiy G.O. Ms. No. 1287 publish-
ed in Tamil Nadu Government
Gazette dated the 25th  June,
1976.

(iv) G.O. Ms. No. 2216 publish-
ed in Tamil Nadu Government
Gazette dateg the 3rd November,
1976.

(vy G.O. Ms. No. 2477 publish-
ed in Tamil Nadu Goverrment
Gazet'> dated the 1st December,
1976.  [Placed in  Liorary. See
No. LT-190 77].

(12) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Science,
Bangalore, for the year 1975-76

(ii) A statement (Hindi and English
versions) showing reasons for delay
in laying the above report. |[Placed
in Library. See No. LT-191/77].

(13) A statement (Hindi and Eng-
lish versions) explaining reasons tor
not laying the Annual Report and
Accounts of the Indian Institute of
Management, Calcutta for the year
1975.76 within a period of 9 months
after the close of the accounting
year. [Placed in Library. See No.
LT-192/77].
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(14) A copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Management,
Ahmedabad, for the year 1975.76.
[Placed in Library. See No. LT—-
193/717].

(15) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian School of Mines, Dhan-
bad for the year 1975-76.

(ii) A statement (Hindi and English
versions) showing reasons for delay
in laying the above Report, [Placed
in Library. See No. LT-194/77].

VEGETABLE O1L PropucT PROCEDURES
(REGULATION AND REFINEp Oir, MANU-
FACTURE) Avuprr ORDER, 1977, TamiL
Napu Coopr, SOCIETIES (AMDT.). ACT,
1977, TamIiL Napu Coop. LaND DEve-
LOPMENT BANK (AmMDT.) AcT, 1977,
ETC, ETC.

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): On
behalf of Shri Mohan Dharia, I beg
to lay on the Table:

(1) A copy of the Vegetable Oil
Product Producers (Regulation of
Refined Oil  Manufacture) Amend-
ment Order, 1977 (Hindi and English
versions) published in Notification
No. G.S.R. 103(E) in Gazette of India
dated the 2nd March, 1977, under
sub.section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT—
195/71].

(2) A copy each of the following
President’s Acts (Hindi and English
versions) under sub-section (3) of
section 3 of the Tamil Nadu State
Legislature (Delegation of Powers)
Act, 1976:

(i) The Tamil Nadu Co-operative
Societies ‘(Amendment) Act,
1977 (President’s Act No. 1
of 1977) published in Gazette
of India dated the 10th
January, 1977,

(ii) The Tamil Nadu Co-operative
Land Development Banks
(Amendment) Act, 1977
(President’'s Act No, 2 of
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1977) published in Gazette of
India dated the 10th January,
1977 [Placed in Library.
See No. LT-196/77].

(3) (i) A copy of the Annual
Report of the Tamil Nadu Civil Sup-
plies Corporation Limited, Madras
for the year 1973.74, along with the
Audited Accounts and the comments
of the <Comptroller and Auditor
General thereon, under sub-section
(3) of section 619A of the Companies
Act, 1956 read with clause (c¢) (iv) of
the Proclamation dated the 31st Jan-
uary, 1976 issued by the President in
relation to the State of Tamil Nadu,

(ii) A statement (Hindi and English
versions) explaining reasons for not
laying the Hindi version of the above
Report. [Placed in Library. See No,
LT-197/771,

(4) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (4) of section
119 of the Tamil Nadu Co-operative So-
cieties Act, 1961 read with clause
(¢) {iv) of the Proclamation dated the
3ist January, 1976 issued by the
President in relation to the State of
Tamil Nadu:

(i) G.O.Ms. No. 549 published
in Tamil Nadu Government
Gazette dated the 18th
August, 1976,

(ii) G.O.Ms. No. 550 pubilished
in Tamil Nadu Government
Gazette dated the 18th
August, 1976,

(iii) G.O.Ms. No. 731 published
in Tamil Nadu ‘Government
Gazette dated the 10th
November, 1976,

(iv) G.O.Ms. No. 844 published
in Tamil Nadu Government
Gazette dated the 22nd
December, 1976,

(v) GOMs. No. 843 published
in Tamil Nadu Government
Gazette dated the 22nd
December, 1976,
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(vi) G.OMs. No. 18 published
in Tamil Nadu Government
Gazette dated the 8th
January, 1976. [Placed in
Library, See No. LT-198/77].

(5) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 38A of the Tamil Nadu Co-
operative Land Development Banks
Act, 1934 read with clause (c) (iv) of
the Proclamation dated the 3lst
January, 1976 issued by the President
in relation to the State of Tamil
Nadu:

(i) GO.Ms. No. 826 published
in /Tamil Nadu Government
Gazette dated the 15th
December, 1976,

(i) G.0.Ms. No. 36 published
in Tamil Nadu Government
Gazettle dated the 9th
February, 1977. [Placed in
Library. See No, LT-199/77].

(6) A statement (Hindi and English
versions) showing reasons for delay
in laving the Notifications mentioned
at (4) and (5) above. [Placed in
Library_ See No. LT-200/77].

(7y A copy of the Audit Report
(Hindi and English versions) on the
Accounts of the Tea Board for the
year 1974-75 along with the statement
of Accounts. [Placed in Library. See
No, LT-201/717].

(8) A copy of the following papers
(Hindi and English versions) under
sub-seclion (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government
on the working of the State
Trading Corporation of India
Limited, New Delhi, for the
year 1975.-76.

(ii) Annual Report of the State
Trading Corporation of India
Limited, New Delhi, for the
year 1975-76 along with the
Audited Accounts and the
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comments of the Comptroller
and Auditor Genera] thereon.
[Placed in Library, See No.
LT-202/177].

(9) A copy of the Tobacco Board
(Secohd Amendment) Rules, 1976
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 1576 in
Gazette of India dated the 6th Nov-
ember, 1976, under sub-section (3)
of section 32 of the Tobacco Board
Act, 1975. [Placed in Library. See
No, LT-203/77].

(10) (i) A copy of Notification No.
’3.0.Ms. 279 published in Tami] Nadu
Government Gazette dated the 12th
May, 1976 making certain amendment
to the Tamil Nadu Weights and
Measures (Enforcement) Rules, 1967,
under section 43 of the Tamil Nadu
Weights and Measures (Enforcement)
Act, 1958.

(ii) A statement (Hindi and English
versions) explaining reasong for not lay-
ing the Hindi version of the above
Notification.

(iii) A statement (Hindi and
English versions) showing reasons for
delay in laying the Notification men-
tioned at (i) above. [Placed in
Library, See No. LT-204/77].

(11) A copy of the Certified Ac-
counts (Hindi and English versions)
of the National Co-operative Deve-
lopment Corporation, New Dethi, for
the year 1975-76 together with the
Audit Report thereon, under sub-
section (4) of section 17 of the
National Co-operative Development
Corporation Act, 1962. [Placed in
Library. See No. LT-205/77],

(12) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Cardamom Board, Ernakulam
for the year 1975-76 and the Audit
Report thereon, under sub-section
(4) of section 19 of the Cardamom
Act, 1965. [Placed in Library. See
No. LT-206/77].
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MR, SPEAKER: I wish you had
come in time.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): I am extremely sorry.

MR. SPEAKER: Item No, 9.

SHRI PRATAP CHANDRA
CHUNDER: Sir, Mr. Purushottam
Kaushik has already taken your per-
mission. He is in the Rajya Sabha,

MR. SPEAKER: Yes; he has written
to me.

ANNUAL REPORT OF INTERNATIONAL
AIRPORTS AUTHORITY OF INDIA FOR
1975-76 wrTH CERTIFIED ACCOUNTS FOR
THE YEAR ENDED 31-3+41976, ANNUAL
REPORTs OF AIR INDIA AND INDIAN AIR-
LINES FOR 1G75-76, ETC, ETC.

SHRI PRATAP CHANDRA
CHUNDER: On behalf of Shri Puru-
shottam Kaushik, I beg to lay on the
Table.

(1) A copy of the Annual Report
{Hi;di and English versions) of the
International Airports Authority of
India for the ‘year 1975-76, under
sub.section (2) of section 25 of the
International Airports Authority Act,
1971. [Placed in Library. See No,
LT-207/77].

(2) A copy of the Certified Accounts
(Hindi and English versions) of thc
International Airports Authority of
India for the year ended 31st March,
1976 together with the Audit Report
thereon, under sub-section (4) of
section 24 of the International Air-
ports Authority Act,, 1971, [Placed
in Library. See No. LT-208/77].

(3) A copy each of the following
Reports (Hindi and English versions)
under sub-section (2) of section 37
of the Air Corporations Act, 1953:

(i) Annua] Report of the Air India
for the year 1975-76.
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(i) Annual Report of the Indian
Airlines for the year 1975-76.
[Placed in Library. See No.
LT-209/77],

(4) A copy each of the following
papers (Hindi and English versions)
under sub-section (4) of section 15
of the Air Corporations Act, 1953:

(i) Certified Accounts of the Air
India for the year 1975-76
together with the Audit
Report thereon,

(ii) Certified Accounts of the
Indian Airlines for the year
1975-76 together with the
Audit Report thereon. [Plac-
ed in Library. See No LT-
210/771.

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 14A of the Air-
craft Act, 1934:—

(i) The Aircraft (Sixth Amend-
ment) Rules, 1976 published
in Notification No. G_S.R.
1739 in Gazette of India dated
the 11th December, 1976,
together with an Explanatory
Note.

(ii) The Aircraft (Amendment)
Rules, 1977 published in Noti-
fication No. G.S.R. 48(E) in
Gazette of India dated the
29th January, 1977 together
with an Explanatory Note,

(iii) The Aircraft (Second Amend.
ment) Rules, 1977 published
in Notification No. G.S.R.
49 (E) dated the 31st January,
1977 together with an Expla-
natory Note. [Placed in Lib.
rary, See No. LT-211/77].

RepORT OF C. & A.G. oF INDIA FOR
1975-76 UnioN Govr. (CiviL) For 1976
(Commerciar), UnroN Govr. AprPRO-
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PRIATION ACCOUNTS (CIVIL) FOR 1975-
76, NOTIFICATIONS UNDER CUSTOMS
AcT, 1962, ETC., ETC.

THE MINISTER OF FINANCE
(SHRI H M. PATEL): I beg to lay
on the Table;

(1) A copy each of the following
papers (Hindi and English versions)
under article 151(1) of the Constitu-
tion:

(i) Report of the Comptroller
and Auditor General of India,
for the year 1975-76, Union
Government (Civil).

(ii) Report of the Comptroller
and Auditor General of India,
for the year 1976—Union
Government /Commercial;}—
Part II—Central Fisheries
Corporation Limited. ([Plac-
ed in Library. See No LT-
212/717]1.

(2) A copy of the Union Govern-
ment Appropriation Accounts (Civil)
for the year 1975-76 (Hindi and Eng.
lish versions).

[Placed in Library. See No. LT—
213/711.
| N

(3) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962;

(i) G.S.R. 134(E) published in
Gazette of India dated the
29th March, 1977 together
with an explanatory memo-
randum.

(ii) G.S.R. 135(E) published in
Gazette of India dated the
29th March, 1877 containing
corrigendum to Notification
No. G.S.R. 7T11(E) dated the
2nd August, 1976,

(iii) G.S.R. 146(E) published in
Gazette of India dated the
31st March, 1977 together
with an explanatory memo-
randum,

(iv) G.S.R. 147(E) published in
Gazette of India dated the
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31st March, 1977 together
with an explanatory memo-
randum.

(y) G.S.R. 148(E) published in
Gazette of India dated the
31st March, 1977 together
with an explanatory memo-
randum.

(vi) G.S.R. 149(E) published in
Gazette of India dated the
31st March, 1977 together
with an explanatory memo-
randum,

(vii) G.S.R. 150(E) published in
Gazette of India dated the
31st March, 1977 together
with an explanatory memo-
randum,

(viii) G.S.R. 151(E) published in
Gazette of India dated the
31st March, 1977 together
with an explanatory memo-
randum.

(ix) G.S.R. 166(E) published in
Gazette of India dated the
1st April, 1977 together
with an explanatory memo-
randum, [Placed in Library.
See No. LT-214|77]

(4) A copy of Notification No.
G.S.R. 158(E) (Hindi and English
versions) published in Gazette of
India dated the 1st April, 1977 issued
under the Central Excise Rules, 1944
together with an explanatory memo-
randum. [Placed in Library. See No.
LT-215|77].

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 58 of the Central
Excises and Salt Act, 1944.

(i) The Central Excise (Twenty-
eighth Amendment) Rules,
1976 published in Notification
No. G.S.R. 937(E) in Gazette
of India dafed the 215t Decem-
ber, 1976 together with an ex-
planatory memorandum.
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(ii) The Central Excise (Third
Amendment) Rules, 1977 pub-
lished in Notification No.
G.S.R. 88(E) in Gazette of
India dated the 25th February,
19717.

(iii) The Central Excise (Seventh
Amendment) Rules, 1977 pub-
lished in Notification No.
G.S.R. 165(E) in Gazette of
India dated the 1st April, 1977

(iv) The Central Excise (Fifth
Amendment) Rules, 1977 pub-
lisheq in Notification No.
G.SR. 443 in Gazette of India
dated the 2nd April, 1977.
[Placed in Library. See No.
LT-216|77].

(6) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (5) of sec-
tion 53 of the Tamil Nadu General
Sales Tax Act, 1959 read with clause
(¢) (iv) of the
the 31st January, 1976 issued by the
President in relation to the State of

Tamil Nadu:

(i) G.O.Ps 145 published in Tamil
Nadu Government Gazette
dated the 23rd February, 1977
making certain amendments
to the Tamil Nadu General
Sales Tax Rules, 1959.

’I

(ii) G.O.Ps 77 published in Tamnil

Nadu Government Gazette
dated the 9th March, 1977,

(iii) G.O.Ps 162 published in Tamil
Nadu Government Gazette
dated the 9th March, 1977
making certain amendments
to the Tamil Nadu General
Sales Tax Rules, 1959. [Placed
in Library, See No. LT.217}
711.

(7) A copy of Notification No. F.
4(2)/76-Fin(G) (Hindi and English
versions) Published in Delhi Gazette
dated the 24th March, 1977, under sec-
tion 72 of the Delhi Sales Tax Act,
1875. [Placed in Library. See No. LT~

218{77]. o

Proclamation dated (

a
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REVIEWS AND ANNUAL REPORTS OF

BHARAT OPHTHALMIC GLASS LTD., DURGA-

PUR TUNGABHADRA STEEL PRODUCTS
Ltp.,, FOR 1975-76, ETC., ETC.

Iuw HW (s gvmw i)
& sy wfafEw, 1956 % g
619% F1 STETA (1) & #w=wia fea-
fofaa ot (g aur wash deF<om)
FY TF-TF AT qT 92 9 T@AT § ==

(1) (i) Review by the Government
on the working of the Bharat Oph-
thalmic Glass Limited, Durgapur, for
No, LT-219/771.

(iiY Annual Report of the Bharat
Ophtwalmic Glass Limited, Durgapur,
for ‘he year 1975-76 along with the
Audi'ed Accounts and the comments
of the. Comptrollor and Auditor Gene-
ral tltereon. [Placed in Library. See
No. L'T-219A477].

(2) (i) Review by the Government
on the working of the Tungabhadra
Steel Products Limited, tor tne year
1975-176.

(ii) Annual Report of the Tunga-
bhadra Steel Products Limited for the
year 1975-76 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-220|77].

. {3) (i) Review by the Government
on the working of the Cement Cor-
poration of India Limited, New Delhi,
for the year 1975-76.

(ii) Annual Report of the Cement
Corporation of India Limited, New
Delhi, for the year 1975-76 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon. [Placed in Library.
See No. LT-221|771.

(4) (i) Review by the Government
on the working of the Bharat Heavy
Plate anq Vessels Limited, Visakha-
patnam, for the year 19'75-176.

(ii) Annual Report of the Bharat
Heavy Plate and Vessels Limited,
Visakhapatnam, for the year 1975-76
along with the Audited Accounts and
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the comments of the Comptroller and
A_uditor Genera) thereon. [Placed in
Library. See No. LT-222|77].

(5) (i) Review by the Government
on the working of the Hindustan
Machine Tools Limited, Bangalore for
the year 1975-76.

(ii) Annual Report of the Hindustan
Machine Tools Limited, Bangalore, for
the year 1975-76 along with the Au-
dited Accounts and the comments of
the Comptroller and Auditor General

thereon. [Placed in Library. See No.
LT-223|77].

(6) (i) Review by the Government
on the working of the Triveni Struc-
turals Limited, Naini, Allahabad, for
the year 1975-76.

(ii) Annual Report of the Triveni
Structurals Limited, Naini, Allahabad,
for the year 1975-76 along with the
Audited Accounts and the comments
of the Comptroller and Auditor Gene-
ral thereon. [Placed in Library, See
No. LT-224|77].

(7 (i) Review by the Government
on the working of the Mining and
Allied Machinery Corporation Limited,
Durgapur, for the year 1975-76.

(ii) Annual Report of the Mining
and Allied Machinery Corporation Li-
mited, Durgapur, for the year 1975-76
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No, LT-225(77].

(8) (i) Review by the Government
on the working of the Bharat Pumps
and Compressors Limited, Naini, Alla-
habad, for the year 1875-76.

(ii) Annua] Report of the Bharat
Pumps and Compressors Limited,
Naini, Allahabad, for the year 1975-76
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-226{77]
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11.29-3/4 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I
lay on the Table following ten Bills
passed by the Houses of Parliament
d\u'ing the current session and assen-
ted to since a report wags last made
to the House on the 29th March, 1977:

(1) The Appropriation (Vote on
Account) Bill, 1977.

(2) The Appropriation Bill, 1977.

(3) The Appropriation (Rail-
ways) Vote on Account Bill,
19717,

(4) The Appropriation (Rail-

ways) Bill, 1977,

(5) The Tamil Nadu Appropria-
tion (Vote on Account) Bill,
1977,

(6) The Tami] Nadu Appropria-
tion Bill, 1977,

(7) The Nagaland Appropriation
(Vote on Account) Bill, 1977.

(8) The Nagaland Appropriation
Bill, 1977,

(9) The Pondicherry Appropria-
tion (Vote on Account) Bill,
19717.

(10) The Pondicherry Appropria-
tion Bill, 1977,

11.30 hrs.

PETITION RE CONDUCT OF CHIEF
MINISTER, CERTAIN MINISTERS
AND OFFICIALS OF ANDHRA
PRADESH

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I beg to present
a petition signed by Shri Konda Lak-
shman Bapuji ang twenty-one other
members of Andhra Pradesh Legis-
lature in respect of the conduct of the
Chief Minister, certain Ministers and
Government officials of Andhra Pra-
desh. (Interruptions).

SHRI K. LAKKAPPn (Tumkur):
On a point of order.

MR, SPEAKER: What is your point
of order?

SHRI K. LAKKAPPA: This is under
rule 160. There are certain rules laid
down for submitting a petition. Shri
Jyotirmoy Bosu, in his petition, has
raised an objectionable matter. It
pertains to the functioning of the
States. The Chief Minister, certain
Ministers and Government officials of
Andhra Pradesh have been involved
in this petition, Rule 160 clearly says
in sub-section (b):

“any matter of general public in-
terest provideq that it is not
ohe—

(b) ‘which should ordinarily be
raised in a State Legisla-
{ure.”

The subject-matter of this petition
relates to the conduct of the Chief
Minister, certain Ministers, and Gov-
ernmeni officiais of Andhra Pradesh.
It pertains to the State Legislature.
Therefore, my submission is that, or-
dinarily, this van be raised only in
the Legislative Assembly there. (In-
terruplions),

MR. SPEAKER: Please sit dowis. 1
have heard your point of order. You
have yourself said ‘ordinarily’.

Next item,

SHRI K. LAKKAPPA: What is
your ruling, Sir?

MR. SPEAKER:; No ruling is re-
quired. You have yourself said that
‘ordinarily’ it should be raised in the
State Legislature. (Interruptions).

All of you may please sit down. It
has been raised not once, but many
times. It is not a3 new thing. I have
not created 4hy precedent here. It
has been raised here earlier also.
Whether it will be discussed or not
is a different matter. But I cannot
prevent a Member f{rom raising it.
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Mr, Charan Singh (Interruptions).

MR. SPEAKER: I had gone to item
14. Everything was over and the Home
Minister was on his legs and then it is
not proper to go an shouting live this.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I appeal to my
friends on both sides to observe some
decorum. I am not referring to any
hon. Member individually, It is not
for individual Members to regulaie
each other. I shall be very thankful
to all the hon. Members if they re-
frain from regulating all these matters
between themselves. I would seek
the cooperation of the whole House in
this matter.

MR, SPEAKER: I am glad that the
Prime Minister has made this request.
I do not think all of us could hear
what was said after the Home Minis-
ter got up. I appeal to both sides not
to indulge in cross-discussion, be-
cause then the trouble starts.

11.3¢ hrs.

STATEMENT RE: PROPOSAL OF

GOVERNMENT TO ORDER INQUIRY

INTO EXCESSES COMMITTED

DURING THE PERIOD OF EMER-
GENCY

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Sir, we have recently
passed through one of the darkest
periods of our history, The events
following the proclamation of emer-
gency have been a traumatic experi-
ence for all those who cherish the
high ideals of our founding fathers
and leaders of our struggle for inde-
pendence. This is not so because
some of us have undergone personal
suffering, but because we saw before
our own eyes the defilement of all
the values for which we have lived
and struggled. It is indeed a tribute
to the political maturity of the
people that there has been g peaceful
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and orderly change and that we have
now an opportunity to undo the
wrongs of the past. We will, how-
ever, be failing in our duty if we do
not take positive steps to ensure that
the events of the recent past are not
repeated in future and to expose the
abuse of power by a handful of
people who had unleashed untold
repression and terror on the Nation.

Besides changes in the Consti-
tution and other laws, this objective
can be achieved only by bringing to
book all those who are guilty of ex-
cesses, malpractices and misdeeds
during the emergency, from the
highest political authority down to
the lowest functionary of the Gov-
ernment. We are not acling in a
spirit of revenge or in aunger (Inter-
ruptions) but only redeeming our
pledge to the people and fulfilling
thier mandate. (Shri K, Lakkappn:
All the guilty men are now in the
Government). Even, otherwise, it is
only fair that those who are guilty,
do not escape punishment. We want
this to be a lesson to all so that in
future none meay dare misuse authority
for personal ends.

We are aware that a large number
of officials acted out of fear and
under trying circumstances. We have.
therefore, no intention of being vin-
dictive. Nor would we allow any
kind of witch-hunt, But those few.
who, going out of their way, indulged
in excesses to please others cannot be
allowed to escape the consequences.

The list of misdeeds of the emer-
gency is indeed very large, There
have been a large number of cases of
gross abuse of the powers of arrest
ang detention. There have been ins-
tances of maltreatment and atrocities
on detenus and political prisoners.
There has been compulsion and use of
force in the implementation of the
Family Planning programme leading
to a number of violent incidents. In
the name of the beautification of
cities, there have been illegal demoli-
tions leaving thousands homeless and
taking them miles away from their
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vocation (Shri K. Lakappa:
You have no sympathy for hut
dwellers). Eversince we assumed

office, we have been giving anxious
consideration to this matter, Keeping
in view the importance of the subject
and the anxiety of the Members of
the House. I thought it apprepriate to
make a statement defining Govern-
ment’s thinking on the subject.

We propose to appoint a Commis-
sion of Inquiry under the Commissions
of Inquiry Act 1952 to look into all
complaints of excesses, malpractices,
abuse of authority during the emer-
gency and all matters related thereto.

The Commission of Inquiry . ,
Shri Vaya'ar Ravi ... of your
choice).. . will be headed by an

eminent judge. The exact terma of
reference and the mode of inquiry
will also be delermined after taking
intp consideration the advice of the
Chairman of the proposed Commis-
sion of Inquiry.

We have already receivedq some
specific  ailegation which prima facie
seem to deserve an inquiry, However,
it is likely that due to the fear psy-
chosis created during the emergency
most people suffered in silence and
did not have the courage to represent
their grievances. It is intended hence
that the Commission should be in a
position to invite specific complaints
within a specified time limit and
decide which of such allegations
should be inquired into. We would
expect the Commission to give its
findings within a period of six
monihs. Also we hope that the Commis-
sion will be able to give interim
reports which may enable us
to initiate follow wup action even
before the receipt of the final report.

It is my ardent hope that our
policy will be welcomed by all sec-
tions of the House. In particular, I
will request Honourable Members to
extend all possible assistance tgo the
proposed Commission to enable it to
discharge its onerouws responsibilities,
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SOME HON. MEMBERS rose —

SHRI DINEN BHATTACHARYYA
(Serampore): One submisgion, Sir, is'
it a fact .

MR. SPEAKER: No please. I wili
have to ask you to resume your seat.
I am on my legs. You cannot stand
also, Please resume your sect.
(Interruptions) Nothing will be taken
down.

11 43 hrs.

STATEMENT RE PROPOSAL OF
GOVERNMENT TO ORDER IN-
QUIRY INTO THE DEATH OF
DACOIT SUNDER SINGH IN THE
CUSTODY OF DELH1 POLICE

THE MINISTER OF HOME AF-

FAIRS (CHAUDHURI CHARAN
SINGH): Sir, some doubts have bheen
expressed regarding  circumstances

leading to the death of Shri Sunder
Singh, who was in the custody of the
Delhi Police in connection with a
case under the Indian Arms Act, It
is said that he was escorted to the
Tughlakabad Fort areg on 24-11-1976
and some arms and ammunition were
recovered on the basis of the infor-
mation disclosed by him.,  Another
case u/s 25/26/27/54/59 of the Indian
Arms Act was registered at PS
Kalkaji, Delhi vide FIR No. 847 dated
25-11-1976. After the recovery, when
the police party was returning to
the East District of Delhi in early
hours of the morning, one of the
wheels of the vehicle in which Shri
Sunder Singh was being escorted is
said to have got punctured near the
cremation ground, Geeta Colony. The
driver stopped the vehicle. Other
members of the party alsp came down
to help the driver. Shri Sunder Singh
is said to have sought permission to
ease himself. In order to enable him
to answer the call of nature one of
his hands was released from the
hand-cuffs. Taking advantage of the
darkness and the fact that he was at
that time escorted by one SI and ene
Constable only, he is reported to have
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jerked himself free of the chain tied
to the policeman’s belt. He is said
to have run towards the river. In the
early hours of the morning of 25th
November, 1976, the police found his
body and took it to the hospital
where he was declared dead. An in-
quest into his death was conducted by
a magistrate. The post-mortem was
conducted by Dr. Vishnu Kumar of
the Maulana Azad College, New
Delhi.

The C.B.I. has been asked to en-
quire into the death of Shri Sunder
Singh. Necessary insiructions in this
regard were issued on 30-3-1977. The
allegation made ip certain quarters
that the sister of Shri Sunder Singh
had earlier been raped or molested at
a Police Station in Haryana will also
be looked into.

(Interruptions)

MR. SPEAKER: You have a right
to raise a discussion, 1 do not shut
down discussion from any side. But
the procedure must be followed, The
procedure is that you write to the
Speaker. We will have discussion.

The moment the statement is made.
if people on one side begin getting
up, the people on the gther side will
also get up. It may not be satisfactory.

" You write to me pointing out that
such and such a thing is not satis-
factory, I want to have discussion
on that. I will have discussion with
the Minister of Parliamentary
Affairs, That must be done.
Therefore, don’t go on like this. It is
not proper. If anybody does it, I
would say, don’t recorq it. I will be
helpless I will be sitting helplessly in
my Seat. One Member seeks clarifi-
cation. If 400 members seek clarifi-
cation where are we to go? You may
write to the Speaker; you may ask
for a debate. We shall have to pro-
ceed in an orderly way.

Mr, Jyotirmoy Bosu, your point is
as good as what Mr. Kalyanasundaram
is saying. What I say about him ap-
plies to you also. '
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Nothing is being recorded. 1 am
not allowing you. Everybody will
try to copy Mr. Jyotirmoy Bosu, The
moment you do it, other hon. Mem-
bers will try to copy you. The rule is
there for everybody. The rule-book
can be quoted by everybody. There
will be no end to it. What I told to
Mr, Kalyanasundaram applies to you
also. Please write to me. If there is
anything. 1 will look intp it. When I
say ‘write to me’ I mean, not Sanjiva
Reddy, but too the Chair,

If I go on giving assurance to
everybody there will be no end to it.
I am not going to answer, There
cannot be any discussion between the
Chair ang the member.

Mr. Advani.

CHAUDHURI CHARAN SINGH:
Mr. Jyotirmoy Bosu was referring to
a Resolution .

MR. SPEAKER: He wag referring
to something else. You will have to
answer that also, You will have 112
answer both. Therefore, don’t answer
anything. (Interruptions).

Order please. Why do you shout?
He has not answered anything

THE PRIME MINISTER (SHRI
MORARJI DESAI): The proceed-
ings of the House are to be regulated
by the Chair, and not to be regulat-
ed by Members like this.

MR, SPEAKER: Shri Advani to
make wtatement,

11.52 hrs,

STATEMENT RE. FORMATION AND
FUNCTION OF SAMACHAR AND ITS
FUTURE

THE MINISTER OF JINFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): Sir, I consider it
necessary to make a statement on
the formation and functions of Sama-
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<har’ and its future, 3s Hon, Mem-
bers are aware that this news agency
has been the subject matter o wide-
spread criticism.

My predecessor had in his state-
ment in the Lok Sabha on January
21,1976 justified the formation of
a single news agency and said that
Government had noted it with satis-
faction that the managements of
PTI, UNI, Hindustan Samachar and
Samachar Bharti had passed resolu-
tions supporting the idea of a single
and strong national news agency. He
had also said that the managements of
these agencies had proposed to merge
themselves into a wmingle agency and
that Government would be prepared
to assist ipn this process in different
ways.

A Society names Samachar was
registered on January 24, 1976 with
12 members of the Managing Com-
mittee including Shri G. Kasturi,
Editor, ‘Hindu’ ag its Chairman. The
four erstwhile news agencies -decided
to accept the bye-line of Samachar
with effect from February, 1, 1976 and
adopted resolutions transferring their
assets and liabilities as also their
functions and personnel to Samachar
with effect from April 2, 1976. Sama-
char thereupon bought the shares of
the PTI, UNI, Hindustan Samachar;
while the shares of Samachar Bharati
which were held by the State Gov-
ernments of Mysore, Gujarat, Bihar,
Rajasthan and Uttar Pradesh were
gifted to Samachar in response to the
requesis of Chairman of Samachar.

To bring about complete integra-
tion of the four agencies, Samachar
appointed three Committees one each
on (a) personnel; (b) rate structure
and (c¢) administrative code and
bye-laws. These committees were
respectively headed by Shri R. P.
Billimoria who is now Chairman of
SAIL. Dr. Ram S, Tarneja, Asso-
ciate General Manager of M/s. Ben-
net Coleman gnd Times of India, and
Shri P. C. Gupta, Managing Editor,
‘Jagran’, Kanpur. Some of the re-
commendations of the committee
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dealing with the integration of perso-
nnel have already been accepted by
Samachar and the pay scales of its
employees rationalised and made
uniform with effest from July 1,
1976.

I have mentioned earlier that my
predecessor had stated in this House
that Government would be prepared
to assist the managements of the four
erstwhile news agencies in the pro-
cess of merger in different ways.’
Besides making ad-hoc; grants-in-
aid of Rs. 50 lakhs in two instalments
to enable Samachar to tide over its
unsatisfactory  financial  situation,
Government had persuaded the State
Governments to gift their shares of
Samachar Bharati to Samachar.
Government had also guided the
Managing Committee of Samachar in
taking policy decisions, To this ex-
tent, the autonomy of the Society
wag severly limited and, therefore,
the criticisms about the functioning
of Samachar are valid,

I want to assure the House that
the present Government is commit-
ted to ensuring freedom of the Pre:s
which naturally includes freedom
and autonomy of a news agency, I
have, therefore, decided to constitute
a committee of experts {0 examine
and report on the future of Samachs-
within one month. The constitutic
of such a committee hag been consi
dered necessary, ag pre-emptive dis
solution of Samachar and its rever
sion to the erstwhile four new.
agencies are likely to create w®ome
problems, particularly in regard to
the personnel who have been brought
on a uniformity higher scaleg of pay
and emoluments. Hon’ble Members
will agree with me that the inter-
ests of the employees have 1o be pro-
tected while ensuring complete free-
dom of newg agencieg from Govern-
ment influence or control.

As Hon'ble Members are aware,
Samachar in its capacity as the
single news-agency has become a
member of the News Agencies
Pool of the non-aligned countries
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ang entered into bilateral arrange-
ments with a number of news agen-
cies of the non-aligned countries for
mutual exchange of news. Also, India
was elected as the Chairman of
the Coordination Committee of the
News Agencies Pool of the non-
aligned countries at the Conference
of the Information Ministers of ncn-
aligned countries held in Delhi in
July 1976. This post was held by
Shri Mohammad Yunus in his capa-
city as a member of the Managing
Committee of the Samachar. He has
since resigned from the Managing
Committee. The Committee of ex-
perts will examine how India will
continue to function as the Chairman
o° the Coordination Committee and
in what manner arrangements will
be made with foreign news-agencies
for exchange of information.

Today, Samachar enjoys total] mo-
nopoly of collection ang dissemina-
tion of news within the country and
abroad. The Commiitee of Experts
will review this position and make
suitable recommendations in the light
of Government’s policy as briefly
outlined above.

12.00 hrs.

STATEMENT RE: ALLOTMENT OF
ACCOMMODATION TO MEMBERS
OF PARLIAMENT

PANDIT D. N. TIWARY: (Gopal-
ganj): Mr. Speaker, Sir, in the elec-
tion for the Sixth Lok Sabha more
than 400 new Members have been
elected, The Lok Sabha Secreta-
riat had made arrangements for
temporarily accommodating the new
Members of Lok Sabha in Vithalbhai
Patel House, Western Court Hostel,
Lodhi and Ranjit Hotels, besides in
various State Guest Houses located
in Delhi, as most of the Members
Pool accommodation continueq in the
occupation of ex-Members. Besides,
the Directorate of Estates had also
placed a few residential units tem-
porarily at the disposal of the Secre-
tariat and the House Committee on
request for temporary allotment to
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Members. As soon as some flats be-
came vacant, the House Committee
decided to allot these houses op the
basis of the following priorities: —

1. Members residing in Hotels.

2, Members residing in fay off
places.

3. Those sharing accommodation
with other allotteeg in
Vithalbhai Patel House,

Accordingly, available accommo-
dation was offered to Members on
2nd April 1977 with the request to
convey their acceptance by 4th in-
stant (A.N.), so that in case of their
non-acceptance these could be offered
to other Members. Out of 84 Mem-
bers who were temporarily offered
accommodation placed at the disposal
of this Secretariat, only 60 have col-
lected occupation slips till date, Al-
lotments were also made to other
Members of the aforesaid category in
temporary accommodation made
available by Government »iz. Pataudi
House Suites, D-II Flats in Kidwal
Nagar and Type IV accommodation
in Pandara Road and other areas, but
the same were not acceptable to
Members on account of their being
not furnished/not in good condition
besides being situated far away from
Parliament House. About 95 Mem-
bers have been accommodated in
Vithalbhai Patel House and Western
Court Hostel.

As in the past, the House Commit-
tee met and placeq bungalows, twin-
flats and three bed-rcomed Hats both
‘vacant’ and ‘To be vacated’ at the
disposal of various Parties/Groups in
Parliament on the basis of their
strength for recommending the naines
of Members of their respective parties
to whom they would like to allot
bigger type of accommodation.

The Accommodation Sub-Commit-
tees has been constituted agnd it would
consider the allotment of two bed-
roomed flats ete.,, to the remaining
Members on vacation basis. But the
Committee is facing difficulties as
some of the new Members have gone
into the residential units before they
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were surrendered by the Ex-Members,
The House Committee has not taken
cognizance of such occupation while
allocating quotag of Bungalows, Twin-
flats and Three bed roomeq flats to
various Parties/Groups in Lok Sabha.
216 Ex-‘Members are over-staying and
out of them 30 to 40 have requested
for further extension ranging {from
one month to six months,

The House Committee appreciate
the difficulties experienced by the
hon. Members for suitable accom-
modation particularly near Parlia-
ment House ang are doing their best
to find out an early solution.

This can only be done when the
0ld Members vacate. The House
Committee is requesting the old
Members to vacate at the earliest, 1
am confident that after vacation by
the old Members the situation will
ease,

I may also add, Sir that many ex-
Chief Ministers, ex-Ministers, ex-
Speakers, ex-Ambassadors and ex-
Supreme Court judges have come to
this House and they need bigger ac-
commodation. I would request the
Government to make available more
bungalows so that their needs could
be met.

MR, SPEAKER: Members want
that the statement made by Pandit
D. N. Tiwary be circulated. It will
be circulateq later,

12,04 brs,

CONSTITUTION (FORTY-THIRD
AMENDMENT) BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Sir,
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

(Forty-third Amendment) 50
Bill
MR. SPEAKER: Motion moved:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

SHR] YESHVANTRAO CHAVAN
(Satara): Mr. Speaker, Sir, 1 am
teking this opportunity to explain
the point of view of my party on the
question of this Constitution Amend-
ment Bill. At one stage it was said
that it was only going to be introdu-
ced and now it is said that it is going
to be considered. I gon’t Lncw the
position exactly. But, I am told that
possibly they may not continue the
consideration. But some of the clau-
ses of the Bill have got relevance to
political situations in many Stateg in
the country and therefore, 1 want to
make it clear on behalf of my Party,
and myself to the Opposition (Inter-
ruptions) and to Government. parti-
cularly, that they should know that
we are opposed to clauses 3 and 4 of
the Bill. We are going to cppose,
meaking my point clear, particularly
the point for reducing the period
irom six years to five years. We
are opposed to that, So, I wanted
to give information to the House
earlier.

suME HON. MEMBERS rose—

MR. SPEAKER: Of course, every
Psrty need not oppose this. You
need not oppose it on the Party basis
now.

SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): We are entitl-
ed to express our views.

MR. SPEAKER: Only one can

oppose it. It may be Anna DMK
or somebody. The rules are clear
on that.

SHRI ARAVINDA BALA PAJA-
NOR: One correction, Sir. It is
All-India Anna DMK, it is not Anna
DMK.

*Published in Gazette of India Extraordinary, Part II, section 2,

dated 7th April, 1977.
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MR. SPEAKER: All right, 1 did
not know that.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Please permit me
to speak for a few seconds. Today
is the last day of the Session according
to what was already announced. This
is an important Constitution Am-
endment Bill. My Party is pledg-
ed to support The amendment con-
tained in this Bill’ because even at
the time when the Congtitution
(Forty-second Amendment) Bill was
discussed, we opposed it,

MR, SPEAKER: I know that. But
if you get up like this, it is not pro-
per. The ruleg are very clear that
only one of them can oppose the Bill.

SHRI M. KALYANASUNDARAM:
I am not opposing. I am supporting
the Bill,

MR. SPEAKER: All right, but
please sit down. Now nothing is go-
ing to be recorded.

SHRI M, KALYANASUNDARAM®**

MR. SPEAKER: Anybody may
support the Bill or oppose it, T am
not interesteq in that. Mr, Kalyana-
sundaram, you are getting up again,
I am only sorry. All I can say is I
am extremely sorry. On every issue
if this happens with other Members
also, kindly let me know what can
a poor Speaker do. I allowed the
Leader of the Opposition to speak.

SHRI M, KALYANASUNDARAM:
But there are many parties who
want to express the views,

MR SPEAKER: There is no ques-
tion of parties. Then it becomes a
discussion. It can be discussed.
The Bill is for discussion only. but
not at the introduction wstage. At
this stage one can only oppose. The
rules are very clear on that if you
kindly read them. So, kindly sit
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down. Kindly don't get up to
speak, If you do that, others will
also do it and I will be helpless,

SHRI SHANTI BHUSHAN: The
Leader of the Opposition hag stated
that he wants to intimate that
clauses 3 and 4 of the Bill are to be
opposed by him. All that I should
like to say on that matter is that
last time in 1971 or 1972, when elec-
tions to the Lok Sabha and various
State Assemblies took place, people
had voted those who succeeded in
the elecions for five years. The
mandate that had been given to them
by the people was for a period of
five years. Sometitne back when the
term of the Lok Sabha and various
state assemblies was sought to be
extended from 5 to 6 years and the
Constitution was also amended to
that effect, there wag a lot of re-
action in the country..(Interrup-
tions). Recently concluded elections
to Parliament have demonstrated
what the feelings of the people are
in regard to that matter..(Interrup-
tion). At this stage I have no desire
to say anything more in the matter;
when the Bill comes up for consider-
action, I shall give my views.

MR. SPEAKER: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.’

The motion was adopted.

SHRI SHANT] BHUSHAN: Sir, I
beg to introduce the Bill.

12.09 hrs.
MATTERS UNDER RULE 377

(i) INCOME-TAXx RAip oN THE OFFICE OF
AVARD

MR. SPEAKER: Shri Jyotirm.oy
Bosu may raise the matter of which
he has given notice.

*#*Not recorded.
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SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): Sir, I have a
point of order to make. We are
given to understand that the dis-
cussion will be taken up later on.
But we have been told—I do not
know whether it is correct or not—
that the discussion will be taken up
on the 9th instant and the Bil] will
be passed. And for that purpose
you have extended the House Sir,
we have not gone back to our con-
stituencies since the Houge has been
in session. Tomorrow is Good Friday.
We have to go to our Constituercies.

MR. SPEAKER: I myself do not
know about the extension of the
House, If there is going to be an
extension, the Government will come
Yand say that they are going to do
it. Therefore, there is no point of
order. (Interruptions).

Now, Mr. Jyotirmoy Bosu. you
may continue,.

SHRI JYOTIRMOY BOSU (Dia-
monq Harbour); The Association of
Voluntary Agencies for Rural Deve-
lopment (AVARD) of which Shri
Jayaprakash Narayan js the Presi-
dent, has been engaged in the field
of rural development for the last 20
years. AVARD is an all-India
»Federation of non-official agencies
functioning in rural areas and has
a membership of about 150 organi-
sations, spread all over the country.
AVARD has been helping its mem-
bers in all aspects of rural develop-
ment and also in the preparation of
tmicro-level plans; a dozen of them
making  pointed documents; and
also hag been implementin,g a few
developimenti projecfs, Omne such
area where this Association has
undertaken comprehensive area
development work is Musahri Block
Muzaffarpur District, Bihar 2nd
other areas of Bihar, West Bengal,
Orissa, Manipur, either directly or
through fits member agencies.
Musahri Block ig well-known to the

people of India for its being the scene-
of intensive and extensive Naxalite-
activities, Shri Jayaprakash Narayan
had to spend more than onc and a half
years in that area to bring peace.

The financial assistance for taking.
up the development work in Musahri
and other areas wag receiveq from
a foreign donor known as the Cen-
ira] Agency, West Germany through
People’s Action for Development
(India)—a society set up in the
Ministry of Agriculture and Irriga-
tion (Department of  Agriculture).
The idea wag that the Government
is kept fully informed about the sour-
ces of funds and their disposition.

To malign AVARD, especially its
President, Shri Jayaprakash Narayan,
an extraordinary income-tax raid was
conducteq by tihe Intelligence and In-
vestigation Wing of the Income-Tax
Department on 5-2-76. The raid was
carried outl simultaneously at ils head
office at New De'hi, the two project
offices at Muzaffarpur and Jamui in
Bihar at the residenceg of its Vice-
President, Shri Radhakrishna, Gene-
ral Secretary, Shri A. C. Sen, Ac-
counts Officer, Shri R. L. Goe! and
also shri S. K. Bahri who happened
to be one of the partners of AVARD’s
Audit Firm. The raid party also
visited both the offices of AVARD's
auditors; Messrs. Aiyar & Co. and
Chandiok & Galiani. After the raid
all the books of account including
relevant documents and some office
records of the Head Office as well
ag the project offices were seized by
the Income Tax Department. This
raid wag also given wide publicily by
the Samachar in the Press. without
giving and opportunity to the office
holders even to explain the manner
and functioning of AVARD. All the
seized documents are still with the
Income Tax Department.

It is interesting to note how the
whole welfare/development work of
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AVARD was politicised by the than
government, In reply to an Un-
starred Question (No. 13) in the Lok
Sabha, the Minister of State in the
Ministry of Agriculture ang Irriga-
tion, Shri Shah Nawaz Khan, informed
the Lok Sabha on March 8, 1976 that
the Ministry of Agriculture itself had
received the necessary funds mostly
in the form of fertiliser and wheat for
the three projects being executed by
AVARD. But then only two__ days
later, Shri Brahmananda Reddy, under
-orders of Shrimati Indira Gandhi, the
then Minister of Home Affairs speak-
ing in the Lok sSabha on 10 March
1976 and in the Rajyy Sabha on 11th
March, 1976 while quoting the above
figures vf receipts by the Ministry of
Agriculture said that the Association
had received these amounts from
some foreign sources—the sourceg and
the manner these assistances were
received are under investigation of
the Government of India; 5 blatant
and shameful untruth. From this. it
is clear tihat all administrative actions
on AVARD were of political nature.

Thereafter, sizable AVARD funds
amounting to about Rs. 45 lakhs lying
with the Ministry of Algriculture and
Irrigation were frozen under instrue-
tions from the Home Ministry. Ins-
tuctions were also issued by the Min-
istry of Agriculture and Irrigation to
all the State Governments that no
help or co-operation be extended to
AVARD in anv manner or form. Even
AVARD member agencies and other
organisationg directly or indirectly
connected with it were also subject-
ed to similar restrictions. Thig is how
Shrimatj Indira Gandhi made gp effort
to do a character assasination of Shri
Jayaprakash Narayan; and using this
forum is disgraceful. Will the Home
Minister please assure this House that
the restrictions imposed will be with-
drawn forthwith?

SHRI A, C. GEORGE (Mukanda-
puram): Sir, today is Maundy Thurs-
day and tomorrow is Good Friday. I
hope this House will have some res-
pect for niinorities and allow us to

celebrate our festivals, 1 support
what Mr, Pajanor has submitteq re-
garding the extension of the gession.

SHRI ARAVINDA BALA PAJA-
NOR: Sir, I agree with Shri Subra-
maniam that this side of the House
also must be given due consideration.
It is not that easy for us to go back
and come again. For the past so
many days we have been in Delhi and
we want to go back. When the op-
position leader rose to oppose the
introduction of the Bill, you said that
one member from the opposition can
oppose the introduction. The leader
of the opposition must have been
under the impression that the Bill
will not come up for consideration
this session. We were all under the
impression thai the House ig adjourn-
ing sine die today. But we have
been noticing that at 6 o’clock it is
saig that the House wil} sit up to
7.30, that the session is being extend-
ed and sO on.

MR. SPEAKER: The Minister of
Parliamentary. Affairs will make a
statement, Before that there are one
or twc gtatements by other ministers
also. 1 im also made to believe that
we are lot sitting on the 9th. Why
don’t you give me gome time now?
There was a plane crash yesterday.
When I called the minister concerned.
he was perhaps in the Rajya Sabha
and he was not available. I will re-
quest him to make a statement.
Before that, the Home Minister will
reply to Mr. Jyotirmoy Bosu’s state-
ment,

SHRI A. C. GEORGE: We could
not hear anything of what Mr. Jyotir-
moy Bosu said.

MR. SPEAKER: I will have it cir-
culated, His statement and the minis-
ter’s reply—both the statements— will
be circulated to you.

SHRI VASANT SATHE (Akola): I
rise on a point of order. Rule 377
says:

“A member who wishas to brin:
to the notice of the House anj
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matter which is not a point of |

order shall give notice to the Sec-
retary General in writing, stating
briefly the points which he wishes
to raise in the House, together with
the reasong for wishing to raise it,
ang he shall be permitted to raise
it only after the Speaker has given
his consent, at such time and date
ag the Speaker may fix.”

Thig is not a notice like short notice
question or any other thing. This is
only for your consent. How is it
that previous notice of this state-
ment which wag read out just now
became available to the Minister for
him to have a written reply got ready
to be read out here? This appears
t0 be a mutual arrangement!

MR. SPEAKER: The rule says that
notice will be given to the Speaker.

Notice was given 1o the Spcaker and
a copy of the rotice was sent to the
Home Minister vesterday. Apart from
the rules, it wag given to the Secre-
tary-General, it was sent to the Home
Minister and it is in the Order Paper.
Now what you read just now, has
beer. strictly followed. Therefore, he
ig ready with the reply also.

SHRI C. M. STEPHEN (Idukki): I
am rising on z poin: of order. The
Minister can make a statement under
Rule 372 on a matter of public im-
portance with the consent of {he
Speaker but ro question ghall be
askeq at the time the statement is
made. But he cannot make a state-
ment in answer to a Question raised
under 377. In 377 a special procedure
hag been stipulated that the Member
make: a statement, it goes or. record
and the Secretary-General then passes
it on to the Minister.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I go not object to
377 notice and the Minister promptly
obliging with the reply. But similar
rotice was given by me on the Rail-
way accident that took place in
Tamil Nadu involving lives of people.
When I raised that point, why......
(Interruptions).
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MR. SPEAKER: The Minister made
a statement on the railway accident.
If you want a discussion, you can
certainly have a discussion. (Inter-
ruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to make a brief
submission for your consideration So
far ag thig point of order is concerned,
whenever any hon. Member makes a
submission under Rule 377 he wants
to draw the notice of the House to a
matter of public irterest, and the
House includeg the Government. Now
it had been the practice of the previ-
ous Government to ignore the obser-
vationg made under Rule 377—Gene- .
rally it had been their practice. On
many occasions—you will find on
record—the Chair also wanteq the
Government to take notice of the
observations.

Now, if any government ig respon-
sive to the observations made, it
goes to the credit of that government;
and there ig nothing in the way of
the government making g statement
thereon. (Interruptions).

SHRI C. M. STEPHEN. It is 3 mat-
ter of procedure.

SHRI SHYAMNANDAN MISHRA:
1 have not disturbed you at all
Otherwise whatever observationg we
make under rule 377 woulg fall on
deaf ears. We don’t want any govern-
ment to be deaf to the observations
made by any hon. Member.

MR. SPEAKER: Now may I ask
Mr. Kaushik to make the statement?

—~ THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): I want to make the state-
ment. (Interruptions),

MR. SPEAKER: I have permitted
all of you. All of you can have it.

SHR1 C. M. STEPHEN: Kindly
don’t take it that way. I have raised
a point of order. I have cited a rule.
I want a ruling from the Chair. There
are certain procedures under which
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information can be elicited from the
government. They can have a discus-
sion; they can have a half-an-hour
discussion, They can have a call—
attention; they can put a Motion; they
can have a short notice question.
These are the different methods
whereunder information can be called
for. Rule 377 states what should be
done under 377. That is the end of
it. Under 377, a reply to the point
raised by the Member is not called
for at all. Therefore on the spot, it
ig not called for at all. If, after hear-
ing the observations the Minister feels
that a statement under rule 372 is
called for, he can give notice and
come with a gtatement. Not in reply
to what has been said under 377. I
want a ruling on that,

MR. SPEAKER: I think rule 377 is
very clear, in that sense. No reply
from the Minister ig anticipated in
this rule. The Minister may make a
statement, if necessary, later on. That
is a different matter,

Mr. Kaushik may make a gtatement
on the plane crash.

SHRI M. KALYANASUNDARAM: 1
am on g point of order.

MR. SPEAKER: You have been on
a point of order so many. times. Any-
way, proceed,

SHRI M. KALYANASUNDARAM:
You don’t listen to me. Yoy will be
compelling me to say something more
drastic. Don’'t make me protest like
that.

MR. SPEAKER: Yes; proceed.

SHR1I M KALYANASUNDARAM. I
request the Chair to be reasonable.
Rule 377 is a valuable privilege given
to the Memberg to bring to the notice
of the government immediately any
matter of public importance, other
than the point of orders. I had given
notice under 377 regarding a serious
railway strike. I had met you per-
sonally and represented to you. I met
the Minister of Parliamentary Affairs
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Aircraft of National Remote
Sensing Agency near Ongole,
Andhra Pradesh

and represented to him about the
urgency of it. But that wag ignored.
It did not see the light of the day.
(Interruption). I don’t object to the
Minister giving a prompt reply. [
welcome that. I welcome it if the
Ministers are ready to give a
reply even for 3717, It ig a
good improvement. But that treat-
ment should be given {0 al] the Mem-
bers who give notice under 377.

DR. HENRY AUSTIN (Ernakulam):
I fully endorse it.

SHRI ARAVINDA BALA PAJA-
NOR: I would like to make a sub-
mission.

MR. SPEAKER: No, no.

12. 36 hrs.

STATEMENT RE. CRASH OF AN
AIRCRAFT OF NATIONAL RE-
MOTE SENSING AGENCY NEAR
ONGOLE, ANDHRA PRADESH

qdzq HfX Ame fEwER O Aet
(s qedten wMfEw) : Tewe wEEd,
A T AT qA F@ qEAF
Tar gFAEr fawrT & Hag Awa fane
g fgn qodr ¥ ©F Yo dro-3 famm
FT AATAF gASAT & AR { gAAT AT
TR

Ame foe i oY T 0F
o HTo—3 fFuT, &0 o £o o Tdo,
ST 5 WAA, 1977 F WIAT WA F
TIER 0615 a1 AU® X F Ifeqor
@ & @9ew I3 & fag wEw
WY g9T 91, W ST 7 HOT F
e O Mg & eaRA g1 AT | gHEAT
% & g9 agedl qur Awaw fone
dfqn ooy & g9 FA=I@El & AR
T A gaxd |
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R fawmw & wgifRwed &
vt ¥ fawm g frdas, s @we
THo ATFAT F) AT 7 3 fAQ w2
A oram ¥ fagarw fTr €

fe e f ¥O & wifs @
gUEAT ¥ T WEAT 9gAT  grU WK
qg 9 TUGT WiT ¥ I4T OH F qfc-
ardl # e ggrqfs o 0 7 87T
agar  grn | famm qur  aseErEr
forwrr & weaF waw & afE SO

FATT TIQ FT FYAZ HEW Wga fwar
gl

12.37 hrs.

MATTERS UNDER RULE 377—Contd.

(ii) COMPLAINTS ABOUT MALPRACTICES
DURING RECENT ELECTIONS TO LLOK
SABHA

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have given 5 notice
under Rule 377 and I have been in-
formed that 1 would be given an op-
porturity to speak today.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): Some
questions have been raised about
Government’s intention to geek the
permission of the House to continue
sitting for another day. I wish to
state on behalf of the Government
that the Government has no intention
to do so and we hope that the Gov-
ernment’s business that has been in-
cluded in the agenda for the session
will be completeq to day itself.

SHRI SHYAMNANDAN MISHRA:
Mr, Speaker, Sir, under Rule 377, I
draw the attention of the House to a
matter of great public importance,
nay of great importance to the domo-
cratic process itself of which this
House is the product.
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Though the elections to the Lok
Sabha have been, by and large, fair
and augur well for our democracy, it
ig learnt that the Election Commis-
sion hag received complaints about
serious malpractices committeq in
certain areas.

Some of these malpractices which
were in gestation for some time now
seem to be coming of age, thanks to
tha perfection of technique achieved
by it; perpetrators. And unless the
Government makeg thorough enqui-
ries into them and takes eflective
steps to prevent them in the future,
what appears now relatively a small
affair may, very soon, assume grave
proportions imperilling the democra-
tic procesg jtself.

Rigging is now being done in a
well-organised, pre-planned manner,
and, what is really gisturbing,—with
the active aid ang assistance, or at
least connivance, of the State machi-~
nery-—ig the manner in which they are
doing it.

I will begin with the Begusarai
constituency which I have the honour
to represent, There men in high
authority had hatched plots with
gangsters and anti-social elements
armed with lethal weapons to capture
booths on g large scale with the result
that the administration and the policc
officers, merely looked on. £o mucl
so that in the Sonapur booth of Begu-
sarai which was protected by four
rifled men, the ballot bhoxes were
snatcheq away by an armed gang
and a repoll was ordered. But,
strangely enough, no enquiries were
made as to how such a loot could be
perpetrated.

Notorious antisocial gangs grmed
with rifles and sten guns moveq from
booth to booth like an invading army
with a number of vehicles led by a
pilot jeep in order to intimidate voters
angd presiding officers and to capture
booths. The Government had com-
pletely abdicated its functions in
favour of thig gang in thig entire belt.
At one pooth a presiding officer told
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me after seeing the rifles of the gang-
sters that he would have been happi-
er if the bullets pierceq his heart
nsteaqd of destroying democracy. The
Election Commission wag also inform-
ed of the ballot boxes having been
taken out at an unauthorised place at
the district headquarters ang tamper-
ed with. The evidences supporting
this were preserved for some time
for inspection by the Election Com-
mission but nobody turned up to look
into the complaint. At one booth,
Katari, in this very constituency the
polling was completed by the gang-
sters of a local MLA py 7.30 AM.
when the polling starts and, ultimate-
ly, a repoll had to be ordered. Alto-
gether, nearly 150 booths were cap-
tureq in this Parliamentary Constitu-
ency. In the adjacent Ballia consti-
tuercy the cituation was o0 bad that
six persons lost their lives ag a result
of shooting and bomb explosion.

Two candidateg of the Jehanabad
and Sitamarhi constituencies were
arrested on the polling day because
they. were found terrorising the pol-
ling parties and voters with the halp
of unlicensed arms, bombsg etc.

In Banka 15 to 20 booths were
looted py the candidate opposed to the
Janata Party. Trucks and vehicles
were geized by the authorities in
which were found unlicensed arms
ang bombs. One bomb manufactur-
ed by the supporters of a party can-
didate exploded and two of the sup-
porterg died, one instantly and the
other in the hospital.

The other aglaring iastances are
Dum Dum and Barrackpore in West
Bengal. Amethi in Uttar Pradesh and
many areas in Kerala. The situation
in the Ferozpure Constituency of
Punjab hag figured in the press. But
I will not refer to it as the matter is
sub judice. There may be other poc-
kets too.

All in all the malpractices included
seizure of booths by antisocial gangs
armzq with lethal weapons, the ar-

av. (Protection of Publication) Bilj

rest of workerg of opponents one or
two days before poll, running away
with the ballot boxes, the discrepan-
cy between the voteg polled as per
records ang the votes counted, the
duplication of ballot papers on g
large scale, taking out of pallot box-
es at unauthorised places and tamper-
ing with them, and the making of
major decisions and concessions to
various  interests by Governments
which should function merely as s
‘caretaker Government’ quring fhe
elections.

It is necessary that the Govern-
ment investigate these cases fully
ang take effective steps to prevent
their recurrence in future.

12.45 nrs,
PARLIAMENTARY PROCEEDINGS
(PROTECTION OF PUBLICATION)

BILL

MR. SPEAKER: W¢ will now pro-
ceed with Item No. 18.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I heg to move:

“That the Bill to protect the pub-
lication of reports of proceedings
of parliament, be taken into consi-
deration”’.

At this stage, at the very ouzet, I
have just a few remarks to make.
During the period of Emergency
there were three Statutes which
curbed the freedom of the Press. The
first one was the prevention of Pub-
lication of Objectional Matter Act;
the second one was the repeal law
repealing the publication o° parlia-
mentary proceedings immunity law,
and the third one was the Press
Council Act which was repealed. The
first of these laws was repealed in
this House yeseterday, and today we
are dealing with the second cne. 1
would think there is ng controversy
whatsoever in this regard. In fact,
the immunity in respect of coverage
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of parliamentary proceedings was by
virtue of the law enacted in 1956,
which is one of the very few laws
that have been sponsored by non-
officia] Members, There are very few
laws o this nature and the credit of
sponsoring this law goes to late
Shri Feroze Gandhi, who was a dis-
tinguished Member of this House. It

was adopted by the Parliament in
1856. Up to 1976, for a period of
about twenty years, I, personally,

have known of not a single instance
where this immunijty was in any way
abused by the members of the Press
Corps. But a blanket allegation was
made against them, against the entire
Press community in the Statement of
Objects ang Reasons of the Bill that
was moved by my predecessor Shri
Vidyacharan Shukla. It wag said at
that time in the statement of Objects
and Reasons:

“But actual experienéc nroved
that the privilege diven by the Act
was misused frequently and syste-
matically. Many newspapers re-
ported with impugnity and often
on the front page anq with banner
headlines such motivated and
wrong charges levelled in the
parliament against different persons
as would have invoked the laws of

the land. Because of the protec-
tion afforded by this law to the
press the persons affected were

deprived of the remedy the coun-
try’'s laws promised to vindicate
their personal honour, The misuse
of this privilege assumeq extraordi-
nary proportions during the last
three years.

This was the rationale that was offer-
ed to parliament when this repeal Bill
was mooted, which repeal Bill we now
want to set aside and restora the
original position. As I said yester-
day. I totally disagree and my Gov-
ernment disagrees with the entire
approach that if somebody from the
opposite side makes an allegation
against us
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SHRI K, LAKKAPPA (Turnkur):
The previous Government also sug-
gested that we should relax it because
it was brought at the time of the
Emergency.
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SHR] L. K. ADVANI: I think . I
have made my point very clear, So
far as the Emergency is concerned,
the Defence of India Rules took corr-
plete consideration of what the press
should do and there was no necd for
a Bill of this kind. There was no
need for a Bill of the kind we re-
pealed yesterday. These two Bills
were intended to make the Emergency
provisions a permanent part of our
set-up. They were intended to insti-
tutionalise the draconian policies of
the Executive during the Emergency
and therefore I feel it imperative. . . .

SHRI K. LAKKAPPA: That was
nc' the intention. The security of the
country and the integrity of the
country were the most important con-
sicerations at that time.

SHRI L. K. ADVANI: I may point

out that even the earlier Bill as
adopied by  Parliament (i.e, Feroze
Gardhi Bill) did not confer any

blanket and absolute immunity on
the press. Therc are limitations even
on that privilege. We¢ Members of

Parliament in this House enjoy the
privilege  of makin statements
without fear of becoming liable for

criminal and civil proceedings but, at
the same time, if any statement made
in the House is irresponsible or de-
famatory, the Chair has the right to
expunge such phrases or to ask the
Member concerned to withdraw his
remarks. There are several provi-
sions in the Rules of the House itself
to act ag an effective curb or check
on any irresponsible and defamatory
utterances.

Similarly, as 1 have said, thig law
itself provided, while bestowing im-
munity on the Press, for so many
provisos—that the publication must
be a substantially true and accurate
report, that the publication must be
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for the public good, ete. It should
not be with a view to blackmailing
any one or with a view to seeking
personal vendetta or anything of that
kind. Thirdly, the publication mumst
not be actuated by malice. These are
specific phrases that the Feroze
Gandhi Act provided for and which
we, while moving this Bill, have put
forth before you in their original
form. There has been no chsnge,
there has been no departure of any
kind from the original Bill.

Therefore, [ commend it to the
House with all the emphasis at my
command, and I hope that, as the Bill
which wag adopted yesterday, this
Bill also will be adopted ynanimously.

MR. SPEAKER: Motion moved:

“That the Bill to protect the pub-
lication of reports of proceedings of
Parliament, be taken into con-
sideration,”

We have four more Bills. I do not
lmow whether we will be able to
finish them. Yesterday I prevented
one or two Members from speaking,
so that we could push through that
Bill. Is Mr. Purnanarayan Sinha
present in the House? I would like to
give him a chance. Yesterday he
was very unhappy: I could not call
him, I would like to call him first.

SHRI PURNANARAYAN SINHA
(Tezpur): Mr, Speaker, Sir, 1 come
from a place on the India-China
border, Tezpur which was threatened
by Chinese aggression ag far back as
1962. The then Prime Minister,
Pandit Jowaharlal Nehru, said on the
floor of thiz august House that his
heart went out to the people of Assam
at their hour of peril when on 20th
November, 1962, Government had to
evacuate the administration from
Tezpur., The Local Government
obeyed, but we refused and we tried
to keep up the morale of the people.
I come from that area.

(Mr DEPUTY-SPEAKER in the Chair).
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1 have the honour to say that I
founded a newspaper 15 years ago,
and I have been editing it—for the
last 15 years, This ig an independent
paper; it is not affiliated to any politi-
ca] party . .

AN HON MEMBER: You belong to
a political party.

SHR] PURNANARAYAN SINHA:
Of course, I do belong to the Janata
Party, but 1 have never made my
paper a party organ. It hag been an
independent paper. I have made a
venture for self-employment of my
two graduate sons; I asked them not
to go in for a government job but to
do a business of their own. I had
started a small press and a small
paper and have been running it for
the last 15 years.

About 14 months back, T was de-
tained by the Government for pub-
lishing a story about the pompous
marriage of a Congressman. It was
supposed to be an objectionable
matter for the party in power and,
therefore, I was put behind the bars.
My sons were in charge of the press
and were managing the paper in my
absence. Never before have Govern-
ment given any advertisement or
newsprint quota to this paper. After
14 months of detention, I was re-
leased about the end of January when
I contested the election and I have
been fortunate enough to come to
this House to put forward the diffi-
culties of the people of Assam who
have been neglected all these 25 or
30 years. There has been no develop-
ment in that area. We have heard
another hon. Member speaking about
the difficulty in getting drinking
water supply. For everything, for a
bridge. for a university, for a refinery,
for a road, for extension of the broad
gauge railway line from Bongaigaon
to Gauhati, for everything, the
people of Assam have to organize
agitations. Without agitation, the
people of Assam have got nothing.
For the refinery at Gauhati, the
people of Assam agitated. We were
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sent to jail for six months for making
the demand before the Deputy Com-
‘missioner’s office. Only thereafter
we got a small refinery at Gauhati.
The bigger one was given to Barauni
in Bihar, Subsequently, one was
however, installed at Bongaigaon.

Assam is connected to the rest of
India by a forty mile corridor over
the North Bengal area. For a broad
gauge line, the people of Assam have
been agitating for the last ten years.
This is the position there. 1 come
from such a backward area.

Now, I would tell you what hap-
pened about the press. For anything
that we wanted to publish during the
emergency, a Sub-Inspector of Police
would be sitting in the press to censor
that material. He may be barely a
matriculate or who may not have any
icea of the principles and science of
censorship and national gecurity, but
all the same. he was there 1 publish
a story about the fact of a Congress
MI.A having celebrated a pompous
marriage. My idea was to focus the
attention of the people on the need
of austerity, The result, however,
wag that I was detained because that
was considered something objec‘iona-
ble. There has thus been a lot of
repression of the press during the
emergency. There are a few papers
in our area and there are also a few
lakhg of readers, We have not been
able to bring about any development
in thiz regard. On the top of that,
there were so many restrictions,

I happened to see g smsall YLook
published by DAVP about the freedom
of press in India. It has been stated
in that book that the freedom of press
is ensured wunder Article 19 of the
Constitution of India and that the
Government have never interfered
with the functioning of the press. Un-
forturately, 1 have not brought that
bock with me today; I read it
yvesterday. As we know, during
Emergency, there were g lot of re-
trictions on the press, but after the
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elections were announced, the press
hag enjoyed a little freedom. ‘Thus,
during emergency, whatever is con-
tained in Article 19 of the Constitu-
tion, was being violated.

Now, it is very good that the Janata
Party Government hag initiated action
to repeal all those black laws, With
these words, 1 support thig Bill which
is intended to restore the , principles
and objectives of the Feroze Gandhi
Act, )

SHRI J, RAMESHWAR RAO (Mah-
boobnagar): Mr. Deputy-Speaker,
Sir, I would like to make it clear at
the outset that I am not opposing
this Bill. But while protection is given
for publication of parliamentary pro-
ceedings, this protection imposes an
obligation and responsibility on the
press of correct reporting. There
should be no suppressio veri and
suggestio falsi. While the Govern-
1aent should not censor press report-
ing of Parliament proceedings, the
press or press owners should not
censor or distort what is said by any
member in the House. In reporting
statements made by Members on the
floor of the House, there should he no
attempt to tear them out of ccrtext or
deliberately to give a wrong twist or
interpretation, otherwise it would be
misusing this privilege.

To give only yesterday’s example,
I was quoted as having said that we
would support all that the Prime Min-
ister said in his broadcast. This gives
a totally wrong impression, What I
said was quite different. 1 sald I
agreed with what the Prime Minister
said adding that there was nothing
new he had said.

SHRI L. K ADVANI: Whose re-
port was it?

SHRI J. RAMESHWAR RAO: Al
the papers,

We had all been saying the same
things even when he was a member
of the Congress Party and Deputy
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Prime Minister. Only implementation
had been tardy. Now that he has
changed his Congress Party label to
Janata Party label, I hoped there
would be implementation, Further
I did say that freedom of the press
was essential for surival] of demo-
cracy. But I also said yellow journa-
lism is a danger to democracy, The
two do not go together. But the first
part was reported and the second
part omitted.

13 hrs.

1 have sat here these ten days
hearing the constant abuse of the
Congress Party and my colleagues,
from Government Benches, I know
the hon. Members of the former Op-
position who have been used to cons-
tantly abusing the Congress moay find
it difficult to adjust themselves to their
new role of sitting on government Ben-
ches, but it is they who have to
help maintain the dignity of the
House. Surely. Mr, Deputy Speaker,
we should not allow this House to
degenerate into a House of Abuse.
They are ahusing us to their heart’s
content cutside this House, and the
Press is giving enough pulicity to
this abuse, but let us as least main-
tain the dignity and decorum of this
House.

The other day there was a lecture
by the hon. Prime Minister on ‘non-
violence, Satyagraha and the Gandhi-
an Tradition’ He 1is not the only
heir to the Gandhian Tradition.
We are also heirs to the Gan-
dhian tradition. My first interest
in politics—I am sorry to be a
little ©bit autobiographical—was
roused in 1936, 1937 and 1938 through
Netaji Subhas Chandra Bose and
the controversy of his second election
as Congress President and also by
reading Jawaharlalji’s autobiography.
My Baptism of fire came during the
1942 movement under the inspiration
of Jayaprakash Narayan. I consider
him as one of the great men of this
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country. Later I learnt practical
political action at the feet of Mahat-
ma Gandhi, and respect for human
valueg like tolerance, freedom and
liberalism working under Jawahar-
lal Nehru, Gandhi became real to me,
in emotional and practical terms, in
1967 when I started organizing agri-
cultural labour unions in my consti-
tuency when all the opposition
parties, apart from my own Party,
opposed my work. The only person
who supported me was Shri Ram
Manohar Lohia. Shri Ram Manohar
Lohia published notes about my
work in hig journal Mankind,

The purpose of my saying all this
is to emphasize that no one individu-
al or group in this country can ar-
rogate to himself or themselves the
attitude of being the sole represen-
tative of the urges and aspirations of
the people of India or the sole heir
of any aspect of our complex national
tradition, We are all heirs to a com-
mon tradition, We all represent the
people of India.

The hon Members of the Janata
Party speak of their mandate. They
are not yet a party, As of to-day they
are still a coalition of parties. The
Janata Party, T learn, is to be born
on the 1st of May. I hope it will
imbibe some of the traditions of the
First of May. We too who have been
elected also have a mandate from the
people. If the mandate of those who
cccury the Government  oenches
comes from a region we aiso have a
mandate from more than one
region, in this large and diverse
country. As to who has the
real mandate of the people, only his-
tory will tell. Bui in a democracy
one accepts the numbers as that is
the only working arrangement possi-
ble.

The other day, the members opposite
objected to my colleague, Shri
Subramaniam, speaking of differen-
ces in the voting pattern in different
part of the country. But when the
Prime Minister gave an unasked for
assurance to the south, I suppose we
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are ‘expected to be dutifully grateful.
There must be some consistency
somewhere,

So, Mr Deputy Speake:, let not the
avalanche of abuse continue. I am
surprised that an independent mem-
ber like my friend Mr, Purushottam
Mavalankar—he is not here at the
moment—has also been infected
with the contagion of abusing us. Let
him think of his great father and the
traditions set by him. Let him thirk
of hig great father’s illustrious pre-
decessor in office, Shri Vithalbhai
Patel, and the traditions laid down
by him, I have great affection for
Purushottam and it hurts me !o find
fault with him.

We, on this side of the House, have
promised constructive co-operation
and responsible functioning, We
have not done so because we are
weak or because we are defeated. We
have dore g0 because we want to
set an example in functioning like
a responsible ang constructive oppo-
sition. But let me warn the members
on the Goverrment benches, please
do not take us for granted. We can
give construective co-operation only
when there is give and take from the
Government benches also toth in
policies and programmes. I would
like to request them not to try to
drive us to the wall because we too
can hit back. Let me also remind
the members opposite—there are
many amongst them who have skele-
tons in their cupboards—while
Jayaprakash Narayan walks this
country like a colossus, persons from
Bihar had to come to terms with him
for their very survival Am 1 to
believe that these actions were pro-
mpted by idealism?

Speaking about the Bill under dis-
cussion, there is just one lacuna. I
wish to point out. I pointed this out
to Shri Feroz Gandhi when he first
introduced his Bill—I can say what
1 like in this House about anyone,
even a person who is not a member of
this House—things for which I may
normally be sued for libel or defama-
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tion, if I had said it outside this House
—what I say in the House can be
printed ang published with impunity
by the press under this Act and the
person against whom things have
been said has no remedy except to
challenge me to come and say the
same thing outside the House, In a
country like India where what is
reported in the press is generally
considered true, especially if it is
defamatory, great damage would
have been done. How does Govern-
ment propose to protect the innocent
individual against his kind of black-
mail? Ag I said earlier, I am not
opposing this Bill. I wish to conclude
by requesting the Government 1o give
some thought on how best we can
prevent the misuse of this privilege.

13.08 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

—

The Lok Sabha reuassembled ajfter
Lunch at four minutes past Fourteen of
the Clock.

[MR. DEPUTY SPFAKER in the Chairl
PARLIAMENTARY PROCEEDINGS
(PROTECTION OF PUBLICATION)
BILL—Contd.
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F T8 §IT § WA $7F @, q 59
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FHAT 4T | ¥ THL FI e 7 FT
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TR Ffaar | a8 o w=aw & @ &
fF w7 7ar ol 7 R I w-
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g § s ag fewr § wew Fwar g
FR gt g ge=) ¥ fAad e Fan
g fFa w3 ® "o gifes gwgq 3w
T FT qH FL |

SHRI VAYALAR RAVI (Chirayin-
kil); Mr, Deputy Speaker, Sir, I sup-
port thig Bill. The Parliament is
supreme. It ig the supreme body of
thig country. It can not only define
but also decide the fate of the na-
tion. The people of this country must
know what happens in Parliament go
that they can judge the performance
of their representative whom they
have elected to Parliament.

The much lauded Bill introduced
by the late veteran Feroze Gandhi
had been moulded ang the proceed-
ingg of thig House had not been pro-
jected properly to the outside world.
Now, who were helped in this process?
It helped the monopoly houses, ex-
ploiters ang the multi-nationals,

Mr. Deputy Speaker, Sir, this House
hag been constantly and all the time
vigilant to gee that such policieg are
followed as will encourage the public
sector ang restrict the growth of the
monopolies. Sir, under the cover of
the present law, which wag introduc-
ed during the Emergency, the mis-
deedg or the offenceg committed by
the monopoly houses could not be
projected to the outside worlg alth-~
ough these issueg were raised on the
Floor of this House. Ag such, these
monopoly houses could escape from
the public criticism. I would like to
admit that even questions sent to the
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Parliament Secretariat in respect of
monopoly houseg had not been ad-
mitted all the time. I myself faced
thig difficulty.

Sir, this House had the privilege to
expose the misdeeds of the monopoly
houses, for example, Mundhryz deal
The name of Shri H. M, Patel, the
present Finance Minister had figured
in the Chagla Commission report con-
cerning Mundhra deal. This House
had deliberated extensively on the
Mundhra deal. Thig subject had
been brought before this House
by late Shri Feroze Gandhi and many
Ministers as well as officers—of
which Mr. Patel ig one—were expo-
sed. So, Sir, I would like to submit
that whatever we say in Parliament
should be known to the people at
jarge and they be given an opportu-
nity to decide and make their own
judgement.

In this connection I would also like
‘to gubmit that during the Emergen-
cy many officerg might have done cer-
‘tain things. There should not be any
witch-hunting against such officers.
‘These officerg might have done these
-things under a certain political direc-
tion. You should not hang these offi-
cers for that. They will obey you
also ag they have to obey the politi-
cal authority. If you go on perse-
cuting the officerg on ‘every minor
point then, I think, it will be harmful
to you also ag you will be demorali-
sing the Adminijstration. Now, take
the example of 1947. At that time
we knew the ICS officers were the
collaboratorg with the British Raj.
They had persecuted the freedom
fighters beyond their capacity. Mr.
Patel was also one of such ICS offi-
cers. 1 am not blaming Shri H. M.
Patel but let him examine His own
old position under British Raj. Later
on he wag associated with Mundhra
deal.

But let him make an examination
ag to what happeneq and I hope be-
ing a Minister of the Cabinet rank
he will not agree for a witch-hunting
of the officers who have done some-
thing dquring the emergency. It is a
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political decision. Thus I will make
an appeal to the hon. Minister,

In this connection, I may also point
out that on the earlier gccasion hon.
Members on thig side drew the atten-
tion of the Government regarding tH
railway accident. Mr. Madhu Danda-
vate ig a frieng of mine, I am not
blaming him. After the accident, we
found a name in the newspaper, one
Mr. Balakrishnan. The brother of
another Member of this House, Mr.
Kadanapalli Ramachandran i MTr.
Balakrishnan who was expected to
come by that train. They were a
little panicky because it was shown jn
the list ag ‘Balakrishnan Kannanore'.
Then I rank up Mr. Dandavate’s office.
The Minister was not gvailable. So
I talked to hig Private Secretary who
was there. 1 gaid, “It is a very seri-
ous matter that the brother of the
hon., Member, Mr. Balakrishnan ap-
peared in the paper. Do you have
any information?" The next day, 1
found, to my regret, there wag no in-
formation, no addresses of the people
who were involved in the accident,
who were killeg or injured. The Rail-
way Minister must have the facts
before him when such gz gerious acci-
dent occurred in the southern part of
the country and the relatives of the
people—some of them are from our
constituency-——may ask us about it.
Of course, I know Mr. Madhu Danda-
vate mayv be new to the Cabinet. It
may be his initial error, he may cor-
rect it later on. But to my surprise
the hon, Minister....

SHRI S. KUNDU (Balasore): When
did the accident occur?

SHRI VAYALAR RAVTI: Last week.

DR. HENRY AUSTIN (Ernakulam):
Even the hon. Memberg do not know
about the accident. 30 people met
with a very gerious accident. It js a
West Coast Railway accident,

SHRI VAYALAR RAVI: I am telling
the importance of what I am speak-
ing about in the House. I am only
pointing out this kind of thing be-
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cause I have to bring this to the
notice of the House. Let the Minis-
vers correct themselves,

8ir, when the earlier accidentg oc-
curred Shri Mohd. Shafi Qureshi, the
then Railway Minister, knew what
was happening and he used to rush to
the House and inform. I am sorry
my friend, Mr. Madhu Dandavate
could not find time to visit the people
who were serious in the hospital, Of
course, they have got 5 massive man-
date.

SHRI MADHU LIMAYE (Banka):
Thig is not very relevant to the sub-
ject.. .

SHRI VAYALAR RAVI: I am glad
that senses came to  Mr. Madhu
Limaye. Lastly, I should gay there is
a proverb in Malayalam: ‘Puthan
achi theru perukum’, That means,
the new bride cleaning tha hcuse and
also the surroundings. This govern-
ment coming with all new proposals
and all through with enthusiasm an-
nouncing every day, this is all like the
new bride. But the thing is, they
have got a massive mandate, yet
there wag rigging of the election. The
whole purpose of my speaking in the
House is because they think they get
a good propaganda, But on rigging
of election we never spoke of it. We
accepted the defeat. We have been
defeated in this part of the country.
But we never said as a propaganda
that there was rigging. (Interruptions)

1 have got a paper with me. I am
prepared to produce that paper. In
my election I have geen a postal
ballot sent by a military officer
containing an appeal from the
Marxist Communist Party’s can-
didate. It has been sealeq and
sent and I sent a complaint to the
Election Commissioner, I have got
that Communist appeal with me. It
ig printed in red. In my constituenecy
I had to ask two polling officers to get
out. Two ballot papers were glven—
one was the Assembly one and the
other wag that of Parliament. In my
constituency 7,000 blank ballot papers
appeared and in Palghat where we
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captured a seat of veteran leader, Mr.
Gopalan.. .,

SHRI JYOTIRMOY BOSU: On =a
point of order. It should have some
relevance to the subject he is discus-
sing.

SHRI VAYALAR RAVI: I am
saying that this ig relevant because
the whole intention of the govern-
ment was that this forum should
not be used for political propaganda.

AN HON. MEMBER: What are
You doing?

SHRI VAYALAR RAVI: You have
done that; you are doing the same
thing that is what I am saying. In
this House itself there was a lot of
criticism. 1 am not saying that it
should be used for political propa-
ganda. See thc whole history of Par-
liament. It was welcomed by the
people; it hag been praised by the
peonle and it has been useful to the
people. They gpeak about Jayapra-
kash Narain. I have nothing personal
against him. He gaid ithat the RES
should be banned immediately after
the murder of Mahatma Gandhi.

SHRI GAURI SHANKAR RAI
(Ghazipur): On a point of order.

Mr, Deputy-Speaker is this relevant
to the Bill. There must be the remotest
sense of proportion.

MR. DEPUTY-SPEAKER: I will
take care of that. Most Members are
not adhering to that principle; it cuts
both ways.

SHRI S. KUNDU: On a point of
order. You will be pleased to per-
mit me to make g request to the hon.
Minister Advani that he could move
an amendment{ to the Bill that only re-
levant portions of the speech can be
published. ... (Interruptions).

———————
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MR, DEPUTY-SPEAKER: Order,
order. It isnot g point of order.

SHRI VAYALAR RAVI: When the
hon. Member there was speaking ne
was abusing the former Prime Minis-
ter Indira Gandhi and the former gov-
ernment. . .(Interruptions) I agree; I
am only sorry that J. P. hag changeda
his stand on the banning of the RSS:
he is absolving those people now, who
are now in the Janata Party. One of
the constituents of the Janata Party,
the Jan Sangh has not expressed any

regret for what happened in 1948
namely, the murder of Mahatma
Gandhi. J. P. wanted to bar the

RSs in 1948; he has changed and he
Is now defending the RSS....(Inter-
ruptions).

I am saying that this Bill is good
tor the country and people must know
what is happening in the House. I
welcome the Hon-Minister's attitude
to this nirtter and I congratulate him
on that. ’

T ¥ gET § SEA I HOF
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SHRI SOMNATH CHATTERJEE
(Jadavpur): S8ir, we heard with
interest the speech of Shri Vayalar
Ravi who has got back his freedom to
speak, though of course, he was
talking with his tongue in his cheek.
The only thing he has not explained
is why he supported so strongly the
Bill which was brought to ccmmit
an outrage on parliamentary deme-
cracy in this country, We are glad
that another atrocity which was com-
mitted against the democratic sel-up
in this country is being nullified today,
like the Bill we passed yesterday.

The previous Government, bLeing
afraid of exposure of their misdceds
and being sensitive to even construc-
tive criticism made in this House tried
to create g hiatus between the Parlia-
ment and the people. They wanted
to ring down a curtain between the
people s representatives and the
people so that what was done here
would not reach the people, All the
cherished principles were repudiated
with a vengeance to consolidate the
position of an individual and a family.
All norms of a democratic way of
life were polluted in this country to
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bolster up a make-believe situation to
justify their perversion, namely, the
so-called emergency. They repudial-
ed Jawaharlal Nehru when they took
away the freedom of the press and
brqught forward the most Draconian
preventive detention law in this
country. No wonder they repudiated
Feroze Gandhi by nullifying his
greatest contribution towards the
development of parliamentary demo-
cracy in this country and sustenance
of the freedom of speech. When the
Bill was considered in this House in
1956, the then Law  Minister,
Mr. Pataskar, said:

“I think this ia very good Bill
with a very good objective, 1 com-
mend the effort of my friend, Shri
Feroze Gandhi. who has so ablv put
forward the Bill of such an im-
portant nature. I commend this
to the acceptance of this House and
1 really appreciate the efforts he
has put into a very right and im-
portant Bill.”

That support which was given to
Feroze Gandhi’s Bill was withdrawn,
not surprisingly because the Congress
of 1976 was much different from the
Congress of 1958. They- had strayed
from the path of democratic process
and devalued all norms of democratic
life in this country. One thing we
tised to hear so many times during
the last House was that the Parlia-
ment was supreme, Parliamentary
supremacy was sought to be made
clear by the way they were exer-
cising the powers which the peorle
haq given to them. They justified all
the Draconian laws on the basis of
the ‘massive mandate’ which they
always reminded uys during the last
House, they had received, But how
they misused the powers which they
had received from the people! This
Parliament was made a rubber-stamp
Parliament, I repeat. They came back
to the House in 1971 with the slogan
of ‘garibi hatao’. The first thing they
removed in 1971 was the personal
liberty of this country by passing that
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black law called MISA, The Parlia-
ment became their hand-maid. All
sorte of Draconian laws like the
Flection Law Amendment Act, 42nd -
Constitution Amendment, Additional
Emoluments  Act, Press Laws etec.
were put in the Ninth  Schedule,
knowing that they were unconstitu-
ticnal and would be struck down if
challengeg before the courts, This
was all done in the name of main-
toining parliamentary supremacy in-
this country! Parliamentary sapre-
macy according to them was the
supremacy of ap individual whose
election must be upheld at all costs!
When everything was sought to be
done in the name of the people, they
really hoodwinked the people because
the people were their real target.
The people lost their freedom and
liberty. The people’s representatives
lost their freedom to speak. That
was the way they gave lip sympathy
to the concept of parliamentary
supremacy. Today we have sesn the
Leader of the Opposition who has
said openly that they will oppose the
Constitution (Amendment) Bill which
has been introduced in the House
today. They want to perpetuate their
illegal rule in different States by
extending the mandate which the
people had given them in 1971, From
five years, they have raised it to six
years, Now, they are afraid of facing
the people. Today, they want to take
shelter under that illegal, unconsti-
tutional bill which was bulldozed
through this House taking the ad-
vantage of people like Mr. Vayalar
Ravi, our good friend, who iS now
talking so much eloquently about the
freedom of the press ang the Feroze
Gandhi Act. The only thing they
have not explained is that why they
have shown cowardice during that
period. If they had any sense of
loyalty to the Constitution and any
sense of loyalty to the people who
had elected them, they would have
opposed that. They had lost their
sense and they hagd lost their cons-
cience to a person who had acted as
a political marauder in this country
during the last 20 months.
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Feroze Gandhi while piloting the
Bill had said that the people have a
right to know what their chosen
representatives say and do. The
people of the country have the mini-
mum right to know what their repre-
sentatives are doing, whether they
are justilving the confidence reposed
in them, whether they are putting
forth before the Government the real
issues before  the country and
whether their hopes and aspirations
are reflected through their represen-
tatives or not. That dialogue was
stcpped angd that source of informa-
tion was dried up by the previous
Government which have no ccurage
to face the people now. They repu-
diated Jawaharlal Nehru; to them
TFeroze Gandhi was much lesser a
man. The public conduct o every
pub’ic man in a matter of public con-
cern. Therefcre, we are accounta-
ble to the people and how ds we
make the people know except through
newspapers and mass media?

One thing ought to be remembered
that the Feroze Gandhi Act did not
give immunity or unwarranteg liberty
tn» the press. There has been com-
plete misapprehension when they say
that by this Act the press people are
getting complete immunity; they are
getting a free licence to print what-
ever they like, this is absolutely mis-
leading. The statute only extended to
publishers of parliamentary proceed-
ings a qualified privilege and nat an
absolute privilege. The report must
be substantially true ang publication
must be for the public good and made
without malice. To claim immunity a
report must satisfy all these three
tests which have been laid in the law.
But see the anomaly that was creat-
ed. Under Article 105(2) of the
Constitution what we say in this
House is our privilege but what we
say, if that is published, is not a pri-
vilege. Therefore. what was the neces-
sary corollary of 105(2) of the Consti-
tution, nanely, immunity given to
Members of the House, was not being
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extendeq in a practical sense to make
it effective privilege and effective
immunity.

During the last debate, Shri Shukla,
guilty of dishonourable conduct tried
to justify that draconian law, the
repealing Act by saying: “This Bill is
meant 10 uphold the honour of this
House and the honour of the Mem-
bers of this House gnd also the
henour of the citizens of the country
by removing unwarranted im-
munity and privilege given to editors,
printers, publishers of newspapers
who can malign you in any manner
they like” Persons guilty of dis-
honourable conduct wheo hag parvert-
ed all notiong of honour in this
country were talking of the honour
of the citizens and honour of the
Members of this House. The immunity
was not necessary for the Press or
the Members as such, What they
wanted was an immunity from the
exposure of the misdeeds of the last
Government and its Ministers., They
wanted that those thing should not
go to the people and reach the people.
The immunity was sought for cor-
rupt, inefficient ang sycophant Mirn-
isters and the Queen Empress.
That was the immunity which they
wanted. They deliberately misled
and gave a wrong and misleading
picture to the people of this country
and bulldozed that black law through
this House, with the active support of
friends like Mr. Vayalar Ravi. This
is a House of the people, We are here
because of the people. We cannot
operate in isolation, cut away from
the people. We are thought to be the
peonle’s mouth-piece, whether Mr.
Lakkappa likes it or not. By gagging
the proper publication of the parlia-
mentary proceeding, the previous
government really gagged the people
of this country. The dialogue was
lost. That is why we feel that the
present repealing bill which has been
brousght to revive the Feroze Gandhi
Act is a very welcome bill. And we
always knew. we believe and we have
found that generally, the Press in this
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country has behaved with responsibi-
lity. Mr. Ravi has not been able to
point out, nor the Memberg on the
other side have been able to point
out, bny act or any publication which
wai protected as a result of the Feroze
Gandhi Act. The lawg of this country
are sufficient to deal with any erring
journals or any erring reporter. Cer-
tainly, such draconian laws are not
necessary to deal with the publication
of that kind. I support the bill. 1
only wish that the support from the
other side was a sincere one, For the
time being, they have realized that it
is necessary to support this repealing
bill. But the performance today ol
the Leader of the Opposition shows
that they have not changed very
much. They are out to declare a
war oh the people .

MR. DEPUTY-SPEAKER: Thecre
is no time allowed for this Bill, 1
suppose we have to finish this Bili to-
day. There are 4 Bills, 2 Resolutions
and 2 Discussions. I do not see how
we can go through all of them, with
people going on sending chitg that
they want to speak. 1 have recceived
at least a dozen names, apart
from those submitted by the Whips. I
think we can fix a time for this Bill.

SHRI K. RAGHU RAMAIAH (Gun-
tur): You can fix any time; we will
cooperate, But we are not sitting
beyond 6 p.m,

MR. DEFUTY-SPEAKER: 1t is up
to the House. Shall we fix a lime for
this bill? We have already spent 40
minutes on this,

THE MINISTER OF INFORMA -
TION AND BROADCASTING (SHRI
1., K. ADVANID): I think we should
complete this by 3 p.m.

SHRI SOUGATA ROY (Barrack-
pore): Yesterday we from the Oppo-
sition raised a demand that the bill be
passed yesterday itself. The Minister
of information and Broadcasting then
wag particular that the discussion may
be continued, so that the Opposition
party can be castigated.

184 1.S—4,
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SHR] L. K, ADVANI: I said so yes-
terday, because some Memberg were
insisting that they would speak.

MR. DEPUTY SPEAKER: Now I
feel that with chits coming from so
many Members that they would like
to speak, it will be difficult. I think
we can conclude at 3-30 p.m.

SHRI C. M. STEPHEN (Idukki):
Mr, Deputy-Speaker, i’ I am joining
in this debate, it is purely to put in
focus certain important aspects con-
cerning parliamentary proceedings. It
appecars there is a feeling, or there is
dn impression, that conventionally it
has been a part of the privilege of
the House of Commons, or of this
Parliament, that the publication of
whatever has taken place in Parlia-
ment has immunity, 1 would like
to emphasize for whatever purpose it
be that that is not the case. If you
go through the history of the develop-
ment of privilege and the publication
of parliamentary proceedings, you
will find that in the initial stages.
coming up to the beginning of the 20th
century, the early part of the 20th
cenfury, the stand of the House of
Commons has alwayg been that the
publication of the speeches and the
proceedings of the House is a breach
of privilege, not the non-publication.
The House of Commons has been re-
peatedly passing resolution forbidding
the publication and warning that the
publication of the proceedings would
be a hreach of privilege. It was only
in 1909 by an Act of Parliament the
posilion was changed.. . (Interruptions)
What I am saying is a historical fact
which Shri Advani is corroborating.
It is only later, finding that this pro-
hibition of the publication of parlia-
mentary proceedings will not be in
the interest of the public good, may
be, that the Parliament came out with
an Act, permitting its publication,
apart from the further law which pro-
tected such publication. What T am
saying is. from the parliamentary
point of view, the Mother of Parlia-
ment has been taking this view for
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several years, may be for reasons ob-
taining at that time, that the publica-
tion of proceedings is not a privilege.
Anyway, that was the old position
which has no relevance today, when
the publication is freely allowed, it is
even televised, So, we have now come
to that particular stage. What I am
saying is the old story. I am only
saying that let us not get away with
the idea that it is an elementary prin-
ciple. It is one thing that is good
ang it is another thing whether it is
a matter of privilege, 1 am only
saying that it is not a part of the par-
liamentary privilege that the proceed-
ings be published. It may be that
from the point of view of the common
good it must be published; may or
may not be, opinior}s can differ.

-

Now, coming to this Bill, it seeks
to protect certain things which pre-
viously, had it not been for this Bill,
would be actionable, Let us see
what exactly is that area where this
protection is required. It comes under
the law of libel, slander and all that,
it comes under the law of defamation.
What exactly is that category of things
which need special protection?

Let us look to the penal law, the
Penal Code. What are the items of
defamation? Section 499 1is there.
There are many sections agnd some ex-
ceptions have also been mentioned.
For instance, it is not a defamation to
impute anything which is true concer-
ning any person, if it be for the pub-
lic good. Now the Bill before us
says that even if it is not true, what-
ever it be, it can have protection only
if it is for public good; not otherwise,
Even if you pass this Bill, not any
publication gets protection; you get
protection only if it is for public
good. So, the first exception is that
it must be true and it must be for pub-
lic good, in which case it is no defa-
mation. The second exception is
that it is no defamation to express in
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good faith any opinion whatever
about a public servant, in his conduct
as a public servant. You can attack
any public servant. It need not nece-
ssarily be true, it will still not be de-
famatory. For the publication of that
no special protection is necessary.
Thirdly, it is not defamation to ex-
press in good faith any opinion what-
ever in the conduct of any person
touching any public question. There-
fore, so far as a public servant is con-
cerned, you can criticise him and no
special protection is necessary. It Is
not defamatory, even if your criticism
happens to be untrue. So far as a
non-public servant is concerned, ycu
can criticise him on his bPehaviour
with respect to public questions. There
also it is not defamation,
defamatory in the literal sense, but
not in the legal sense, and no special
protection is necessary.

Again, according to section 499, you
can criticise a public judgment, it is
not defamatory.

So, what exactly is the clasg of cas-
es which needs specia] protection?
This is the point that I want to em-
phasize, to which T want to draw the
attention of the House, '

The class of cases which needs spe-
cial protection is not attack against a
public servant, is not attack on a poli-
tician on a question of public import-
ance, but on a person who does not
come under any of these classes, an
unfortunate fellow against whom you
may be making some statement. If
that statement is true then also it is
If it i3 untrue, then alone
special protection becomesg necessary.

Therefore, the point is; is it to be a
part of the privilege of this House
that you attack a private citizen who
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has nothing to do with public conduct, '

who is not a public servant at all and
attack him with allegations which are
untrue, which are proveg to be un-
true, and you carry on that attack?
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SHR] S. KUNDU: Who proved it?

SHRI C. M. STEPHEN: Which is
substantially untrue, If it is true, you
ark safe, it is not defamatory, If it is
untrue, then alone it becomes defa-
matory.

SHRI S. KUNDU: It cannot be.

SHRI C. M, STEPHEN: 1If the
attack is against a non-politician, a
non-public man, if the attack is
against, a non-Government servant,
non-public servant, if the attack is
against a private individual and the
allegation is not true, then the publi-
cation becomes actionable, coming
within the definition of section 499,
That alone needs protection.

The simple question I am putting
before the House is; is that sort of alle-
gation to be encouraged? I would
beseech Mr. Advani to point out a
case other than that which-7 have
mentioned for the publication of which
special protection is necessary. This
is the only case as far as my informa-
tion goes.

Therefore, because there is a Parlia-
ment here, because we have immunity
here, you can make an attack, nobody
stands in the way, and that can go
into the publication of this Parliament,
but if it goes intg the newspapers,
what is the protection of that indivi-
dual? That individual has absolutely
no protection, there is no action which
he can take. Is that the state of
affairs to be permitted? Ig that to he
encouraged? Is that contributory to
the common weal? That is the simple
question that I am putting forward.

I am inviting your attention to rule.

353 of our Rules of Procedure,

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person
tnlesg the member has given pre-
vious intimation to the Speaker and
also to the Minister concerned so
that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply.”
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In my experience, and I hope I-
will be sustained by the other Mem-
bers of this House this provision is
as good as dead. If you want to
make an attack against a non-entity
who does not come under the catego-
ries I have mentioned, the rule says
that you should give notice to the
Speaker and the Minister concerned.
about the allegation that you are go-
ing to make about that non-entity.
What is the investigation that the
Minister is going to make, how is he
interested in replying to it, how is
the individual to be protected? The
only protection is the Petitions Com-
mittee. The Committee investigates,
the thing is filed, nobody cares to
publish it because it is after a year
or so, and no further proceedings are
available to us, When we pass this
Bill, T want to urge the feelings of a
large number of people who may
come in for malignment. We are 542
Members here. How many of us
are indulging in that sort of thing?
I can point out one or two; not more
than that, who are specialising in this
sort of blackmail and you want to
give him protection., You are not
concerned about the common man,
the public man, the public concern
maligned on the Floor of thig House
and that malignment campaign getting
round with the result that that man is
‘murdered’ in the public, What [
wish to emphasise is that you pass
this Bill in all good faith, but I do
not understand what public interest
is served.

You should take care about othcr
caseg also. You should think of cer-
tain provisions to protect the other
persons also, and if necessary, the
Rules of Procedure may be amended.
If a petition comes before the Com-
mittee on Petitions, that matter may
be published and that may get much
publication than the previous one.
Let us protect the common man and
the simple man of this country who
is now being brought under malign-
ment campaign for no fault of his
own. For another purpose, prima
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facie, there isi nothing objectionable
thing about this Bill, But, according
to me, this ig a mischief that can
creep in against him behind the cover
for which some protective measures
are called for.
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ST WEred, g6 aga gl @
fe guR afqqer & faavy g9 &7 0
qad T frar, afFa drer &t g€ wam
F1 830 gaar @ ggAr oY, WY
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WEAT  gFT g1 W 11 W TS
oY FZT A7, IHAT gEA A FE A
TAT & FEFCHATT F1agd geaarT
TE |

SHRI C. K. CHANDRAPPAN
(Cannanore): 1 rise to support this
Bill. Immediately after Emergency
wag declared, the Government had
brought forward two obnoxioug Bills.
One was the repeal of the Feroze
Gandhi Act and the other was the
Prevention of publication of Objec-
tionable Matier Act. At that time alsd
we made it clear that our Party was
opposed to this measure and we made
it clear because of the very fact that
in a democracy the functioning of
Parliament ghould not be kept a secret
from the people. The people should
come {o know what is happening in
Parliament and the Press should be
vble to report without fear what are
the demands voiced hy the represen-
tativey of the people in  Parliament.
We feel that this Act prevented the
Press [rom discharging ils responsibi-
lity

Now, it was staled by my Hon.
friend Shri Stephen that even in the
British Parliament, in the ancient days,
reporting of Parliamentary proceed-
ings was considered to be a matter of
breach of privilege. In  those days
perhaps democracy as we understand
it today was not existing, Today, it
the representatives of the people who
are elected to Parliament come here
and misbehave, then T am sure that
the greatest guarantee is that the
people will not elect them again bill
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send them back to Parliament. So, if
the representatives of the people are
unworthy of becoming representatives
of the people, that fact should also be
reported to the people—that therc are
certain Members behaving in a man-
ner which is not worthy of the posi-
tion they are enjoying.

While supporting this Bill I would
like to make one thing clear, that in
a democratic system it is absolutely
essentia] that the people should know
what is happening in the Parliament
and the Press should be able to con-
vey this information to the people.
That was prevented when the former
Government repealed the Feroze
Gandhi Act, Today, I must say that
if the Congress is forced to sit in the
Opposition, one of the greatest contri-
butory factors is these two Bills: be-
cause, in the name of protecting the
dignity of Parliament and in the name
of protecting the dignily of Members
of Parliament, what was done was to
keep the country in darkness as to
what was happening in the Parlia-
ment. This was not a thing which
was expected when Emergency was
dec:ared. While misusing the powers
bestowed under the Emergency, with
a kind of arrogans, they tried to ar-
rogate themselves to a position of
being protected from everything. The
people rejected this and that rejection
should come as a lesson to those who
are in power and those who are in the
Opposition_ In this country our people
are matiure enough to understand how
the Parliament should function in a
democratic set-up and what should be
the responsibility of the Membcrs of
Parliament. This Bill, in my opinion
offers a proper balance so that the re-
presentatives of the people who come
to this House will speak freely what-
ever opinions they would like to voice
in this Parliament on behalf of the
people while the Press will be free
from fear in reporting it. That is the
greatest contribution of this Bill, The
yress wil] be free from fear to report
back to the people that this is what
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their representatives are doing in Par-
liament,

Mr. Stephen was saying that there
are other laws by which the freedom
of the press could be protected, They
are not enough. In a democracy, if
the press has to report and then all
the time they have to keep themselves
under fear whether there will be a
defamation case, I do not think that
the press will be able to discharge its
duties. This was exactly the argu-
ment the Member was advancing
when the Bill was introduced during
Emergency; this was exactly the
defence put forward by the then Min-
ister, Shri V C. Shukla, that the presg
could report and then face the pro-
ceedings in the court if they violated
the law of the land. That should not
be the case of the press in a demo-
cracy. That is why, we support this
Bill. This is the greatest guarantee
that what we are doing in this House
will be reported to the people fear-
lessly by the press,

Another point I would like to make
in this connection is this, Now the
press will be free—after we have
enacted this legislation. I do not
know whether it is a fact, but I hear
from some pressmen that the Lok
Sabha Secretariat is often imposing
several restrictions on the press when
they are reporting matters about the
proceedings of the House. I request
the hon. Minister to look into that,
because, that would be some kind of
a harassment of the press. If it s
not true, he may make it clear....

MR. DEPUTY-SPEAKER: As far as
the Lok Sabha Secretariat is concer-
ned, it is for the Speaker to look into
it.

SHRI C. K. CHANDRAPPAN: You
may kindly look into it, Sir. It is not
that I am making a complaint, but if
such a thing is happening, it will not
help fair reporting of the proceedings
of the House.
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MR. DEPUTY-SPEAKER: I do not
think there are any restrictions

SHRI C. K. CHANDRAPPAN: With
these words, I would like to support
this Bill. T once again extend my con-
gratulations to the hon. Minister, Shri

L. K. Advani, for having brought for-

ward this Bill,

PROF P. G. MAVALANKAR
(Gandhinagar): Mr. Deputy-Speaker,
Sir, I wish to congratulate the hon.
Minister doubly; I had done it yester-
day and I wish to do so today also
with great pleasure, and in doing so,
may ] take the opportunity to pay my
tribute to late Shri Feroze Gandhi for
the manner in which he Tought for
this right of the press which is really
the right of Parliament, because we
sitting in this House have a right to
reach our voters, and we reach the
voters only through the press. It was
late Shri Feroze Gandhi who, with
his very characteristic outlook of
independence and his characteristic
sense of understanding of democracy
at the grass-root level and at the
national level, was responsible for
bringing the original Bill in 1956, and
I must pay my tribute to him once
again, I had the privilege of knowing
him closely, and I am sure, hig spirit
and soul will rejoice on our having
brought this measure back on the
Statute Book.

The great tragedy was that the pre-
vious Government brought their Bill
and got it rushed through in such a
mad hurry that, although some of us
on this side of the House, i.e. the Ob-
position, opposed it, they were not
mindful of any opposition; they were
completely drowned, I would say,”in
the arrogance of power; they were
more than drunken in that mentality
of absolute power, Their Bill meant
a kind of barrier between Parliament
and the people, because the press was
being gagged; it was an unbearable,
unpardonable and unjustifiable wrong.
I am glad that that wrong has now
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of Information and Broadcasting.

The word ‘Parliament’ has come
from parley which means ‘to talk’. I
remember, the late Deputy Prime
Minister of Britain, Herbert Morrison,
—under the Labour Government of
Prime Minister Clement Attlee—once
describeq the British Parliament as a
talking shop, not in the sence that we
talk shop here. We do not just talk
shop; we talk here business, meaning
people’s interests and welfare, so that
the business goes back to the people,
and people bring their own business
back to us which we bring to the
notice of the Government. We talk
here so that it is reported there in the
homes and huts of the countless
people of our country, and that work
is done through the press media. We
are the spokesmen, we are the va-
chaspatis, of our voters, of our masters,
and if what the rachaspatis or the
spokesmen talk here is not reported
back to the masters in their huts and
homes, then what is the point in hav-
ing this sovereign Parliament?

I would conclude by saying that the
Members of Parliament ang their
constituencies, and the Members of
Parliament and our country, can be
combined only by a process of com-
munication and contact and this com-
munication and contact between the
rulers and the ruled is possible only
if full and continuous courtesy and
consideration are extended to the
citizens of our Republic, who are both
our voters and masters.

Lastly, I cannot resist the tempta-
tion of paying tribute to many of those
journals, both underground and on the
surface, which carried the message of
several of us in Parliament, even
though it was a truncated Parliament,
even though it was a subservient
Parliament, to the people. Some of
us, may I say in all humility, had the
privilege even in that kind of Parlia-
ment to say things fearlessly, with-
out any fear or favour, openly and
fully, and our message was sent out
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during those blackest, most difficult
and dangerous days of the long periog
of emergency of 19 months. At that
time, the mass media for us were
absent and silent, and this job was
done continuously ang well by the in-
visible and visible media of persons
and certain journals. People were fed
by the open and underground journals
which were kept vigorously alive, I
mentioned some papers yesterday and
I would like to mention today a few
more, like The Statesman from Delhi
and Calcutta, Mainstream  Weekly,
Freedom First, edited by our old
friend and colleague Shri  Minoo
Masani, Janata Weekly from Bombay,
edited by, another of our old and
esteemeq colleagues, Shri N, G, Goray,
and Gujarati papers like Bhumiputra,
Nirikshak and Prabudhha Jeevan, and
in Marathi the Manus weekly, Rurta-
vya, an occasional miscellany and
many others, which carried on the
work of reporting Parliamentary
speeches in spite of the repeal of the
Feroze Gandhi Act. I want to pay
my tribute to all these underground
and surface agencies and journals who
did such a good job.

Sir, we would be very happy as
long as this country and this Housc
has the guarantee that the debate con-
tinues in Parliament and outside,
When I say this, I am reminded of a
BBC programme under the title
“Debate Continues”! Perhaps, Shri
Advani could do something on those
lines, Years ago, I remember listening
regularly to that programme, Princess
Indira of Kapurthala giving an ac-
count of what happened in the Housc
of Commons and the House of Lords
back to British people ang the world
at large through the overseas service
of BBC. A debate should continue in
the Parliament as also through the
press media outside Parliament.

We are grateful to Shri Advani and
the present Janata Government, who
have sought a repeal of the bad Act
and have brought in this Bill to revive
the Feroze Gandhi Act. I wish to
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congratulate Shri Advani once again
for that.

SHRI SOUGATA ROY (Barrack-
pore): Mr. Deputy-Speaker, Sir, as
Yesterday, today also I rise not in
opposition of the Bill. As we have
said a number of times from this side,
our job is not to defeng the inde-
fensible, Our leader, Shri Chavan has
admitted that the verdict of the people
against the Congress was due to some
excesses committed during Emergency.
We shall not, therefore, speak about
that. The hon. members from the rul-
ing party in these few days of Parlia-
ment session have spoken ad neuseum
about their bravado ang courage dur-
ing Emergency. There is no nced to
go back to all those things; let us
think together constructively of & new
India, in which we will have better
future for all the citizens. I am very
glad that today in this House wga have
heard such eulogising remarks about
Shri Feroze Gandhi and today Shri
Advani by this enactment is going 1o
put again into operation the Feroze
Gandhi Act, That Act was, in fact, a
great Act in order to defend the fourth
Estute of democracy, namely the press.
That will also complete the privileges
of Parliament given under Article 105
(2) of the Constitution. I do not
know whether it is out of rea] res-
peet for Shri Feroze Gandhi or in an
effort to denigrate his spousc, Shrimati
Indira Gandhi, our former Prime Min-
ister that all this eulogy has been
placed here. But the relation of the
ruling benches to Feroze Gandhi does
not end with again putting into opera-
tion the Feroze Gandhi Act. If I
remember right it was in this House
that Shri Feroze Gandhi made an im-
passioned appeal for an inquiry into
the Mundhra affair and on his appeal,
the Chagla Commission was appoint-
ed and among the various persons
which that Chagla Commission namegd
was Mr., H M. Patel, the present
Finance Minister and here, the present
Government relates itself to Feroze
Gandhi in various ways, not only in
the Press Act but also with regard to
his efforts to unveil the Mundhra
mystery.
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I have just heard Mr. Chatterjee
also, our eminent colleague from
Bengal, doyen of Benga] lawyers and
son of one of the topmost lawyers in
the country, speak about Shri Feroze
Gandhi. I think his Marxist colleagues
will not agree with every thing he has
said. Possibly they will say “hat he
has not properly declasseq himnself
and that is why he went out s0 much
to praise the Congress in 1956. If
Mr. Somnath Chatterjee wil] take the
care of going into what the Marxis*s
used to say in 1956 about Pandit
Jawaharlal Nehru, I think he would
have saig differently from what he
has said to-day. But I will not go
into what the Marxists said in 19F6
about Jawaharlal Nehru. But whail
I want to remind Mr. Chatterjee is
that he has so eloquently spoken about
the responsibility of the Press in this
country. If my memory serves me
right, in 1969 when the United Front
Government was in power in West
Bengal and Mr, Jyoti Bosu of Mr.
Chatterjee’s Party was the Home
Minister, crowds of CPM Youth or-
ganisation went and ransacked the
Ananda Bazar Patrika’s office anc
then they offered no apologies for
what was done at that time. It is
good that Mr. Chatterjee’s attitude
towards the Press and the Patrikas
has changed in the meantime. .
(Interruptions).

You attacked Ananda Bazar Pat-
rika's office. Don’t forget. You are
talking about democracy, Mr. Som-
nath Chatterjee is talking abous de-
mocracy. He is speaking so eloquent-
ly about releasing the Naxalite pri-
soners. If my memory serves me
right, Mr. Jyoti Bosu, the then CPM
Home Minister of West Bengal, sent
the Eastern Frontier Rifles to Gobi-
ballabhpur and Debra to quall the
Naxalites’ revolt there. And, to-day,
suddenly thev have become democra-
tic and are speaking in euology of the
democratic processes. If this great
country has succeeded in making the
Marxists democratic, once again we
bow our heads to this great country.
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It is not so much due to ®Homnath
Babu’s great flexibility 'anq malleabi-
lity but due to the pressurising eflect’
of the great democratic people of this
country that this has been done,

I again submit, as I said Yesierday,
this Bill like the Yesterday’s Bill was
a corollary of the emergency and when
the emergency has been lifted, this
Bill should be repealed along with
that and, besides, there is no necessity
of this Bill to-day because all the
members in fear of whom this law
had to be enacted, are all sitting on
the ruling benches. If my memory
serves me right, I was not a member of
Parliament at that time. You were in
the Rajya Sabha at that time. How
many times did it happen that you
founq Mr. Raj Narain lying cn the
floor of the Rajya Sabha and being
carried by the Marshals of the House
outside? How many times did it
happen that here in the Lok Sabha
the proceedings were interrupted Ly
Mr. Jyotirmoy Bosu, such an elogueng
supporter of the ruling benches and
Mr. Madhu Limaye who is such an
eloquent supporter of the ruling
benches? For three months the ses-
sion of Parliament could not 7o on on
a single scandal of Rs. 70,000. You
know yourself one day's session of
Parliament costs the State Exchequer
more than Rs. 1 lakh and for three
months it was held up because they
wanied to find out about some
scandals. I the Congress Opposition
which is bigger than what the Opposi-
tion was at that time takes th2 saimne
attitude, what will happen? I am
Younger than either Shri Madhu
Limaye or Shri Jyotirmoy Bosu. If I
use my lung power at the sam=? levei,
the Government cannot go on. All
legislative business will come to a stop.
Even on the floor of the House if 1
make vituperative things against the
Minister, if I find out skeleton from
the cover of every Minister, what will
happen?

While I support the Bill, I want to
remind the Members that it should
be the effort of all of us whether in
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the ruling party or in the Oppaosition
to enhance the honour and the dignity
of this august House which is the
true representative of the people of
this great country. It is in this
chanrel that our efforts should e
directed,

For the last two days I have been
hearing too much about the BBC and
the praise of the American Press. 1
beg of every member with folded
hands, let us not model the White
Hall or the White House democracy.
Ours is a poor country, but country
with a great past gnd with a great
heritage. Let us not imitate the
White Hall democracy which Prof.
Mavalankar or Mr. Subramaniam
Swamy or anybody of the ruling
benches want to emulate. Let us
build up Indian model of democracy
with our great tradition of tolerance,
with great tradition of listening to
other people and have respect for the
feelings of other persons, Whatever
has happened in the past... (In-
terruptions)

Mr. Kundu, I was not theve. Let
us bring a good future.

SHRI S. KUNDU: The wounds are
still raw. (Interruptions)

MR. DEPUTY-SPEAKER: Please
take your seat now. This is not the
way to interrupt. I have been hearing
§0 many interruptions. But this is
not the way to interrupt. (Intérrup-

tions).

SHRI SOUGATA ROY: In all humi-
lity T may say that it is good that the
ban on the press has been lifted and
that the press can publish anything
that will be spoken in the Parliament.
But, as I said yesterday, there is no
real freedom possible under capita-~
lism. If 1 speak today against some
owner, some business magnate who
happens to give advertisements stat-
ing facts to big newspapers, it will not
be printed in the paper. I spoke the
other day on the floor of this House
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about the need to nationalige all jute
mills, none of the papers printeq it.
The reason is simple. It is because
the big monopoly house papers get
advertisement from big jute mill gw-
ners. Not only that, the jute mill
ownerg themselves are the owners of
the press and publications.

While I support the Bill I will again
implore Shri Advani to think over
this matter. There will be no real
freedom of the press unless you diffuse
the ownership of the press, unless
the working journalists have a ghare
in the ownership of the press, unless
real socialist ownership takeg part in
the press and the press is freed out
of the clutches of the new jute mill
owners, landlords anq monopolistg in
this country.

SHRI S. KUNDU: Whep shall T get
the chance to speak?

MR. DEPUTY-SPEAKER: Mr.
Kundu, I must remind you now. You
must give your pame to the whip. I
have called all the persons whose
names were given., About others, if
time permitted, I coulq have called.

SHRI S. KUNDU: We have to iake
all the whips, including your whip.

The point I am urging ig that at
about 3 O’clock, you said it will con-
clude at 15.40 ang you will give each
speaker not more than five minutes.

But the speaker who just concluded
his speech, spoke for more than 11
minutes or 12 minutes, We are wait-
ing and some speaker whose name
is not in the list has been called.

MR, DEPUTY-SPEAKER: You must
know there are very few speakers
from the Congress benches gng ihe
time consumed by the entire Cong-
resg bencheg is less.

SHRI S. KUNDU: You have your
discretion. I agm not disputing your
discretion. But the discretion should
alwayg be judicious.
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MR, DEPUTY-SPEAKER: I have
been very judicious, Mr. Kundu. Just
because you could not get a chance,
I cannot help. I have been very judi-
cious. I have tried to accommodate
ag Ipany groups as possible and I have
tried tn accommodate as many spen-
kers from the Janta Partly as possible.
So, you should have no complaint on
that account,

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): I deem it a gingular good
fortune that poth the legisliative mea-
sures that I have hag to pilot in this
session have receivedq unanimous sup-
port from the House. From a majo-
rily of the memberg the support has
been enthusiastic ang unreserved. But
by some members—yesterday there

. was one person today perhaps,
two—there have been gome reserva-
tiong expressed and even though they
have supported the Bill, they have
voiced certain misgivings gbout what
would happen if the Bill is passed.
First of all I would like to refer to
two speeches, one, that of Mr, Stephen
and the other that of Mr. Songata Roy.
While Mr. Stephen said that this kind
of immunity will work against people
who are not public gservants, not mem-
bers of this House, who are outside
this House, anq it is ‘essentially for
them that this immunity was sought
to be given, my frienq Mr. Songata
Roy raised a contrary point and said
that if he or any member speaks
against the jute press etc. or against
capitalists, that js not reported, He
wag more concerned with seeing what
he says in the House gbout non-
members being reported, saying, it
should not be left to them to report
or not to report.

15.31 hrs.
|SuRrr S. D. PaTiL in the Chair)

1 find myself unable to accept these
arguments so far ag this Bill is con-
cerned. It is a simple Bill as the
Statement of Objects and Reasong in-
dicates. Going through the ‘entire
debate that took place on the last Bill
and this one, T am not able to find an
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iota of justification to show how the
original immunity was in any way
abused. The allegations which ysed
to be made on the floor of the House
against the Ministers were all publish-
ed. It may be Mr. Madhu Limaye or
Mr Jyotirmoy Bosu or Mr. Raj
Narain. They were published. They
wanted to gee that this should not be
published. Mr. Songata Roy. says that
this was because during the emergency
this wag necessary, The same argu-
ment which wag made yesterday was
repeated today also. I would again
repeat that neither of these Bills had
anything to do with emergency.

110

As I said while moving the previous
Bill. I regard it ag the previoug Gov-
ernment’s attempt 1o institutionalise
the press curbs which could normally
be imposed only during the emergency.
It wag an attempt to perpetuate this
control. If this had continued on the
statute book the Indian Presg would
have been fettered, the Indian Press
would have been a shackleq press,
they would never be able to express
the voice of the people. The other
Bill that repealed the Feroze Gandhi
Bill had nothing to do with emer-
gency. During the emergency the
proceedings of Parliament were cen-
sored and blacked-out. Thig was
something unheard of in the history
of dgemocracy. My friend was elo-
quent and objected to references being
made to BBC and American expe-
rience. I am ready to benefit by the
experiente of everyone. I am proud
of the fact that India hag tried to
build up a tradition of its own, It
has got a heritage of its own in the
field of functioning of Parliamentary
Democracy. But, I am certainly not
at all proud of it. I feel ashamed
when I find that during this period of
thirty years, there is a period of dark
and dismal phase that started on 26th
of June, 1975 and that ended only with
the installation of thig new Govern-
ment. I cannot think that, that is also
going to be a part of my Indian demo-~
cratic heritage.

I woulqd like to forget it altogether.
But, if my friends on the opposite

L
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side, continue to swear by it and con-
tinue to hold that all that {ook place
during that time was necessary, was
good, wag beneficial for the country,
and was beneficial for democracy,
then, 1 am sorry to say that the rap-
port that 1 am keen to build up will
not be built yp. We have to move
away from this dark past; we have to
forget that and you can help to make
ug forget it. There had been several
friends on that side who gare cons-
cioug of it and some are rather hesi-
tant to express freely. But I would
appeal to them to be frank and forth-
right. So far as Mr. Stephen’s argu-
ments were concerned, ag like yester-
day, they were painfully laboured. Ile
himself said that there had been per-
haps two or three instances. He named
a couple of nameg and, lesser instances
may be found out, where, because of
the immunity given to the press, non-
members have been gseriously affected
and, on the basis of that, you want to
put the whole press in situation where
for every single line or word that he
writes, he has to wait to see if it is
going to land him in trouble or rot?
Democracy is based upon public
opinion and the highest forum for the
ventilation of public opinion is this
Lok Sabha. The reprecsentatives of
the people are here and thc opinion
expressed here can be regarded in a
way, as representative public opinion.
And this has to guide us. And if we
were to talk amongst ourselves and
only a few in the press gallery or in the
visitors’ gallery are to listen to ug and
not the entire world outside, then the
democracy cannot function in a heal-
thy manner. If some of us say: some-
thing wrong, whether on this side or
that side, I would say that it is the
right of the people to know what
wrong do we say. It is only after
listening to what wrong that we say
that they will be able to judge how
our representatives here are function-
ing.

Sir, yesterday my esteemeq friend,
Shri Mavalankar, reminded me of a
phrase of Jefferson. He said that
when Jefferson was once asked whe-
ther, it hie hagd a choice between a
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government without a free press and
a free presg without a government,
what would he choose, he gaid that he
would choose the latter—a free press
without Government. I regard it is
remarkable, This kind of statement
was made by a person who had been
the subject of what is known ag vilifi-
cation and character assassination ¢f
the worst king from the American
Press. It was his experience when he
wag in Government. When he became
the presidert or even before that he
had to face a barrage of criticisms
and even vilificationg from the press.
Even then he maintaineq it because
he held that, by and large, political
parties can be of two kinds, broadly
speaking, one which trusts the people
and the other that distrusts the
people.

This Janata Government that has
come into being, if 1 were to identify
an important characteristic of it, is
this. I would say that the basic cha-
racteristic of this Government will be
that it starts from the position of
‘rust. It trusts the people: it trusts
every single institution of democracy;
it trusts the press; it trusts the ,udi-
ciary; il trusts the Parliamen(. You have
a brief glance at the number of laws
and the constitutional amendments
that were enacteq during the Jast
twenty months by the previoug Gov-
ernment. You will find that they
betrayed distrust of the press. And
thig is one of the Bills that is sought
to restore now this trust of Parlia-
ment.

Some of the provisions of the Forty-
Second (Amendment) Act betrayed
distrust even of Parliament and of the
judiciary, Almost a series of lawg can
be citedq where the judiciary powers
are sought to be ghut out. They
should not be justiciable. All told,
they added to our distrust of the
people as a whole and, I would say
that, if today, the Congress has becn
rejected or if the Congresg has come
to the present pass, one of the reasons
wag that the Government in office dis-
trusted even itg own party; even the
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Congress Party was distrusted by the
government in office. So, this dis-
trust has been the main reason for
the debacle of the pariy in opposition
today which was in government till
yesterday. So, we start from: the
position of trust. This Bill that 1 have
commended to you belives that the
press can be fully trusted to perform
its role.

Sir, here I would also like to say
that it is an earnest of our faith that
we for the first time in the 30 years
started with saying that the Prime
Minister should address the nation
and on the next day the leadcr of the
Opposition should address the nation.
This is a measure of our earncst.

Sir, as Mr. Mavalankar was pointing
out, it is not sufficient to pass laws.
Something more ig needed and what
more needed is this kind of trust. Be-
cause of thig trust we will be able to
gradually shed the powers that you
have accummulated, Look ai these
bills? What do they amount to? They
amount to entrusting the government
with lot of power. When we pass
these laws we are shedding the power
that has been concentrated in this gov
crnment.  We think by doing this
we are strenglhening democracy: we
are strengthening the people; we are
strengthening the Parliament and
thereby strengihening the  govern-
ment. With these words I thank you
again  for having given unanimous
support to this Bill.

MR. CHAIRMAN: The question is:

“That- the Bill to protect the publi-
cation of reports of proceedings of
Parliament, be taken into considera-
tion.”

The motion was adopted.

ME. CHAIRMAN: Now, we take up
clause-by-clause consideration of the
Bjll. There are no amendments.

The question is:

“That clauses 2 to 4 stand part of
the Bill”.
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The motion was adopted.
Clauses 2 to 4 were added to the Bill.

Clause 1—(Short title, extent
ang Conanencement),

MR, CHAIRMAN: Now, I will take
up clause 1, There is one amendment
in the name of Shri Samar Guha. He
is absent. The second amendment is
in the name of Shri Lakhan Lal
Kapoor.

ot F@FeT™ #Y (qforar) - |-
off wgrem, & #7914 woen feeafataa
A A FTAT ATEAT B ——

“Page 1, lines 7 and 8,—
for *25th day of March, 1977
substitute “8th day of Decem-
ber, 1975" (2)

AT TA HOYN &7 a9y ag & fF
g F gy fag § 25 A4, 1975 F
o foror &, o7 fr & =gar 3 fr w0

8 faaeae, 1975 & 137 o w7 )
Tq 4Y a9 78 # fF aga & g« av T
# F9T frea F197 FT HAT gAT AT,
7 AW A 20g T AR BN, 99 A
Far WY gu g 1 T fou afz w
¥ 8 frawg7, 1975 v fegr SM@ A
OF qgd ¥ AW &1 &1 g & qwifaq
g &, 39 %1 uffs fae awclt @ 0 &
FrRar g fr #dt weeg #1138 @
FIA # F1§ IT 4GV AT AMFU——AF
TR &Y HTITOT &Y F1T B

1 TSN O JYATAY . TH FrIY
¥ aq fAdew -9 5w F guam
femifsea Fwa1 =gy &, 25 a9,
1977 v 97 8 fewwav, 1975 @
FOAT AR & 1 AfFT I Aw g
fore @ o, 37 fag 3 WY =g 3=
F gwifaa 78 gsr ¥ | 97 FaF wrEaw
FT AT & | AW W S F7 F § ag
ATAIH *T § F7 7T F——25 719 7,
w7 & fF #9g #1 wfydom oF gor aw
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¥ IFT AT TF A FEAEY gk &, 39
T faq orAEY @it-—ag oF g
g g Aaffm i m o d g g
HAAY FW fF AT qOA FWw K
amg | 4 |

MR. CHAIRMAN: Do you press
your amendment?

SHRI LAKHAN LAL KAPOOR: 1
seek leave of the House to withdraw
my amendment.

The amendment was, by leave, with-

drawn.

MR, CHAIRMAN: The question is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHR] L. K. ADVANI: 1 beg to

move: !
“That the Bil] be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

5.45 hrs.

STATEMENT RE. ENQUIRIES
AGAINST ‘AVARD’ AND SOME
OTHER ORGANISATIONS

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Sir, on receipt of
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complaints, enqui-
initiated by the Income
Tax Department against the Associa-
tion of Voluntary Agencies for Rural
Development, the Gandhi  Peace
Foundation and the Gandhian Insti-
tute of Studies, Varanasi.

certain
ries were

Pending
completion of these enquiries, instruc.
tions were issueq on 3ist July, 1976
to all State Governments and Union
Territory Administrations as well as
all Ministries and Departments of the
Central Government prohibiting grant
of any financial assistance to these
Although the enqui-
ries have not yet been completed, we

organisations.

have received interim reports from
the income tax authorities which seem
to indicate that appropriate action for
violations of income tax laws can be
taken under the relevant law and
there is no need to continue the res-
trictions on financial assistance im-
posed earlier. In view of this posi-
tion, the instructions issued in this
regard are being withdrawn and the
income tax authorities are being ad-
vised to take such action under law
as may be found necessary as a result
of their investigations.

I would add that the interim reports
that have been received by Govern-
ment so far indicate that there was

no diversion of funds for  political
purposes.
PROF. P. G. MAVALANKAR

(Gandhinagar): I suppose, Chaudhuri
Charan Singhji was replying to Shri
Jyotirmoy Bosu’s point raised earlier.

MR. CHAIRMAN: He is making
a suo moto statement. Il is not in

reply to that.

—— ettt
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STATUTORY RESOLUTION RE.

INCREASING THE EXPORT DUTY

ON COFFEE, GROUNDNUT KER-

I NEL, GROUNDNUT IN SHELL AND
CARDAMOM

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to move
the following Resolution:—

“That in pursuance of sub-section
(2) of section 8, read with sub-section
(3) of section 7 of the Customs Tariff
Act, 1975 (51 of 1975), this House ap-
proves the following Notifications of
the Government of India in the
Department of Revenue and Bank-
ing, namely:—

(a) No. G.S.R. 870(E), dated
the 6th November, 1976, in-
creasing the export duty on
coffee from Rs. 300 per quin-
tal to Rs. 1300 per quintal,

(b) No. G.S.R. 8TI(E), dateil
the 13th November, 1976,
increasing the export duty un
groundnut kernel from Rs.800
per tonne to Rs. 1500 per
tonne and on groundnut in
shell from Rs. 600 per tonne
to Rs. 1125 per tonne, and

(c) No. G.S.R. 13(E), dated the
12th January, 1977, levying
an export duty on cardamom
at the rate of Rs. 50 per kilo-
gram under the new Head-
ing No. 22 in the Second
Scheduie to the said Act,

from the date of each of the notifi-
cations aforesaid.”

Following the steep increase in the
international coffee prices in the lat-
ter half of 1975, the export duty on
coffee had been increased from Rs.
50 per quintal to Rs. 300 per quintal
on 12 February 1976. The current
price of Uganda Robusta Coffee in the
London market in February 1976 was
around £ 850 per tonne. From
April 1976 world coffee prices again
began to increase rapidly. The
shortage of stocks appeared also to
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be compounded by the operation of
speculative forces, which resulted in
the price increase. The price situa-
tion in regard to coffee was kept
under watch. It could not, however,
be said with reasonable certainty
whether the increaseq prices would be
sustained. After climbing to a level
of nearly $ 1,600 at the end of June
1975 there was a sharp break in the
price in July when it again fell to
£ 1,100. Thereafter the price once
again jncreased. Taking note of the
increase in world prices, the export
duty on coffee wag raised on 6 Novem-
ber 1976 from Rs. 300 per quintal
to Rs. 1,300 per quintal under noti-
fication GSR No. 870 (E).

Prior to 13 November 1976 there
was an export duty of Rs. 800 per ton-
ne on groundnut kernel and Rs. 600
per tonne on groundnut in shell. In
November 1976 when an export duty
of 50,000 tonnes was allowed by the
Commerce Ministry, the rate of ex-
port duty was reviewed. Prices of
groundnut kernels jn the domestic
market then ranged between  Rs.
3000 and Rs. 3,500 per tonne depend-
ing upon the quality and the size.
On the other hand, the likely realisa-
tion from exports of HPS groundnut
(kernels) was estimated to be over
$600 per tonne. Having regard to
the leve] of internal and international
prices of groundnut it was decided to
increase the export duty on ground-
nut kernel from Rs. 800 to Rs. 1,500
per tonne and on groundnut in shell
from Rs. 600 to Rs. 1,125.

Cardamom prices, which were fairly
steady in the international market till
about August 1976, began to increase
rapidly during the last quarter of the
year. Alleppey green variety of car-
domom was quoted in London market
between £2.70 and tb 3 per pound
during the period March to August
1976. By December, 1976 the
price climbed up to £6.75
per pound. The question of a levy
of export duty on cardamom  was,
therefore, examined with reference to
prevailing domestic and international
prices and it was decided on 12 Jan-
uary 1977 to levy s duty of Rs. 50
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per kg. on cardamom under nolifica-
tion No. GSR No. 13(E). A low
priced variety of cardamom known
by the botanical name of Amomum
Subulatum was however exempted
from this levy.

Immediately after the notification
levying export duty was issued, re-
presentations were received from the
exporterg of cardamom about their
inability to bear this export duty.
They represented thal much of  the
last cardamom crop had been sold
out to traders, who, in turn, had en-
tered into export contracts. They
also represented that neither would
their normal margin allow them to
absorb this amount of export duty nor
would they be able to pass on the
duty to the foreign buyers as there
were no alternative sources of supply.
Thig resulted in the export trade
virtually coming to a standstill and
action had to be taken to ensure that
the country’s exports were not ad-
versely affected. Further, it was
necessary to safeguard the interests of
the grower, whose crop had been
affccted by the poor monsoons, by
seeing that the balance of the crop
stilt with him fetcheq a reasonable
price. The export duty wag accord-
ingly reduced after careful considera-
tion to Rs. 10 per kg. with effect from
24 February 1977 by notification GSR
No. 84(E).

MR. CHAIRMAN:
moved:

Resolution

“That in pursuance of sub-section
(2) of section 8, read with sub-
section (3) of section 7 of the Cus-
{fomg Tarifl Act. 1975 (51 of 1475). this
House approves' the following Noti-
ficationg of the Government of India
in the Department of Revenue and
Banking, namely:—

(a) No. G.S.R. 870 (E). dated
the 6th November, 1976, in-
creasing the export duty on
coffac from Rs. 300 per quinia:
to Rs. 1,300 per quintal.

(b) No. G.S.R. 877(E), dated
the 13th November, 1976,
increasing the export duty on
groundnut kernel from Rs.
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800 per {onne to Rs. 1,500 per
tonne and on groundnut in
shell from Rs. 600 per tonne
to Rs. 1,125 per tonne, and

(¢) No. G.S.R. 13(E), dated the
12 January, 1977, levying an
export duty on cardamom at
the rate of Rs. 50 per kilo-
gram under the new Heading
No. 22 in the Second Sche-
dule to the said Act.

from the date of each of the notifica-
tions aforesaid.”

SHRI D. BB CHANDRE GOWDA
(Chikamagalur): 1 should like to
draw the attention of the hon. Fin-
ance Minister to certain points arising
out of the raise in export duty. The
first annourcement came on 10 Feb-
ruary 1976 and thc second announce-
ment came on 6 November 1976. The
point for consideration here is that
both the export duties which have
been raised were raised keeping in
view the new budget proposal. Sir,
that apart, I would like to submit
that this is a storm in the coffee cup
which has g crippling effect on the
coffee industry as a whole. The
grower is the sufferer, not the ex-
porler or the importirg countries. We
should look into the reasons why the
international prices have gone up.
There was a price rise in the interna-
tional market. The reason for this
price hike in the international mar-
ket is that there was a frost in Brazil
in July 1975, which destroyeq about
70 per cent of the coffee crop. The
civil war in Angola and the earth-
quake in Guatamala, floods in Colum-
bia and Mexico ang drought in South
Africy are some of the major contri-
butory factorg for the decline in
coffee production. Hence the inter-
national price of coffee went up. We
took the best advantage of these pre-
vailing gituationg outside the country
and we could sell our coffee at higher
prices, But the redeeming feature
was when the coffee export duty was
raised in Fevruary 1376 to Rs. 300 per
quintal, at that time about 4765
tonneg of coffee was already in the
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pipeline. The duty which was raised
in February 1976 did not cover the
quantity of coffee which wag already
in the pipeline; neither the exporter
nor the country which was importing
coffee did accept to bear the increas-
ed export duty. Then came the ques-
tion as to what is to pe done with
this quartity of coffee which was
already in the pipeline. May I remind
the House that inspite of these things,
the internal market price of coffec
had been maintained for such g long
time ard it wag one-fourth of the
price that was prevai]in'g in the inter-
national market.

Now, the question arises as to who
should bear the increased export duty
so far ag the coffee in the pipeline is
concerned. When the export duty
was increased, this point was not con-
sidereq and the exporters were caught
unwares of this situation. The matter
came up before the Coffee Board for
discussion and ultimately if was de-
cided that about Rs. 1.25 crores had
to be borre by the exporters them-
selves. Again when there was a sec-
ond enhancement of the duty, the
matter again came up for discussion,
it wags decideg that this gecond en-
hanceq duty was to be paid out of the
Coffee Board’s Pool Funds. This fund
wos to be made available only to the
growers. But the gifference of in-
crease in the export duty for the
coffee which was in the pipeline was
also paid out of this Pool Funds.
Otherwise this fung would have gone
to the coffee planters. This means
that the planters had to pay the en-
hanced export duty through their
nose and not the exporters. This
decision wag taken outside the pur-
view of the Coffee Act. The Pool
Funds were made available to the
planters to make good the rise in
export duty. I would like to know
why there wag a crippling effect on
the coffee industry. Neither the ex-
porters nor the importing countries
would bear this heavy burden of
enhanced ‘export duty, from Rs. 50.0
to Rs. 300.0 per quintal; in other
words. it has gone up from Rs. 3,000

184 LS—5

etc. (Reg)

to Rs. 13,600 per tonne and therefore
the exporter quotes less price in the
auction, He keeps in mind the in-
creased export duty, when quoting
the price in the auction.

16 hrs.

Whatever be the reasons, the grower
is hit. Don’t think of the few rich
growers numbering 300 to 400, Re-~
member that there are about 80,000
small growerg in India. Coffee is a
hot foreign exchange earning com-
modity. The reasong for enhance-
ment of export duty are just a passing
phasa. If you can gbolish the export
duty on tea and reduce the export
duty. on cardamom from Rs. 50 to
Rs. 10 per kg., coffee hag a better case
for reduction of export duty, I would
beg of the Finance Minister to kindly
reconsider this. For the last so many
years, the internal consumption ig at
a gtandstill between 37000 to 39000
tonnes. Coffee grown in India is not
sufficient for our internal consump=-
tion, Still, to help the country earn
foreign exchange, we are exporting
coffee and the performance has peen
quite good. The coffee board is func-
tioning just like a cooperative society.
It should be said to its credit that the
coffee board hag been working well
for the Jast so many years. This duty
coming like a bolt from the blue has
hit the entire industry and I have no
hesitation in gaying that it will ham-
per the growth of coffee production
in India. I want to ask the Finance
Minister, if the export market price
comes down, are you going to create
any reserve fund to help the amall
growers at the time of crisis or will
you Jeave them to themselves? 1In
fact, in February when the first rise
in export duty came, there wag repre-
sentation from all sides, particularly
from the growers that this duty
should be levied on an ad valorem
basis. This was also supported by
the Chairman of the Coffee Board
and bv the Board itself. Keeping in
mind all these considerations, I re-
quest the Finance Minister to recon-
sider the increase of duty in one jump
from: Rs. 3,000 to Rs. 13,000 per tonne,



123 Increasing Export

[Shri Chandre Gowda}

which will have a crippling effect
on the industry. He should kindly
congider reducing the rate and also
give some assistarce to make good
the losses which the coffee board has
suffered so far as the coffee in the
pipeline ig concerneq which has been
agreed to be exported and which the
coffee board has to make good from
the pool payments. This loss should
be made good by the Government of
India. Ip the interest of boosting up
the export, T request the Minister to
see that some bargain is gtruck. If
the duty is to be raised, it should be
raised periodically so that the pro-
duction of coffee ig not hampered and
the image we have puilt yp in the
export markets is not tarnished.

SHRI A, C. GEORGE (Mukanda-
puram): Sir, this Resolution which
the hon. Finance Minister is placing
before the House will have far reach-
ing effects on the farmers. I am sure,
Mr. Patel may have the temptation
in hisz reply to take the plea that
these notifications were issued much
before he came into the Government.
So, T humbly seck of him tn review
the situalion gso thiat a healthy agri-
cultural set up is ensured in the
southern States of India.

AsS my good friend, Mr. Chandre
Gowda has pointed out, Tamil Nadu,
Karnataka and Kerala are the three
States which contribute almost hun-
dred per cent of the coffes and car-
damom. Of late, there has been some
attempt by Sikkim for cardamom.
The whole logic behind this decison
at one time, I am sure and I have no
hesitation to reassure you, wag in the
context of certain transcient and
passing fphases: In 1971--73, the
coffee crop was aroundq 100 thousand
tonnes and we had great difficulty in
finding the export markets at that
time. We had to make great efforts
then and we were able to export 23
thousand tonnes of coffee ang our
realisation wag less than Rs. 18 crores.
But in a period of four or five years
with the enormous effortg made both
by the Coffee Board as well as by
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the Commerce Ministry, we were
able to push up the market for Indian
coffee in 1975-76. If I remember
aright, the realisation was nearly 66
croreg and our export was to the tune
of 60 thousang tonnes. We are just
now able to establish The foothold for
Indian coffee. Brazil is the most
important producer of coffee. They
had a frost and their crop was almost
destroyed. Actually if you go into
the statistics you will fing that Indian
crop is only 10 per cent of what is
produceq in Brazil. Just because the
Brazilian crop is affected even to
some extent which is a huge quantity,
perhaps it may look as it Indian
coffee is getting higher return. It is
just getting out of frost which is a
natural phenomenon, If you base
our financial policy on certain passing
phases, it will have disastroug affect
on the farmin community. From
3000 to 13,000 per tonne is a very
drastic jncrease ang it will have a
crippling effect.

There ig a notiop prevailing among
niany of our friendg that coffee is a
planters’ item. It ig not so. It is a
farmers’ item. There are 280 big
planters in this country ung 66 per
cent of the coffee ig produced by more
ithan 86000 small holders gnd so let
ug not be under any ijllusion that this
duty will be passeq on {o the ex-
porters. It will come straight on the
head of the coffee farmers. 1 would
request the hon., Finance Minister to
review the whole position so that a
market which we have built up with
great effort is not lost. In 1970-71,
we had a great glut but today our
coffee ig pushed up anq hag estab-
lished a foothold in the international
market.

Coming to cardamom, there is also
a very interesting situation. In coffee,
70 per cent of the production is in
Karnataka, 20 per cent in Kerala and
10 per cent in Tami] Nadu. In the
case of cardamom 70 per cent of the
crop is in Kerala, 20 per cent in Kar-
nataka and 10 per cent again in Tamil
Nadu. So, thig i3 a crop which s
somehow or the other shared between
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the 3 Southern States. It was only
in 1972 that there was a general cla-
rmour from the farmers to have a
support price for cardamom. It is
only recently that because of the
‘karte’ disease, - about which the
Cardamom Board ig trying ity level
best to find a solution, the crop has
come down. What used {0 be g crop
of 3600 tonnes per year, exporting to
the tune of 2500 o 2600 tonnes, has
come down to 2900 tonnes. In regard
10 these two items, if you try to take
advantage of the temporary pheno-
menon, it will not be in the interests
of the country. We are really killing
the goose which is laying thp golden
egg. I would request the Finance
Minister to take a whole view of the
situation and not to take the plea
\that it wag not he who ordered this.

It may look very innocuous: i.e.
when you say tha! it is Rs. 50 per
kg, 1 wag really confuseq when 1
read these 3 notifications. In one case
it is per quintal; in the gther, it was
per tonne;, and when vou came to
cardamom, vou put it in kilograma.
F.s. 50 per kg. came to Rs. 50,000 per
tonne. In these 3 notifications, there
is confusion about the various grada-
tions. Rs. 50,000 per tonne is abso-
lutely unbearable. If the Finance
Minister goeg into the mechanism of
cardamom selling, he will finq that
there is a traditional 3nd peculiar
system prevailing in it. Even when
the crop passes from the hands of the
farmer, he doeg not realize it. Only
when the exporter gets the money
after the L.C., doeg the buyer pay
him, Ultimately the farmer getg the
money. Till then he is in 3 market
limbo, where nobody wants agnd no-
body works. I request that the whole
position may be reviewed. Ags the
Finance Minister pointeq out, there
were So many representations, about
both coffee ang cardamom. If I re-
;nember correct, at one time there
"Wag a feeling in the Finance Ministry
that this was a bit too much and that
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amelioratory measures have to be
taken. The Finance Minister men-
tioneqd something about Rs_ 10 per kg.
and also about the quantity which
wag in the pipeline. In the whole
interrational market situation, these
two items, viz. coffee and cardamom
are basically small producers’ items.
I woulgq request the Finance Minister
to review the whole situation and see
that the farmers are bencfitted and
that the international market is not
spoiled.

*SHRI DHARMASINH BHAI PATEL
(Porbandar): Mr. Chairman, Sir, the
hon, Finance Minister, Shri Patel, has
selected three items: (1) Coffer (2)
Groundnut and (3) Cardamom. So
far as Coffee and Cardamom are con-
cerned, Hon’ble Members have already
spoken earlier and as such I am not
going to take any more time of the
House. I have to say about the ex-
port of groundnut only.

Sir, our country ie. country of
Bharat is primarily an agriculture-
based country and 50 per cent share
of the national income is derived
from agriculture and the rest 50 per
cent share from other commodities. It
is the policy of our new Government
that the agricultural produces should
be increased and more and more
commodities should be expoirted. So
far as Coffee anq Cardamom are con-
cerned, two members have already
spoken earlier and as such, I shall not
discuss about them....

MR. CHAIRMAN: The difficulty 1s
that there is no arrangement for
translating speeches in Gujarati here.
We will get the translation after-
wards. The difficulty is that at pre-
sent there is no arrangement.

SHRI VAYALAR RAVI: I believe
that any Member can speak in his
mother tongue, But he should inform
the Secretariat one hour earlier. They
can arrange it,

*The original speech was delivered in Gujarati.
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SHRI DHARAMSINGH BHAI1
PATEL: .. .and so, I shall speak about
groundnut only. Sir, about 45 lakh
tonnes of groundnut is produced n
our country. OQut of this 45 tonnes,
one-third share, that is 15 lakh tonnes
of groundnut, is produced by only cne
of the regions of Gujarat. It is,
therefore, essential that the produce
of groundnut is increased and then
the surplus stock should be exported.
Now the duty of Rs. 800|- has been
raised to Rs, 1500|- and thus the in-
crease in duty is raised by Rs. 700! -
per tonne. Thus it is doubled
straightaway. So far as groundnut
without husk is concerned, the duty
of Rs. 600|- has been raised to
Rs. 1125|-. Thus the duty is doubled.
This is not proper. Sir, after thirty
years of independence, the quantity
of one lakh tonnes of gram is export-
ed and 50,000 tonnes of groundnut
with husk is being exported now-a-
days after a lapse of 30 years period
by the former Government.

Sir, it is the assumption of the
Government that whatever prices a
commodity fetches they go to the
benefit of the producer or cultivato:.
This assumption of the Government
is incorrect; this policy of Govern-
ment is wrong, For any commodity
produced in the country and exvorted
at higher prices, the producer or
cultivator would get the higher
nrice—this policy of Government is
quite wrong and incorrect. 1 shall
request this hon. Finance Minister
that the dates fixed i.e, 6-1-76 for
coffee, 13-1-76 for groundnut and
12-1-76 for cardamom and the duty
thut has been decided to be imposed
need sanction. The sanction may be
given in future only after reducing
the duty on the three items, that is
coffee, groundnut =and cardamom,
which has been increased. The culti-
vators have no big industry in this
country. They are producing these
commodities by applying costly fer-
tilisers, costly irrigation and through
hard labour. Scme quantity is ex-
ported by the cooperative societies,
some quantity by the merchants ard
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some by the cultivators and producers

themselves directly. I, therefore, urge

the hon. Finance Minister not to raise

the duty which has been proposed to

be raised.

SHRI C. M. STEPHEN (Idukki):
My hon. friend, Mr, George, has dealt
with this question very effectively.
I want to put in a few words because
70 per cent of the Indian production
of cardamom is in my constituency
of Idukki. I know the difficulties and
the financia] constraints under which
the cardamom grower is today worke-
ing.

Mr. George has narrated the history
of the ups and downs in the prices of
cardamom. In 1972 there had to be
a floor price which indicates that the
prices were very low. Subsequently -
there have been ups and downs, Now
they have imposed a duty which, as
he pointed out, cummulatively comes
to Rs. 50,000 per tonne. Even after
the reduction, it comes to Rs. 10,160
or so per tonne. That is the present
position.

You will realise next year that the
production has absolutely crashed,
Because of climatic conditions and
pests the production has completely
crashed. In order to improve pro-
duction, the farmer is putting in a3 lot
of inputs the price of which is rather
high. Time was when cardamom was
just a forest growth. That is not the
position now. Today, the plant has
got to be meticulously taken care of.
This is a time when the farmer has
to take care of every plant meticus
lously and money has got to be pump-
ed to sustain the production of these
plants. If you impose custom duty
merely because there is a spurt in
the prices it is rather too unkind. It
is due to shortsightedness.

One can understand if you are im-
posing a sort of ad wvalorem duty,
Whether thaf”should be imposed on
foreign exchange earning commodity
is a different matter altogether. But
merely because there is some spurt
in prices, you want to collect money
and are jumping over the farmer, who

*The original speech was delivered

in Gujarati.
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is completely helpless. This is abso-
lutely a cruel approach. The Gova
ernment of India can afforg to forego
Rs. 10,000 per tonne. Now, there is
a sgpurt in prices because of the fall
in production. The fall in the pro-
duction has increaseq because of in-
crease in the cost of inputs and all
that. What is the additional care a
farmer is taking of about it? What is
the net amount that is being collect-
ed? That should be the criterion.

If somebody goes into it, he will
find that the farmer today is in the
red; he is not on the profit side be-
cause of the fall in production,
because of the increase in the cost of
production. The Government of India
took a view about bringing down the
custom duty from Rs. 50 to Rs. 10,
They gave an explanation, a valid
explanation, that it became necessary
because of the accumulation of stock,
because of the non-lifting of the stock
and so on. Therefore, that became
necessary, I suppose, the position
today is that the duty is Rs. 10 and
not Rs. 50. Suppose this Statutory
Resolution is here purely, hecause
whatever duty has to be imposed, it
has to come before Parliament and
therefore it has come. But I suppose
this takes effect as on that date. What
is now in force is, I suppose, Rs. 10
per quintal. If on the other hand
Rs. 50 per quintal is to be the duty,
it will be outrageous, completely de-
vastating, dangerous and what not.
Even that Rs 10 per quintal is cuite
unbearable

Anyway, I must congratulate the
officers who have framed this Notifi-
cation, In the light of what Mr. George
has said, in respect of one commodity,
you speak quintal, in respect of other
commodity, you speak about kilogram
in respect of another commodity, you
speak about some other measurement
and so on. These different units of
measurement give a misleading sense
of the burden of the tax. I would
plead with my friend Mr. Patel to
have a second look at the whole thing

etc, (Res)

and accept the principle of not rush- -
ing into collecting a little money
when there is an occasional spurt in
the prices. Let us not jump over it;
let us not jump over the farmer; let
him bring more and more price so
that foreign exchange may be increas-
ed more and more,

If you do not encourage these small
farmers, then how can they prosper.
There are about 25,000 small farmers
in number. There are no big planters,
except one or two. They have got
only 3-4 hundred acres. That is what
bas come to be known as big planters.
All the other fellows are having 2-3
acres. It is on these people that the
burden will come, Let us have ago-
nerous look at it,

SHRI C. K. CHANDRAPPAN
(Cannanore): Mr. Chairman, Sir, I
share the views expressed by my hon.
friends here by bringing forward
certain points to the hon. Minister for
his kind consideration.

My feeling is that the Government
is lrying to take advantage of the
coffee crisis all over the world. This
crisis will not last long. The crisis.
as has been pointed out by my hon.
friend, Chandre Gowda, js due to
certain temporary factors. There was
a severe frost in Brazil. The coffee
production fell 70 per cent  and  in
terms of quantity. It was a fall to
the tune of 7 million bags of coffee,
Then, there was a civil war in Angola.
It is over now. 1 think, they wili
produce more coffee in future. Fur-
ther, there was flood and drought in
certain Latin American countries. All
these are certain temporary pheno-
mena which these countrieg would
overcome very soon. All this created
a condition of crisis in the world mar-
ket of coffee. Today, the coffee price
has, therefore, gone very high ang th,
Government’s only argument svhich
the hon. Minister hag put forward i:
that the exporters are earning more
than what they used to earn and that,
naturally, a share of it shoulq come
to the Government,
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Nobody will object to that. Nor-
mally, if there is a windfall of profits
to the exporters of coffee, it is very
legitimate and we would support the
DPlea that a major share of it should
come to the Government. Bui if you
take the official view of it, it is not
s0. Even the Coffee Board says that.
It is true that most of the growers
are small growers. They say that the
growers may get a return higher
than the cost of production but not
appreciably higher, I am quoting
from the Coffee Board records, from
the speech of its Chairman, What
does it say? It says that they are
getting slightly more than the cost of
production; it is not appreciably
more., So, the profit is made else-
where. Utilising the crisis in the
coffee market, the profit is made by
exporters and that too for the time
being. 1 think, on that basis, the
Government should not base its policy.

In one of the coffee producing coun-
tries, in Columbia, the Chairman of
the Coffee Producers’ Federation says
that he was sure that the shortage
of coffee is temporary. Therefore,
the Government should not basge their
policy on these temporary factors. I
would, therefore, appeal to the hon.
Minister to reconsider the question of
imposing additional excise duty.

Another thing that I would like to
bring to the attention of the hon.
Minister is that in our country {00
the production is falling. I do not
know whether this has come to the
notice of the Government. In Wynad
itself, in my constituency in  north
Malabar, there are 10,000 acres of
coffee plantation which is affected by
mealy bug, which is described in the
Economic Times as a deadly parasite.
This has brought down the production
of coffee in Wynad. In Kerala, Wy-
nad is a centre where a large number
of small growers are contributing
largely to the coffers of this country
by “producing coffee, About 2000 to
3000 tonnes of coffee is the annual
production loss there today and, in
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terms of money, the loss of foreign
exchange earnings, it will come to
about Rs. 4 crores per year. That is
how the internal production has come
down. The hon. Minister should also
know the magnitude of the fall in pro-
duction. There used Io be the pro-
duction of 50 to 60 tonnes of coffee
in a plantation of one hundred acres.
Today, the production has come down
to 10 to 15 tonnes, That is the magni-
tude of the problem resulting from
this parasite infection. So, taking this
opportunity, I would like to make an
appeal to the Government to take
certain steps, Firstly, for giving loans
and other assistance to the planters,
who are largely small planters. to
replant their plantations. Secondly,
for sending a team of the ICAR to
study and propose measures by which
they can overcome this crisis. Lastly,
for setting up a coffee research centre
at Wynad so that a long-term solu-
tion can be found for this problem.
I am suggesting this because you are
now going to tax heavily and get a
lot of money. A share of this should
go to the producer, the small farmer.

So, my first appeal would be, don't
base your policy on a temporary
phenomenon and increase the export
duty. The Minister may kindly eon-
sider this. Secondly, from the amount
of duty which you will be getting, a
share should go to the small grower
so that the country will benefit ulti-
mately because the production of
coffee will go up. I hope the hon.
Minister will consider this favourably.
With this appeal I conclude.

SHRI VAYALAR RAVI (Chirayin-
kil): This Resolution which is before
the House is a decision taken by the
previous Government, I am grateful
to the Hon. Minister that when we
met him last time to represent the
grievances of the growers due to the
duty imposed on them, he assured us
that he would look into it.

My view is that what is harful
to the interest§ of the growers is
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harmful to the interests of the country
also as it would ultimately affect the
foreign exchange position. I would
like to make a suggestion that before
taking decisions for imposing duties
on such items, you may please con-
sider the views of the Statutory
Boards constituted by the Government
itself. There is the Coffee Board and
the Cardamom Board etc. Your own
Government nominees are Chairmen
of these Boards and the majority of
the Members are also Government
officials. So they can represent the
views of the Government on these
Boards which will make their recom-
mendations, They can at least express
their views on the views of the
Ministry. I wish that hereafter you
would take Into account the views of
the respecttve Boards—Coffee, Carda-
mom, Coir 6r whatever it may be.

Now, I am not going into the statis-
tics as it has been quoted here already.
But I wouldq say that ‘the present
situation is due to natural calamities.
The condition @f the Arabian market,
the civil war in Angola etc. were res-
ponsible for this rise in the interna-
tional market, This is not a perma-
nent phenomenon at all. Even Brazil,
which is the largest coffee growing
country in the world, has contributed
very litile to the world poo! and ulti-
mately the prices went up.

We earned good foreign exchange to
the tune of Rs. 65 crores year “efore
last and now we are expecting to get
Rs. 100 crores this year. But this
will really affect whom? It is not
the exporters who will be affected.
The Coffee Board has its own system
of pooling and auctioning. Even in
exports, the Government Board has
done good work in the last two years.
It has entered into a contract with
socialist countries and has captured a
market.

Now, there is the Pool Fund which,
if I am not wrong, is to the tune of
Rs. 12.5 million. We have to pay this
duty from the Pool Fund, which will
affect about 86000 farmers. So, the
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deficit is sought to be made up with
the little money that the poor farmers
are getting. I request the hon. Minis-
ter to take into account these facts
and also the difficulties faced by the
small growers and to see that this is
withdrawn as early as possible. Here-'
after the opinion of the Board should
be taken into account.

Lastly, so far as cardamom is con-
cerned, at present it has been reduced
to Rs. 10. It is a problem concerning
the States of Kerala, Karnataka and
also Tamil Nadu. I hope, the hon.
Minister will stick to Rs, 10 and will
not increase it further. It is because
of the efficient work done by the
Cardamom Board that this position
has come. I should give a word of
praise to the Cardamom Board for the
good work done by them.

Once again I would appeal to the
hon. Minister to take into account the
fact that, when we increase the price
in the international tharket, our pro-
duct may not be competitive in the
internationa] market and ultimately
we may lose foreign exchange bécause
the entire product may come back to
the internal market., Especially in
the United States, the biggest coffee-
consuming country, there is a propa-
ganda that coffee is a luxury item,

I hope anq believe that the hon,
Minister, being a practicdl man, will
take all these facts into account and
help the poor farmers of this country.

Y AR faaf (AR) ¢ gwnfa
AN, AT Fol¥ St w6}
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16,38 hrs.
[MR. SPEAKER in the Chair]

SHRI M. RAM GOPAL REDDY
(Nizwimabad): Mr. Speaker, Sir,
India is not the only country which
is exporting coffee. It is a competi-
tive market, where we have to stand
in competition with other countries,
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If our coffee becomeg costlier, nobody
is going to purchase that. Naturally,
to make it competitive, we have to
reduce the coffee price that is going
to be paid to the farmers and when
the farmers would get less, they
would not produce it. I want to give
vou iwo examples of sugar and col-
ton. The production of sugar was
48 lakh tonnes and when the incen-
tives were withdrawn, and the taxes
were raised, immediately it went
down to 28 lakh tonnes. It went up
again to 48 lakh tonneg when the in-
centives were given. In the case
of cotton the production went up in
one year and then in the next year
there was a terrible shortage, I do
not want that the hon. Minister
should create conditions which would
lead to shortage of coffee. When the
production of coffee goes down, it is
impossible to raise it immediately
next year as we have done in the case
of cotton and gugar. 1 would, there-
fore, request him to see that this duiy
is immediately withdrawn go that
we may have competilive position in
the international market and may be
able to export coffee. Once the mar-
ket is lost in the international field, it
is wellnigh impossible to regain that
market, We should keep that in mind
always. I would request hiim to with-
draw these suggestions immediately.
There ig no shortage of money; the
previous Government has given you
Rs. 3,000 crores of foreign exchange.
You shoulg not bother for this small
money. I would request him to
acceede to my suggestions in order
to maintain our exports of coffee lo
the extent of Rs. 50 croreg per year
a4¢ at present.

SHRI H. M. PATEL: Mr. Speaker,
Sir, I am afraid. the last speaker has
not understood tlhe point. This duty
ig being levied wnly because the prices
in the market abroad went up. We
wanted to take advantage of that.
When the prices go up in the inter-
national market, the benefiy certainly
goeg to somebody, anq the Govern-
ment intention is that when such a
windfall benefit occurs. they should
have a share in it. That jg the theory
in this.
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SHRI K. P UNNIKRISHNAN
(Badagara): You have already done
that once.

SHRI H.L M. PATEL: There js no
dangeriof the exports being affected
adversely.

So far ag Shri Mirdha’s point is
concerned, I fully agree with him
that whatever recommendations the
National Agricultural Commission has
made, we should study them and take
them into account in future. But I
hope that it is not the intention of
any hon. Member to suggest that
when such a windfall profits occur,
Governmellt should not have a share
in them. You may say that the shar-
ing should be fair. Therefore, once
that principle is accepted, I am quite
agreeable to examining every propo-
sition whether in imposing a parti-
cular rate of duty, we are reasonable
or not.

So far as the subject under discus-
sion ig concerned, these duties were
imposed in November, 1976—some of
them—and one in January, 1977, and
there was justification for that.

I would also answer Shri Chandrap-
pan’s point that we should not do
this when the fluctuation of price is
for a short pecriod. So far as coffee
is concerned, the disaster that occur-
red in Brazil is something that is
going to endure for more than one
yvear, may be two or three years.
Why should we not take advantage of
that.? It is not going to affect the
producer adversely.

SHRI D. B. CHANDRE GOWDA:
It does, as T made out.

SHRI H. M. PATEL: The total
production that has been recorded
with us indicates that the production
of coffee has not gone down; it is go-
ing up. But I am not entering into ar-
gument. T wish merely to point out
that the theory underlying the im-
position of duties of this nature again
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is variable. The moment it ig found
that the duty is excessive and it may
affect the exports, it may immediately
be reduced or removed.

In the case of cardamom, for ins-
tance, when the imposition of duty was
Rs. 50, whatever the argument that
influenced the decision then, there
were no exports under Rs. 50 and the
exports began only when the duty
was reduced to Rs. 10 which shows
that the subsequent decision of re-
ducing the duty wag right.

Now, so far @s the question of far-
mers and otherg being adversely affe-
cted is concerned, I can assure you
that nothing can be farther from the
truth, because this is a decision of the
previous government and I imagine
they also proceeded on the same basis
and had no intention that small far-
mers should be adversely affected,
nor is it going to be mine and I think
we will certainly take into considera-
tion whatever suggestions that have
been made by various speakers in re-
gulating this duty in future, but duty
wil] be levied when  circumstances
warranted it and 1 hope the House
will not grudge it because after all
many things have to be met and the
n.oney has to come into the Exche-
quer. So far ag groundnut is con-
cerned, I am afraid again the price-
risc has been quite considerable, In
coffee for instance when the duty was
raised from Rs. 50 to Rs. 300, the
London price was Rs. 878. It ig now
Rs. 4015 and when it was raised to
Rs. 300, it was Rs. 2600. So you will
see that it is not the coffee-grower
who is going to suffer. Nobody is go-
ing to suffer but the govern-
ment is wanting a certain share in
the windfall profits that come. . ..

SHRI D. B. CHANDRE GOWDA:
One point. What happeng to the
coffee deals which are already in the
pipe-line? There may be many deals
struck by Indian exporters. What
happens to that?

SHRI H. M. PATEL: Some people
may get the benefit and some people
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may not get it but they may get it at
a later stage.

When it is reduced, somebody is go-
ing to get. I do not think those are
considerations which should influence
the general decision....

SHRI D. B. CHANDRE GOWDA:

Crores of rupees will be 1lost....I
want your indulgence for a minute.

SHRI H. M. PATEL: Iam notyield.
ing. Crores of rupees go to whom?
It is not a loss to this country....
(Interruption). 1 am yet to com-
plete my reply. If the hon. member
is anxious, I shall certainly give full
consideration to the point that he
has made when imposing or reduc-
ing duties in future, but, there is no
use starting an argument here. If
you wish, I shall try to satisfy you
later, but thig is not the point. Here,
we consider only what the principle
underlying imposition of this duty
should be.

I think, Mr. Speaker, I have ans-
wered most of the points and I may
assure the hon. Members that I shall
take into account whatever they have
said.

SHRI C. M. STEPHEN: 1 have
sought a clarification, whether the
passing of this resolution will have
the effect of superseding a subsequent
motification reducing the cardamom
duty from Rs. 50 to Rs. 10.

SHRI H. M. PATEL: The duties be-
come cffective from the date when
they are notified because the require-
ment under the Rules and the Act is
that when the House is not in session
and a notification is issued, then 1
must immediately place beforc the
House the_notification that js issued,
within 15 days of the commencement
of the session. It is in that context
that it s done. But the notification
becomes effective from the date when
it is notified. The subsequent reduc-
tion in duty alsp becomeg effective
from that date and it will come in due
course before Parliament.

APRIL 17, 1977

Duty on Coffee
etc. (Res)

SHRI D. B. CHANDRE GOWDA:
My only point is that if the export
duties are raised not in the Budget
time but after the Budget or before
the Budget, what happens? So far
as the exporting countries are con-
cerned, the bargains gre struck at the
rates that prevailed at the time of
the Budget. But in between the time
of the agreement and the time coffee
is received in the importing count-
ries, in that time gap there will be
some coffee in the pipeline. The
exporter says it should not be met by
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him because he will not be able to

visualise what would be the attitude
of the Government. This time the
excise duty on coffee which wag in the
pipeline was met out of the pool
fund which ought to have gone to the
grower himself. Is the grower res-s
ponsible for this?

I would request that at least this
particular point may be considered.

SHRI H. M. PATEL: 1 will con-
sider it although the answer is very
clear and we will discuss it with you,
if necessary.

SHRI A. C. GEORGE (Mukanda-

puram): I am submitting that the °

hon. Minister may have a closer
look in sp far as coffee and cardamom
are concerned. It is the exporter
who ig suffering. The farmer will"
realise the money because of peculiar
auction of cardamom, as wel! as
coffee.

SHRI H. M. PATEL: Shri George
should really be much more fully ac-
quainted with this subject than per-
haps, I am. Merely because he s
sitting on the opposite side of the
House he must say something. I can
assure him that in the imposition of
the duty of this nature, we do take
into consideration who benefits and
we want to deprive that person be-
cause it is a wind fall, "The State ex-~
chequer has a share in it. It isg the
most important point. The word is
‘share’. We are not taking the whole

of it.
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MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) of section 8, read with
sub-séction (3) of section 7 of the
Customs Tariff Act, 1975 (51 of
19%5), this House approves the
following Notifications of the Gov-
ernment of India ip the Department
of Revenue gnd Banking, namely-—

(a) No. GSR. 870(E), dated
the 6th November, 1976, increas-
ing the export duty on coffee
from Rs, 300 per quintal to
Rs. 1300 per quintal,

(b) No. G.SR. 87T7(E), dated
the 13th November, 1876, in-
creasing the export duty on
groundnut kernel from Rs. 800 per
tonne to Rs. 1500 per tonne and
on groundnut in shell from Rs.
600 per tonne to Rs, 1125 per
tonne. and

(¢) No. G.S.R. 13(E), dated the
12th January, 1977, 'levying an
export duty on cardamom at the
rate of Rs. 50 per kilogram under
the new Heading No. 22 in the
Second Schedule to the said Act,

from the date of each of the notifica-
tiong aforesaid.”

The motion was adopted.

16.53 hrs.

MESSAGE FROM THE VICE-

PRESIDENT ACTING AS PRESI-
DENT

MR. SPEAKER: I have to inform
the House that I have received the
following message dated the 6th
April, 1977 from the Vice-President
acting as President:

“I have received with great
satisfaction the expression of
thanks by the Members of the Lok
Sabha for the Address which I de-
livered to both Houses of Parlia-
ment assembled together on the
28th March, 1977.”
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GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL

Tz WA (WD awr fag)
may AgRd, § XWE &t §

“ f& g9 TouRd wrew wiafaw,
1963 T ST FMEGA 777 aro  fraas
= fa=aR fear omq 1

ST EA qEHT €Y AT § wieEregud
#og o g Faw ®
g faadt fagw @ad § s
g3ty sad a9 6 A NI | AY TA-
Tawifeara gq § @@y W&
arS FaY Jg 7 fawagar v gfvaa
Heds @t fragm awmll N A
WY 979 AT & TI0F 6 qIA FT T AQ |
afea aat fF aF wwr feoea & s
AT &Y HR AT q9T {9 | T @,
I9 BT TIATH 9 AT T 97 Y FgIA
ww Afesra & wftg o N g 6
o gfrm ey &1 fagm i
W RITFLIT | FfF 7 g7 I AT
T TAAIT @ 6 wF A AT
 faww § 1 gw W@ W gAfea
& gAY WX g9 fag Aafear oF
fadas it 7 faaw gega s @1 fA
AT S fFar wrawr &1 a@ Ay
qAN A1 § afF gaw g el
T EA AT 6§ 5 AT & QA § |
T arw  dfear 7 wifedw & wfwg
5 @1 &) Mg 6 AT 77 faqr 91 "
gW IEFT 5 qTA 7 AL FLAT ATEA &
war, TR, 7Y AR fasia——ag afae
2 feedrar g & 1 ager gaTar faa)
a7 f& AT TR, T H FAA4 REA A
TET q3TE 9T | 23 AT A qLA TH
g oY ;1T 23 FATE aF AT FIA
#1 fa=r a1 AfFT qw N aqew g
2 fF agi it 97 & wrow § ant wrow
At fresraaea g fFai 3
AT gAFE FTA & wf5ArE grfy ) gafeag
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uq A faax § & S s o
5 QT 7 WEA FT @ & IHY g W4y,
TAA, T H WY 54T 4 WEW X IAQ
5§19 7 WEN &Y qEd w7 &7 A0 |
w1 f aga W fa=r 8w @, &% A9
591 4 ®EA ¢ afeT § agar g 4 A
SATg 7 99T ST | ¥9 WING FT GF 9
& oF T WF @I ! TAAAC FY
qTF A T 5 AT 7 WL AHAL ATC |
T 94 qg g1 fF Mar, =, g
At faarA—za @7 feds § gea
5®TH 7 WEIA ERIY | &®i 97 aui ®J
¥ 9T TFAY, TIFA § AN FI
ST AR | H guRar g ag aga @
TqIZT ATHAT &, FIE F2 G0 T AGS
g, 98T TER AR FA |

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Government of Union Terri-
tories Act, 1963, be taken into
consideration.”

DR. HENRY AUSTIN (Ernakulam):
The Home Minister has brought for-
ward a Bill which per se diserimi-
nates between State and TUnion
Territory, As is well known the
Union Territories are clamouring and
trying to come on par with i‘he rest
of the States in the country. It has
been the practice of the Government
of India consistently to bring the
Union Territories also to the level of
the rest of the States. It ig a muiter
of surprise that the Home Minister
i3 bringing in a Bill where it is said,
for Goa it is 4 months, for Mizoram
6 months, etc. It does not fit in with
the general ethos of the country and
the legislation on the subject. T am
not taking a partisan view. The ra-
tionale behind the proposal of in-
creasing the term of State Legisla-
tures and Lok Sabha to 6 years has
been, discusseq at length and there
wag a national dialogue. If you see
the debate of those days you will see
how the national dailies took a lively
interest (n this issue which evinced
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considerable interest. Legal pandits
and constitutional experts have
given out their views. Whereas
Rajya Sabha has six years, as their
normal tenure, why should Lok
Sabha which, according to our Cons-
titution, wield more power and
authority, should have g lesser
period? That was the lacuna, Anq our
framers of the Constitution at that
time had a (different concept. But,
after 25 years of the working of our
Constitution, the public opinion felt
differently or, if you deny that pub-
lic opinion was not total in proof of
the move, at least concede that a
sizeable section o® the public opinion
favoured this change and, in the Lok
Sabha itself, 1 do not think that
many members even in the opposi-
tion, objected to this on principle,

17 hrs,

So, this matter was discussed thread-
bare and I do not want to view the
problem as purely partisan, I would
request all the hon. Members to con-
sider this aspect objectively on
merits, Why should hon, Members on
this side of the House have to go
through the electiong earlier? How
hard it is to face the clectorate run-
ning to ten lakhs of people every five
years? It is even degrading to have
the Lok Sabha’s tenure gz little less.
(Interruptions). This was the aspect
which was felt at that time. If you
30 please, you may bring a bill. In
that context, if you read the pro-
ceedings at that time, the situation or
practice obtaining in different coun-
tries, in differeny Parliament, you
will find that in certain countries,
they have a seven year term and
certain others had even more tenure.
So, it was not that only India was
having this tenure. Many countries
have different tenures for the legis-
latures as their lifespan, These were
the considerations which prevailed at
that time in making this suggestion.
Later on, it was brought forth in the
form of a Bill before the House, But,
it was unfortunate that the Fifth Lok
Sabha had to be dissolved and the
same Bill could not be introduced in
relation to the union territories. And,
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today, instead of bringing in regu-
lar bills, to normalise the situation, it
ig surprising that the hon. Minister
with considerable experience in all
this, is bringing in this Bil] for the
Union Territories, Probably, it is due
to climatic reason, I am afraid there
may be a political overtone in the
sense that you are thinking of elec-
tions rather than to normalise the
gituation. Probably, the prospects of
-elections seem to be main guiding
factor in determining this thing, This
is repugnant to the Constitution and
the people who had evinced some
interest in this matter, 1 do not think
that the people coming from Delhi
will approve of this. I had ex-
changed views with members coming
from Delhi. They were asking for
enhancement of the status of the
Union Territory 4of Delhi and to
make it 5 regular State. You are
trying to perpetuate this thing and
giving an inferior status to the Union
Territory, I do not think the people
of Delhj will take kindly {o that
suggestion. Therefore, I do oppose
this move and 1 do believe that it is
incumbent on the present Govern-
ment to bring in a bill later on. And
it may be revised—that is a different
matter, to a six year term for the
Union Territorieg also.

MR. SPEAKER: Government has
an amendment. But that has not
been circulated. I would request the
hon. Home Minister 1o read it out so
that the Members may know that the
amendment has heen given notice of.
It has not been circulated,

CHAUDHURI CHARAN SINGH:
My amendment reads as follows:

Pages 1 and 2,

for lines 8 to 15 and lines 1 and
2 respectively,

Substitnte—

‘Provided further that the
provisions of this section shall,
in relation to the Legislative
Assemblies of the Union Terri-
tories of Goa, Daman and Diu
and Mizoram, in existence on
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the 7th day of February 1977,
apply as if for the words “five
years”, in the two places where
they occur, the words “five
years and seven months” had
been gubstituted.’.”(3)

MR. SPEAKER: In view of this,
I do not think the hon. Member Shri
Amrut Kasar need move his amend-
ment. He can speak on that.

SHRI AMRUT KASAR (Panaji):
Mr. Speaker, Sir, first of all, I thank
you for giving me this opportunity of
expressing my views before this
House. Since this is my maiden
speech, let me, in the first instance,
make it clear that I support this Bill.
The policy of the Janata Government
is to have a tenure of the Assemblies
and the Lok Sabha for five years
instead of six years. As I have pro-
mised to my voters, I shall be sup-
porting the Janata Government in
amending the Constitution ang the
Forty-second Amendment, I support
this policy of the Government to have
the tenure of five years both for Lok
Sabha as well as for Assemblies.

As regards my amendment, pre-
viously it was or five year and four
months but since the hon, Home Min-
ister has already cleared that in both
the cases it will be five years and
seven months, I do not think that I
need to stress that point.

Therefore I am withdrawing it
The Home Minister has promised
that in both the cases, it will be
five years and seven months. Now, I
wanteq it to be actually seven months
because whenever legislation is passed
we must take into consideration the
geographical situation of that place.
Monsoong are fast approaching. Many
of the hon, Membhers here know that
Goa is situated at the feet of
western ghats. The rainfall there is
more than 120 inches on an average.
This heavy rainfall cuts the communi-
cation with the villages. Although the
communication facilities are good in
Panjim—capital of Goa—yet in the
surrounding talukas like Parnem and
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Satari the communications are cut.
The voters are more in number in
these talukas and, therefore, it will
affect them. Therefore, I happily
accept this move of the Home Min-
ister that it will be seven monthsg so
that immediately after the monsoons
we are ready to take up elections and
as in the manifesto of the Janata Party
the aims and purposes of the Bill
will be fulfilled.

Mr, Speaker, Sir, at the same time
I extend my cooperation to the
Janata Party in its policy for decen-
tralisation of power and 1 would
like to say due to the acceptance of
the principle of decentralisation of
power in the status of Union Terri-
tory will be lifted up and it will be
granted Statehood. I extend my full
cooperation to the party and all the
kindnesg which our Home Minister
has shown to us.

SHRI EDUARDO FALEIRO
mugao): Mr. Speaker, Sir, it would
be in the interest of the Congress
party to have elcctions forthwith in
Goa because just now in Goa we
have a non-Congress government, It
will be in the intereset of my party
to have elections forthwith in Goa
but inspite of that we are opposing
this Bill on the general principle end
not limiting ourselves to petty con-
slderations, Though it will be in the
interest of our party to support this
Bill yet we have to oppose it as we
want to be faithful to the main
principles.

AN HON, MEMBER: What is the
Principle’?

SHRI EDUARDO FALEIRO: The
principle involved is that Union Terri

tories must be put on the same foot-
ing as the States.

(Mor-

Sir, I would like to say this much.
I fail to appreciate why this exten-
sion of seven months? Why seven
months and why not eight months?
Why seven months ang why not four
months? If they want to repeal the
Ordinance, why not they repeal the
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Ordinance forthwith? Why not say
that the Assembly stands dissolved
immediately? What is the point in
giving seven months? There is no
legal bar to dissolve the Assembly
immediately and hold the elections
after the monsoon or before the mon-
soon. In fact, if they are serious
about holding the elections, if they
want that popular government
should come, they canthave elections
in the month of May itself because 40
days are remaining now, A notice of
40 days is enough.

The point I want to make is that
the Lok Sabha electionsg have proved
that the present government in ‘he
Uniop Territory does not have the
support of the people. Out of the 30
Assembly constituencies, 18 consti-
tuencies voted in favour of the
Congress Party and only 12 voted in
favour of the Maharashtravadi Go-
mantak Party, This being the posi-
tion, there is something more which
this government and the hon. Home
Minister can do. I would like to say
this because it is very important in
the interest of our country, in the
interest of the Union Territory and
in the interest of decent politics in
this country.

There are serious allegations of
corruption and gross misconduct or
misuse of power against the Chief

Minister., These charges are before
the Home Ministry. These charges
deserve to be enquired into. A com-

mission of enquiry shoulq be ap-
pointed against the Chief Minister
and then necessary action must be
taken,

It has been proved by judicial
authority how corrupt is the Govern-
ment of Tamil Nadu. The people in
the Union Territory of Goa have
compiled the charges against the
present Chie¢ Minister in Goa and
they have made a tabular statement
showing the charges proved against
Mrs. Kakodkar and showing what
are the charges prima facie estab-
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vlisheq against the present Chief
Minister of Goa. Now, I may state
that in the interests of a clean gov-
vernment in that part of the country,
these charges must be enquired into?
A comrhission of enquiry must be
appointeq forthwith. And then. as
Dr. Austin, my hon. colleague, has
said, it is high time we put the Union
Territories at par with the States
though it may be against the interest
of the Congress Party as it is in the
present case, Though it may be
against the interests of <Congress
“Party, we should work on principles.
This is what T have got to say for the
consideration of the hon. House and
the hon. Home Minister.

SHRI AMRUT KASAR: He has
made serious charges. 1 want to reply
to them.

MR. SPEAKER: You had your
chance. Some other Members can
reply to them.

SHRI AMRUT KASAR: The Cong-
ress Party itself had granted one year
extension,

MR. SPEAKER: It is not as if on
Goa Assembly only one can reply, this
" is the Parliament of India,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): We should get our
chance also.

MR, SPEAKER: I will ec¢all you
later. I will now call some new peo-
ple. I have not called even one from
this side. It is becoming impossible
for me. 1 will call you when your
turn comes.

**SHRI KRISHNA CHANDRA
HALDER: Mr. Speaker, Sir, the hon.
Home Minister has introduceq the
Government of Union Territories
(Amendment) Bill in this House. Ear-
lier the Minister for Law and Com-
pany Affairs Shri Shanti Bhushan had
introduced the 43rd (Constitution)
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Amendment Bill. The substance of
the Bil] is that elections to the Lok
Sabha, Vidhan Sabha and Union Ter-
ritories should be held after every
5 years instead of 6 years. We sup-
port thig spirit and extend our support
to the present amending Bill that is
now before the House for discussiom
While introducing this Bill the Hon.
Home Minister had made it clear that
he seeks to extend the life of the
Governments of the Union Territories
upto 5 years and 7 months because of
the impending monsoon and thig is
quite understandable, While oppos-
ing this Bill, Mr, Henry Austin, who
has since changed his place from the
ruling side to that of opposition, said
that there was a national consensus
on the 42nd Amendment of the Cons-
titution as a result of which the life
of Parliament, Assemblies, and gov-
ernments In Union Territories were
extended upto 6 vears. For his infor-
mation I may say that when this 42nd
Amendment of the Constitution was
introduced in the House, we on behalf
of the then opposition had stoutly
opposed the legislation and the peo-
ple at large had also opposed it. The
government of that time had solicited
the support to their Bijll through some
conferences which were mainly attend-
ed by their own puppets. Then the
General Elections were held and this
42nd Amendment of the Constitution
was made an election issue both by the
Janata Party as also by us and other
allieg of the present Government.
What did we see in the elections? The
people rejected the very principle of
the 42nd Amendment Bill, by defeat-
ing the Prime Minister, Mr. Swaran
Singh who headed the Constitution
Amendment Committee and finally re-
jected the Congress Party and we see
that they are in the opposition today.
This amply proves that the theory of
national consensus had no support of
the masseg then nor today. Why we
support the legislation? We feel that
in order to respect democratic princi-
ples and to fulfil peoples aspirations,
it is necessary that elections should
be held after every 5 yearg because

**The original gpeech was delivered

in Bengali.
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we fee] that this period is sufficient
€nough to implemen{ democratic eco-
nomie principles. If it is not dome
their will be a natura] tilt towards
euthoritarianism as we had witnessed
in the recent past. I hardly need to
mention; Sir, that the 42nd Amend-

ment of the constitution was passed. in

this House by the Congress Govern-
ment by clamping down emergency in
the country and puting leaders and
workers of the opposition parties be-
hind the bar and ignoring public opi-
nion. But as soon as they went to the
people for their opinion, they rejected
the legislation completely. Through
this election they gave a clear verdict
that they are opposed to dictatorship
and bureaucracy. They have also as-
serted their faith in individual liberty,
right of assembly, right of trade union
activities, right of freedom of speech
and above all that the democratic
norms be maintained in the country.
They did not want to face the people.

DR. HENRY AUSTIN: On a point
of order. How can the hon. Member
mainiain his position? Our govern-
ment decided to holg the elections
long before the expiry of the one year
extended term. How can he say that
we were afraid of facing the people?
We could have waited for another
year,

MR. SPEAKER: You are only mak-
ing a second speech., There is no
point of order.

SHRI KRISHNA CHANDRA HAL-
DER: 1 think they even did not like
to hold the elections but because of
external pressure and other factors
which I dont want to go in detail
here, they were forced to hold the
elections.

The Congress party wanted to stick
to power and convert this great coun-
try into a big jail. If they had agreed
to ho'd the elections it was after they
got intelligence report from their
police, the RAW and as is said, they
even had gone to the astrologers to
know about their fate in elections but
all their calculations went wrong and
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the masses who live in villages and
who are taken as ijlliterates, have pro-
ed to the world beyond all doubt, that-
they are second to none in their poli-
tical maturity and their faith to up-
hold democracy in the country is
absolute and unshakable. It was be-
cause of the people’s faith in demo-
cracy that the Janata Government is
in power today.

They are trying to restore demo-
cracy in their country and as such
support the Bill.

it i@ sTge (FnwiigR) : weaw
AER, WA g Her & Ay faduw
¥ g7 ¥ gueaifaa fwar §, & Sawr
FAdT F ¥ fg @eT gur § 1 W,
o, ok faew & wegEv,
ATFA TF A FUN F Ig0T & 43
fadas gz #§ Syfewa fear mr
agr AT F4AT AR ife o
qra @Y, IR H W ¥

AT ¥ o g F 77 fFwr g, @)
gt &M % &faaT & wIER N Iwwy
fratfe wafy 4t ag aara grd oy
syt e feafa § aawrele @i
¥ grar o gfawm & gwge fear aar,
I9 THY IG T & Gfqera § goias
TR TS FIFAZ 4T 1 T &
Oqueft 5 are FY wafh 1976 F W A
o FT I G 1 1971 H Y AT
guT a1, a8 5 91 ¥ fow gmvar, A fF
6 g9 ¥ fau 1« s &1 &t faqdTr g«
g, SO WX ¥ wHG Fg7 9@ g F
gaa & wiearfos sq § smaa s faar
Pigm am g wfeFR aOw 9 W%
I swfaF 3 g=la gud @fquw v
s frar et & wzaTE fe s e
# WAty @y g1 T ¥ 1% aET §I
FT ITHT H1E ATHFC A 97 |

SN T ¥« AT qwge fwar,
afer dfagm st qrer gy agw fear )
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sfrardr 31 7 wgw afEaw w2 fa,
foaw fAg Iqar ¥ 1971 & SA%7 AGT
TN TR AT T @ 5 9 & o0
. AT 4T, 6 &1 & fAq ¥ TA7 947 )

, ‘mﬁ'mﬁ@wm’mm# Fgr
5 wriw T g7 T F fog aga fafaa
g fF 7. Trar, auw, = 7 faeny ar
za0r gfara 2Pzl 3, ag W= wsal
F gaer AT NG, AN TH SqQqT SATA
87 TT | I/ CHFIGAT  FT 2T 37 H7
AMIFT 0T FTAF qET KT 7g7 g 797
IR BPITCF Fgaa 2 % 100
F2 @1 F faser g9 &1 94y | foegiw
qF ST Y AT F A0, IW qFRTAT
Fr AT I T A7 AfgE @ ?

1967 TF ATH~TWT HIX WA &
fasra awmal ¥ gA19 5,5 WA F €Y
"arg-aTy 3 ¥ JfeT 1971 7 faw
ATE G9T FT JATT FAT T>T | T 979
4 97 17 AT F AT FAT TG, qTHF
o & o Fi9w qret § T qgr
fear 1 wrsat &Y fauma-awmet &
FAT AT 1972 F WA XY FWAQ
¥ UF FAT TAT gY T |

ol ot F% FvF 7T FT A @
AT, §ETE T AT e & A
Tl 3T AT G TEETAT & gL §
F13E 1971 7 73Y, afew 1972 & iy
SE F TATT AT {TY FO4 AT T |
FIL T qTEAT [ CHETAT F FHIAF § , AV
I+ AMF TWT F FIA & FATE| & qT9 419
faars et & TR o FOOA =i
C

g a7 fafg 7 ¥ & T D
Ay FT F2T FT 97 1 FF F Te7
¥ oF faga® aw frar, @ F99 qret &
7 37 &7 faow frar 1 & gwear
184 LS—6.
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g f¥ 3 0% svar & qwda agl, Ifw
A9 AT & & aous § | fa<ndr
¥ Far F v e o Fagaw ¥ S
F1% Tt v fedt g @, ag -
Afgw qaar | W 1971 ¥ ¥AT
dF a9 F AT FAT A FAG qEf
F AR F1 TIATTF agA1gdr Agr gEar
A, T I/ TR FIS ATF W1 F TAT
FOT F1 AIATGF FEAT5dT 7@ & fag
FUA qE ¥ GIEGT F W AG AG
o, a7 = o fadae g welr 7 W AT
&, IF T quHfas TeAgdr 3@T 9L 39
F qTG BT AT AT |

¥ Fga7 wrgar g v faindy e &
Tt w1 oA frow e & ar
1fzu 71X 59 927 F1 qAAGIT [g HAT
Z1 9w fur war fagaw ot w7 30
Tifew | FATT FOA B Ay dfaaE
F gra fruffea 7 9t &, 397 oF
ot & F34 ¥ a8 wafy fraifa &
gy &1 fow aug d@fqur T awew
ot mar, S ERg faY s g A=A
G AT A IW WG AT F AR 0T
A-FIAT wroTaFTA feafa amr £ F
fanft oot & <=} # ST F I FT
feqr mar wr 1 Fivw o AT aE &
Fg7 w1 {5 3w "faura geT F 997 93
TF UL I1E-f431g gr a7 1 qg T
2| FES FUW qET A WA
Frrfaer ardf & faar @ 2w 7 fF
WY T T F1 o faTT = v A
qIATEY AEY 4 | STl # ARG 7 IF
F AT A FEFAT A T AT Y
AT & {g T qraT 9 FEam mar o |
Oy AW AG) #Y AT THAT o | 39 faAT
¥ e 91 /T 3 I A & Farw ey
T a1 +fr Fowwa ¥ @O F7 Afeaw
§ oFg 1 afgare 71 g e
a7, AfFT G Y 7% § grAT TEr
faf . qrw 7 ad feafa v
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q|T A § 6 Fivw et Y JwAae
AT &Y qfCATT & UF Qe T STen
oF qrET #y Wife 5 oF Ul F
Fagr g & S v e
FT S A FI §, FHw qf 7 Fewrdy
FI@FTaREAM AL & R F
g A AL faare gar §, Faw qEt
F NN, I WA STAATN Fgeran ¢

FX gA AW F @fagr 7@ a1 W
a1 FY wafyg §, a9 F qATE g
#Ms= 37 2w T A FiUg T A FA-AA
THTIOT T WY FT AT H @A
fag ok T W FY Jwar A @ AR
fa=m) &1 430 q& U= F oo i g
| FATY FT T¢T FL T T F T |

g W= F A T g4 wiEg F any
Fag qrEt F Fu7 77 fa=wed #71 faow
FAT g WX =12ar g % g walt w19y
qgHT F, W WX g &F ql qa-
Teafa §, @ifaa g

PROF. SHIBBAN LAI, SAKSENA
(Maharajganj): Congress party has
said nobody opposed the six year
term when the Forty-fourth Constitu-
tion (Amendment) Bill was passed.

This is utterly false, I was the solitary

opponent in the House who cpposed
every one of the 59 clauses of the
Forty-fourth Amendment Bill jnclud-
ing the six year term. In fact 1 gave
an amendment that the term should
be four years instead of six years.
The term of American Congress is
also fer four years. Members of the
Rajya Sabha also retire every two
years. So, it is wrong that I wanted
six years and not four years.

17.32 hrs.
[PanpiT D. N. TIwARY in the Chair]

=) arq 7w fawt (mx) @ awn-
ofs wgmw, a7 mfedm fow a) om
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FETT & T § I9 F gIw A qUr
W AR A AU FA § O A K
99 ¥ ¥ g faar @A TE@AT |
7 TFIX 6 @1 T qfowT T F:Y
FEI I g7 G AT AL, F@I G0 qTH
T WEN S gE 9l g 9T A
a0 RN FET AN Y | TWE A A
§o faaiw wnfde & g w4 fa
WfEs MtarsEAag ) IR
4 Fo guwe & Gar F0 zafag
& g BT Y 9@ 6 9T FT hEer
g 98 39 Q% § 7 § a1 gW WA
ST AT FY G FTFH HATH AT 1 &6, K
Tgd Weviar J g AT & AR wo
AgaT § % gg ofw @1 & 6 AT FIA
FY A1 qGT T & T B TE AT s
oF  Tetod gfee & g 7€ AT mam )
W F S OF agrary feF ] ag
Fom § aa7 W@ § 1w T AL
Fifaw 1 gEIW F faFg S aEa
F1 AT FTAT gATL 3 qaT FT 99 &
T A= § WX AW T JAAT F7 AT
QAT § grRr g L. .. (|\Tgm)
qEEY e 9 | 3T AT AT O aET
#F @ FFT 4 A IW 9T FATET
FITT 92 | uASeET F fAQ KA ¥g
fear f&  uiaEr &1 § &0 G9RATE )
AFA TN AT EEITRAR &
gfrg 1 9 29 #T FT9 gAT & frE
HemT & w1 fawa Ao a9y
W F A A1 AW F AT FY gAfer
ar T | AU 97 919 & Y ety
e F A O qI a7 T9 72 A
Fa H AR S ag #eX W gy
R g A fAFT ST} oF At
&Y I FATT THA TGT | OF q1ef a7
HTT & CHT F B . . L1 (sa¥em)

Y ®7Q FHI ¢ AT A1 g A
Fg a1 AT gre § AT AT R
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oft Arq o frwt ;|7 AowTd AW
AR R g E kAR

st w3 @ e ;N TE DNoATH
m"rwaatfn qawmaﬁwm%ﬁrq
n\‘tﬁmmﬂmeﬂwm%ﬁqu

ft g ow fawt : O s
g I A G A wmaw § ok
WA & wiwe wE § 1 HE
¥TT 7 IfAQ | (sumea)

g welt o & ¥ T AT

g & ar= g N Qe a9y § 6k
Ti= FT F1 G FIATH g/ A FIA AT
WE 9% a@F W gard e
FHAM | TT UIA FT 6 qTA FT TH T
T a8 waas 91 fF a9 a £ Qe
& fow oz oF S gt v 1 g
F H, TAH] F) FIEAT € 33 F HIT
TR FA AT aE 1 98 gy
BT T & | ASAT g &Y @ T S
FTH T & a8 7Y T NI TFT 1T
g AR mfed g 37 qx 130 SR fam
T | WX UF qT 59 a9 & qr4
YT FT THTA FT IF 1 927 F717 &
fae faa @7 @1 qig gt v AT
6 T § WL qT@ A g gFA §
(emmsmr) |

# aga Foay & @1g faagw wAT
EATE F AT AW AY TE AT
FFT faer & faa% fou ooy @
H17 &7 s g # I 9T 1y
aAE 10 ¥ r2arT AN QU ECE
T W FT FAAT FT U9 a7 ITFTC
FGT | 9 A AT CF g7 G9A
wf 3 T ey AT EY a9 F
ol 9 wfed g § a0 qir a3
& | ggfag & aigm R ag ae-
AfaF I FTAIE | 5 WFE 6
g N R N W E I TR AW
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e R aT g F@ N W ag
57 fir wrad Tt gfeeitor srommar
& af wrzar fF oaT TR T 9w
FY Oy A g R (sqwem) § sk
w8 SET A & w5 e } T AR I
Tt & e st 7 R @ AR
aA & forg § fRe 4 v w@RT & o
T TR AT | A ¥ A
fram O @ ¥ aar &1 T AN
& #1 SarE FHIT g7 gAFAA H I
wafad ¥ aga woar ¥ avg woq fe
Fem f5 AT 6 WA FT qHT & @A
afr 1 W A § B wF T
qEN ATAT ] | ST ST9% S &Y wraA
¥ TotfaE arRa § a9 T &
e WY 79T wAX @ AT JE@ g,
oo f6 & & s = vy &)
wHfg ¥O o | qrdAr g B o Ew a3
agat § fra Afar 7 ¥ @R -
Afas qETEg FAT 1 AT 6 HWIT
TIFI T T FY O FIAT AT 150
Sar arEt W gETa-rAl F1 ) w6t
¥AT TR | WO WoA  SEAT #
f& o @ qv gl & A faas
F |

agaet (Wed e fag ) - q-
ofq, agew, e & X A fug &t A
I & 99 F AT qH TS F&A H1 A5
&g oY g9 & AAdv agedi
2R § uF off a5 gar A8 fear agr fag
§ oaTd &9 & FE IEQ@ g AW
I F1 & @7 qUA faor 7 Ay o 41

UF 97 % g8 99 | & fE
qiF AT FY AGAT HT QU FIA F A7
oF 9 & fax I¥ w7 fzar
s 1 & gt aemer g o wE WY za
aTg &7 a% fear mur § fF 5 a1 =1 aqr
T 6 A F fagr Fig | Ay A7 gy
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(@ =< fag)

AT Y, 9 1969 ¥ 1974 T W,
IF AT HTAT IR AT FTFATY
¥ 2 8™ [T FT A AR A FET
1976 ® U1 gE | AT WY Y G 5
awE ' & 9 @ ag 79w g AfEa
afFa e § & w5 A
g QY oiEI TG H wAS g &y
fard @ wwh & 1w A AR 8
& 5 ay g9 99 W7 ok 9w &
F1Z 1 99 G 95 7T AT FAN J

’ Crouw GE a2, fae
£1 s A1 79 AT | ATIIGFAT AT GHRAIT
g

UF AT 7T G919 fF FEl 9%
7 |1 FY 20 WY 2 qA A& ATA F Fray
THEAAT F TH 7 A E | HAT 7 |
T@AT FELT AFFT F A fFe g AT g7
9 | &4T A g1 —— g% Fv A1 85 7
B Af guadt g fyoq ¥ fefr 7 oy #
SR AT TETE | 9§ HrTEA aEA Y
oS fwar 41, 9¥ g 9Erd &1 HEA
TANFIT F1 |

awiufa wg =T : TXaTT TEGT gl
“f e T e WIEA wtgtAae

1963 FT 1T FOEA FIA aTH

favas gz fa=rz fxar smo

The motion was adopted.
awafa wgea - @@ § 30 2 9%
T@ a9 ATEIT T GAIEA F1 GQqT g —
Clause 2— (Amendment of section 5).
Amendment made:
Pages 1 and 2,—

for lines 8 to 15 ang lines 1 and 2
respectively, substitute—
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‘Provided further that the provi-
sions of this section shall, in relation
to the Legislative Assemblies of the
Union territories of Goa, Daman
and Diu and Mizoram, in existence
on the 7th day of February, 1977,
apply as if for the words “fve
years”, in the two places where
they occur, the words “five years
and seven months” had been substi-
tuted.” (3).

(Chaudhuri Charan Singh)
aavafs wEYga - o a8 & fr are
2 gmifgd &9 & fagas &1 o T9 |

The motion was adopted.

Clause 2, as amended, was added to
the Bill,

gwafa wgew w7 a8 § % s9mw
3 fagu. Fr o#ww 3T

The motion was adopted.

Clause 3 was added to the Bill.

gwafa agtzm w97 7z ¢ fF Foe
1, gt 5 {1 w7 7Tz 39 fagaw
EE-0 -
The motion wus adopted.

Clause 1, the Emnacting Formula and
the Title was added to the Bill.

HuD sw fag & wwara FATg

“f zq fadasw ¥ gmfug &n
T o1 far sno "

gwafa /¥ ;. 999 a8 € ¢

“fr g fagas @1 doifag &9
¥ oarg fET oSmg

The motion was adopted.
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g W (Wedwmfag) : &
&E F@T g

“f& feeet wwmeR  wiafaam,
‘1966 FT Mg T aTr fawas
93 fa=re far s

v w¥aw : 59 ¥ Frf A% A
@ A F d 1 SR I T g,
gy qT qG N AL AN R 1 T T
W 5 QI 4 AEA FT GHF FAT A8
&, it gl oz a9t a1 qeamE A A
T Ag & | & =rgar g fr g At frae
20 AT { AW 20 ATE F F A
AT | 20 [ATE TF QT A ¥ FAHA
O AT FS |

awtafa wERW ; AT e g

“fr freolt wwmew wfafram,
1966 FT AMIUA @ I fagas

-

7 feere fFar oma 1

DR. HENRY AUSTIN (Ernakulam):
For the same reasons when we oppos-
ed the earlier Bill, I wish to oppose
this Bill also. As I pointed out
earlier, this Bil] lacks so many things
and I don’t think the people of this
country, particularly the Union Terri-
tories, will approve of this Bill. The
people of metropolitan cities who do
not like to be treated as second-class
citizens. Here it is four months
whereas in their case, it is one year
and I do not want to go into this
matter any further. I do not want to
make a lengthy speech. I oppose this
Bill on principle.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I want
to make a submission about the sitting
of the House. If you see the Order
Paper you will find that the items
that follow except item nos. 25 and 26,
refer to the legislative notification.
These have to be passed today. Other-
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wise the ordinances would lapse. The
Government is very keen that items
other than item nos. 25 and 26, are
completed by the House today. 1
would like to make a special request
to the hon. MemWBers opposite to co-
operate with the Government. These
are not controversial issues and if the
House does not legislate on them, the
ordinances may lapse and we may be
in a difficult position, Through you,
Mr. Chairman, I woulq appeal to the
hon. Members to co-operate with the
Government to see that these items
are completed today. As far as item
nos. 25 and 26 are concerned, these
may be taken up in the next session.

DR. SUBRAMANIAM SWAMY
(Bombay North East); In deference to
the wishes of the House, I am in
agreement with the proposals made by
the Minister of Parliamentary
Affairs.

SHRI K. RAGHU RAMAIAH (Gun-
tur): We agree upto 24. But, we do
not know whether, according to the
rules, item nos. 25 and 26 automatical-
ly go to the next session.

SHRI RAVINDRA VARMA: We
shal] request for permission to raise
them during the next session.

SHRI K. RAGHU RAMAIAH: We
are not committing to that, but we
would help you to carry through upto
item No, 24.

DR. SUBRAMANIAM SWAMY:
Have you given a decision on item
No. 25? I would like to discuss it,
with your permission, in view of the
statement made by the Minister. I
have no objection if it is to be trans-
ferred to the first day of the next
session. I do mot wish to put any
obstruction. This is an act of sacrifice
on my part.

MR. CHAIRMAN: We shall see that
after this Bill is passed.

SHRI K. RAGHU RAMAIAH: Al
that I am saying is whether under the
rules it is permissible to carry on item
Nos. 25 and 26 to the next session.
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SHRI RAVINDRA VARMA: Fresh
notice has to be given.

MR. CHAIRMAN: Government will
have to give fresh notice.

SHRI DINEN BHATTACHARYA
{Serampore): Are you talking about
25 or 267

MR. CHAIRMAN: Both,

ot farora e T wedrv (afeor ey ) ¢
faeeht wefafaedoT oo & o7 #Y oiw
e ¥ FT AT @ G FIT FT H A
g€ o | gWIX g HAT AT T IAF qawq
TAFT HIY FT 97T T F qT FT Fa7
" /T A WM FA FT qET
@1 g | qF wred § fr gasr N e
gar? Al @ & A FT @ €
g & gfem 7 fFer ot Snifes
Fat 7 et oY SurRfew TR A Ared
Tg} & grm fF e &Y o s 0w
AT T qTE & qQTE TE g ) qA Ay
ZXY & o moToierT & ST wTor W g
T AT F IR TR ST F
TR UFT F qTY AT §U & W Hrow
FX W@ Ay =0 FY 39T I @
arer F7 feur JrT, 9w ¥ ©: 9 FY
faar o 1 oo 3G FF AR T § A
TN EAR 4g agT ) FEWR B,
AT daT FIX T & 1 oA AT wrE
AR{Az ITH! AT fely, IR 98 w3 faar
& T ¥ 719 Ag /AT 3T AT &,
e fifs e & e e e |
T 919 3G fF AT Y gaT € 1978
F ®HIC AT 1979 ¥ &H AT | HAAT
AT 1979 T E ENT WX 1984 TF
AT | IEFT R ATAF AT &
g T g AT FAR R IFA
g s dE Y g 8 wwwar g fr e
wefr &Y aga =¥ Farean § fr SR AR
Ty 7 Y T A Ivww AT § ) D
ar g a1 fF oF fav &1 ff oA

w7 faar amar 1w 39 R e
fefsdiceT o 7 ag wgT mav & fE o
o g ¥ age T gy sy wfgd )
afsa g #et o Foiw A Ao
a1 F qT AT WG TEET IH
&1 gy F1 gEE A § ) @Ak
g g AT | AT ooy Fefystzas
wFE ¥ parfaw oW @ g ¥ g
TN g 9 Afeq 4 | Figa qrdf
¥ mfsdw & 9@ 99T 37 #) q@
ferar a7 | o ag oY A%AT 47 39EY g
F & fau o IR 980T T o
T FT TS @ W R 9 TwiaT
@1 & O ar & a1 7 F et
g 71 ag zafae fFar mar & w46ifF g
AT A A IR I A EFT G |
T qTET T 9T W7 AT WEA FTAT 98T
& ¥ gwaar § fF R0 3% ox ey
feamea & qA19 F@@T JEAT TED
a7 | gg gaiae WY =3 a7 fF gaesr
# IR faeet 7 5T AW A Fgq ST
S, AT HIR R A 9T g
Z 1 7g3 70 a@ #1 fewdexfuy foelt &
FTA9 F1 T 47 | 37 T3 F fog ferare
agt Fisfad & grfwIfer srewaT 9 |
quTT WA A Sfew A o dea
T & Y gfem v F Ayl faeet &
a1 Areftgafer Frefaee & | ol @
#1 ggi frwem e @, d9 § a1
faar wam, &gl g% g g & aw fear
T, Zars, T Y gawr swr A
wE, g ST oy gear # & 0 | fam
q<E & AT K FT AT ST AT I T
F1 Arew &1 Fam #1 smar SEEr o
FIAA 7 o fearaar | @7 @9 39
for & wreor g | S A g faw
faeae 7 39% araeE WY ST qrd
ITH) CFRNA X T W g1 Afew
qEAE FY @ ag & 5 o SR
Wt gat e e Py W @ &
qg g wvRd A oA g |
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[+t faw ; cmte aegEr)

feeft & aeflegfer Fefaee 7
o gea Az qT AR SeEr,
fog 7 drw S A 9w e, R
fee=t T 8”@ @ ¥1@ AR F IR
F A A g &7, gsmarese
FIAMATT 9 FASNT 4T oy, I
ZAFT ATH F qTASE W TGT IR A
Fefae #1 o far 7 ST @ERw
N I AT AL oY, A g Pl
329 ¥ fag o 9, 39%T gawenH
X ¥ A Tafeg & & & ;ifE T
FT ogvae F) fgar Mm@y & i qar A
a7 % g% gra sarEdr & W € |

uaTfea srefae § AT & 4
7T §, aE SR agr AWH &
ATHT § | AT RO T@Ed,  ZTE9Ie
I, AT @ed wife wheew §
7 99 AN AT g1 NE e
aife &hea F@ET g 9T W@ & )
FH M T AT T F AT ;Y A
gas qEr faar & agr Fifere @
W gz a3 & fF JFar o &y
Tz fFar o) IR fau arfaw
F T G g | GFTT FERS  WTEW
fafrees grem & & w7 FX a9 7 &
AT FarE 7§ | el e
ﬁ%@ﬁﬁfﬁﬁlﬁmt@’g| TqFT
FT ST, T AT F AL A AT A
gawd fFar S

foea =1¢ qr7 feqt § saar qret
F AT TE & A0 &% gw &
ga¥E TEHIT B AW T &1 FAEW
F fodz & for OFF & W & qger
grfers: #1, 39 T 9@ foar " gwET
T ag § fF oA At W § wR
feeelt & fadie Y @adadr @iaf g,
favz e 7 @ & feolt & Ig=T
fammr o a@ A faga a—r rmm 1
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T d@ ¥ TR FAT & o)
aTferk S & I & FHw T F g™
¥ F0%) %o forar o s 99 #Y wife-
frfms wgfady der & a1 & &)
THY qvE § HifF o 7F s
¥ I & o § zafed Prifew
TEAT &, 1976 ¥ fgara ¥, 10 T
ST AW 9N g 9} AW FT faav
TmEAsRw AT @ ad § o,
¥ wrer g A S § Fgw fr o
aFiafes F=faa &1 g7 a8 der
AT AT FTT GRT F g qgq |

A fradgw g f& feelt #Y ®e
qATAAT FT AT AT qgI TEQ g
feest ox amafaw gfar &) oo &
¥ AT qEReET § 40 FOT
Fragg 0§ AR v im A @
Gar fasar & 99 § ¥ 400 FOT To
feelt § FTAT & 1 1@ fog faeelt A1 &2
gETEAT FAET 9 W7 Ao
Frefas 1 T 1T J14T |

T WAl & g9 § 39 &1 gAdq
FL@T g |

QX qwrT (T faoe) o
awmafs o, § 37 faw 7 garfaws
F7 & fog @gr gutr § 1 qErewa w1
Frw ag & 5 ag 91 d@mfeT ok
dFNagfea Fefaa & ST &7 o
q 10 9T 9gH WY FgT 97 57 g fa=
g9 Tgrar f faeell & AT &7 agE
# fad gg ux fe=tar faar s @ @
o dzmifaz Ffas ok dwr-
Mfea Frafme feett #1 &8 qaesy
AE FT gHRAT | FIT T AFTC AT RO
YT FT ITq WIS qE AvfaT g g )
& gdrs 771 g v 1@ faw #1 fawgr
faT oma ®YT TH F1 & g faar g )
TR R W v ¥ "R
faeelt R wiv F1AW FW & fag
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o Jqr faw «@ Wk 99 @ §w
twafer Fefam w1 W owT €9
™ A 3 fa=t A1 @ @ qww Ay
g g @ F |

"y F Arew ¢ fw et #1917
¥ gg wiw 9+ " @ ¢ fr e &
weY FREHr g o9 e & &g
1951 % 1956 T& & fa@ agi wav=Y
F1aw g€ WX 4R # e 9w # A
fear ) s Fgr wan oot &1 A
A ¥ AEN AW W} SR A 92
FAGAYA WX Fww g qefafaew
¥ WY, TG FIE FAEEE AAIEL
@ 2, gt S FTERET T T8 6
qg agi F FAT F) g9 FW A ATHT-
ware g% 2, 41 39 a99 qg g1 @ fE
faeeit & ford ®1¢ 7y g asfafagma
o g wfd arE g aa wE
et At 5 feeelt sawaen @Y S,
wfem ora St fooeit wEvEEl § STEd
g ag o 1 faw Jwem, W ) T|
gt o & agf 29 w7 ¥ faeelt A1 a0
¥ foseefza a1 ot g fafaedt &
FrasE FT @ 97 ar #5 w21 5 ogH
1§ fog 7€ ¢ 5 ag s feesly
FEATA[ IH FT AT @ | HAL AATES
#1 &g fgear @ faoelt ¥ gAX &f
W T qA & ) 9% A7 aged § 71
vATE AEY grm | afEd ag dgl
T o aF1 | grfaT faw aw gl
T I g § garq wAr S et
q foem wie g fF oo faa aw A
fFar s el AT 9 A9 & F qO9
A &1 W F A Az qEATEAr FI
g § 3B M IEY WF ) IRE
| e w1 @ fFwar, geits
fraror wiFw Y 99 @9g fet g
fafaeet & HIX ST §997 AW IT 4
i @tz § wrfaq o gu, SRM W@
g fF T8 ¥ Tedr § Jo&T TR FIAT

9| AT ® FET A § S9 A
Y St aw qE w @F 6 gfwr
T s WX g9 ¥ oge Sl faedt
tefufrda Gve %1 qm w9 &
TEEITT &1 28 9 o o s
n fam 1 39 = 9w fFar gwT
T F fa=e 1 A ag gan 6 gw g%
ag fam g fam mar 1 wk Sw aww
¥ OF qYE ¥ UFHE g § ¥ a
#1 fr faeelt & s agt & #1999 N ¥
AT 9 q99 A1 4@ 7 FHG qFHFR
qt IN H UF TRAATE &1 74T | §IA *Y
Ay g aifge & & 7 99 qwq o
#g1 a1 f& ag nx faatm &, ag faesht
F AT fFAT T @I, WA AT T
g1 & oo Wit ag ava s g fFoew
TS 1 gH 7 A1 | TGl aF fF F0F
TFAHT A1 T 9gA oY 9 W 3g A
7 &t g fF ag aw aifaw g w9
g1 W ag I q@U FE qOET Jraw
s & Far sy 9rfgg

dt & ww & 9t ag Wl o &
Fgm Tt § & gur X F A9 5§
fasr #1 amow & § #R g9 foeer Q=
fafrgma Gae #1 fofier w7 1 ok
faeelt mEFas &1 a1 faw a@ arfs
feeelt & @l & wwga faer ) 4@y ar
zq GefafTegs & faeet #7 afewsd
@ AT gl ®F AW F1 A TEA
foaT arelt 781 2

18 hrs.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, I think that the Home
Minister has already stated that there
should not be any repetition. But my
Party views it in this way that, sur-
reptitiously, the Government have
brought forward these two Bills. It
may have been done, according to
them, for various reasons, but I can
only say that this is being done on
political grounds, because the Forty-
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Second Constitution Amendment Act
was passed by the previous Govern-
ment, they want to undo that. This is
the attitude of this Government. There
is no logic in their argument about
duration. This was passed when the
Forty-Second Constitution Amend-
ment Act was passed, there is lot of
substance in that, when the life of
Rajya Sabha is six Years, why should
it be five years in the case of Lok
Sabha? Now, many of my friends on
the other side are advocating that
the voting age must be 18 years. Do
you consider the Constitution to be
static? The needs of the society are
changing, and according to these
changes, certain changes should take
place in the Constitution or in the
People’s Representation Act. The en-
tire society is a changing society.
Therefore, changes are inevitable,
Therefore, your argument countering
the points made on this side has no
logic or subsfancé, Do not take such
hasty steps as if all the legislations
that have been passed by the previous
Government have no reasons behind
them. People have voted for all these
things. In the southern States, people
have voted for us and they have sup-
ported the Constitution Amendment.
We have every reason to say that they
have supported us. Should we not
say that? Can I betray my people?
I wish the economic policy of the
Government had been pronounced by
this time. I do not know why they
are not doing that. It may be due to
inner contradictions. It is no use
bringing all politica] and controver-
sial legislations only to hit the other
side or take revenge on the previous
Government. This type of witch-
hunting against the previous Govern-
ment is very bad. You are creating
a very bad precedent by this. After
six months or one year, you may g0
out of office. What will happen to
your actiong if the other party comes
to power? Do not take it for granted
that the verdict that has been given
is for all time to come. My friends
on this side and also our Leader have

already said this, Whatever is done
reasonably is allright; if there are

valid reasons, then it is allright. But
do not take a vindictive attitude by
bringing all types of legislation in a
day and pushing them through. This
should not be the attitude of the Gov-
ernment. We are all agreeable for
any change. As a matter of fact, our
Party has supported the two Bills
which were brought by Shri L. K. Ad-
vani. But at the same time, please do
not bring any legislation with a motive
of political vindictiveness and to see
that the other side is humiliated or
sub-jugated. The motive of these {wo
Bills is that you are in a hurry to
topple the State Governments, That is
clear from what the ruling party and
the Prime Minister have been stating.
The States are settled and are running.
Let there be elections in the States
on the due dates. Where is the hurry?
After the elections in the States, you
can bring forward anything you like,
As 1 said, Y¥ou should not bring any
hasty amendments or legislation for
political vindictiveness. These things
have been brought only~ with that
motive. There are many important
matters which could have been dis-
cussed usefully in this House like
shortage of many essentia] commodi-
ties, rising prices after the elections,
victimisation of Harijans anq other
minority communities, anq the violent
activities etc. A lot of things have
happened in this short period under
this new Government. 1 would once
again request that there should not be
any political motive and vindictiveness
in bringing forward this and other
legislation,

st form oW /wEfmn (FOQ
amr) : avafa agred, feelt W oSt
¥ SaT T & &% 7 o aer arfeRe
fear 2 =T Ftaw ol ®Y QO aE@ A
ez < faar & 1 39 & a8 oY 97 A
! FT THg 27 7 99 o=t | FAar
% foo oaSE FY graa S qr @AT
¥ | zg qug A AR qHT H RN
& 97 T &, 39 T W F o ifeferw
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[t fir e g fie)
dife ¢ 2@y § | T F A ITH AW
@Ezr&mar@qnﬁﬁﬁﬁ AT T
37 # s e w5 & forg da T
§ | frecht A TATEE @ ¥ 7ga T
gfmqﬂﬁaﬂaﬂw‘fﬁﬁmwm
a7 &, fom ®1 Z@ T W ag WS A
Foft & 1 ag frey w0 F fog 9 %
o amT 9T gF 3§

f7 AR X IT F FFA F LA
wm A fear, 97 w1 fafease
g1 <&r &, 39 ¥ q19 JHIOETE WY,
ITET FTEAT B @ fFAr @ |
<fF waaT ¥ 97 F1 A a8 far g
oy 4 am 3w AT AT AT g @
xay § | Aftw gftz § T aF AT AN
qﬁﬁwﬁ"f%%?ﬂ'ﬁfﬁf{*ﬁ?
Wt o fear o | feeelt ® A A
ugfaﬁaﬂmgﬁ:ﬁaﬁﬁﬂﬁsﬁm
¥ agi 7 @ faar s
F1 avg fear wmg, 7T qANA FWE I
7\ 7g aT e A F S A
mm@vmﬁhﬁﬁmm
g7 & awr feedt w0 9Ad
qzg alma g | %3 Tafeds
¥z & i AT g0 feeelt wwTER &
o @ & FT0 et F ST A

THEATE! FT GTAAT FET 7347 § |
il TR T AT gee &
w7 faar & o7 g wreo A< faar
b FHia 31 73 ¥ Az T@ ) a
FFT 17T IFFCTETH 40 8
< faar | T A fawel & 8% @@
fag 1| 3T B W4T ot doQ @A @ T
atg faeeft % FT-ar arg A WT W@
FTF OF & FH FG | W IART W
g &1 W AT A W R I A A
faeefy & Fr7aT Teive &< ¥ faw dam
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T8 ® | Tufaq ag fawr ary fear o
T agt 9% s¥wer & fau faw @wr
ST 1 faeelt A wAAT Y wATS
AT |

=Y femiz o (97 frear) + |-
afq wgey, § 79 UTRE S § qgey
TH A19 W E | A9+ AT f@ur 99
¥ fou & o9 F71 agd AW IFE FIAT
g1

UF 19 H FEAT AT W A
7z fF 74 qwm § 781 wmar f5 faee
& & a1 AT WS §, W9 g9 S
F1 gvAq A 79 39 &, foe fasst
F AR & qrg gIAT SqTIAT T gy
AT T & | FTIET AT AT B
R ar fooet & @ & qry g ) W)
T UF gae &0 § faeelt & &1 & arg
SATEAY g Wr & | 1956 ® HITEE!
aTEr 7€ | g9 9w § 472 fR} fawe w1
¥ 1966 # Aemifaew #ifaw 1 faw
aTAT AT | FEE I9 AT qIE A
WAL HATFCE ERRATTAR FgaT
fEaadr 1976 N ATTIFT 199 1977
T AFT & |

fesst ¥ Ti¥ ¥ Fu< faadr Iwr
oY fa=re gom, =@ @rei § fa=e g
A 27 7wt favar feamar war fF feeslY
F TAX T FAT AT &, 99 9% fawrg
FT W@ & | TIT AEEH¥ ww faedy
Fgrac g f& #F wgdr w9
TEA AT R T or fay @@ RT
oTaT & 97 0F BIE & &0 & fqo gar
&t faas feqrdieq § S¥ wu+T Sg
FgAY aedY & | 97 F7 0F & TAT 97
fr =gt o< #rf o fafre gfreme
oqifEr @ =ifgy fows qg &t
FY STEWH FT g &1 9% | A9 f@q
fr fom asa sffaea s & 0
N ity Miges Toow 99 7 Fgr 9T
foF ga o WY G FROVAT A @ E AN



3 Delhi Administration CHAITRA 17, 1899 (SAKA) (Amdt.) Bill 174

TAETA F1 T T | IT FIIQRAT
W g7 98 fRar——1957 ¥ @TTed
I TAAT TAT GT—-AT 1966 F &Y
qrar aar A7 ey afmfazy wifaw
FI A1q AAY TE | FT g Aray v IF
F37 WY ag favarg faaear war fr ag
gAY T(AACT F1 T N0 | AfHT T
gra ¥ fer oifwardz 3 3@ g IR
I gAY 7% M Fgraa7 F zw
of 9g% g4 A4 W@ § | a9 Fwar
aar fF 93 ®15 AT JAFT 0 | W
Zq G WY QR G g 1 HT S df-
z3 wifgs ® gFais frgared 1 59
TG TAAET X QA A AT T8 79
T 738 fem § a3, F7 faare I
§ qy gAaar § fw fef & av & ara,
Fg7 faai & oy gar ar wr g
TH T FT AT aivg @7 FIF §
afea w4 F NS T2t 57 T ¥
FIET AY &Y AT FLET § 1 ww Ay faw
AT &Y FFAT & BF 39 T 1RET ¥
FT ATAT §4T § T £F A g F 78Y
qIEar | UF dF &1 $37 & 5 o are
grar =nfge | %X g7 93 sraww frez
FIX § A Q@ A *F foo uamew
FXF IG FI T FET AR & | 97N
gz graad 51z # A fer sw w5
qTET FL TE S A0 F7A § 7Y AT
q A AT Fifgw § 99T ¥
T AY Fg & @ & 5 nfafera fafee-
AT g @r §, Nfafzsa Aifex av
¥ gumw 7 Ad war fFosT &Y
ATE § AT 50 3<H & &, F aY quman
2 5 FTATT FIER AT IT AT IETAT
&, 39 FY FFIFT F g7 & Qifefe-
Fw fafeeargaom 59 #1 g7 & 9
A B FIAT E TG A AT IW AT TE
F Y AL BT qFT | TZ A A NS
& 8w tafree amge Y | afwq 0w I
gy i 5 Ty Rew W) g
Heda F 17 39 F FEEA AN

forar o qFar | faedT FT 7IAT OF AT
T, TF AT TG § | THHT TG
# g FE & fag frew arai § aga
TH Ffvede frar mar & ar w15 af+-
FrsT qaTidt €9 & fag aard g
FIE AW § g TgT wEWAT TG &
T F15 T qurfey &) wgr 99 @
I ATA A& ) 60 AT@ faoely &
AN & 1 g afearde F draT §
a7y 34 5 arg 92 faeelt F gad gomeE
amay w1 91 qAfvwa & faor ) oot
F #T W frge w9 § 1 7 @ A
qUATT & | T G AW AT I F AT
TAT | A7 AE FIG TA9SeE qr ghear
FT T 0F feUreHe, gX HHAT A2 a7
@ @), oo R @ a1 G
TEAT g ¢ faedT ¥ 98 ¥ 9% WHEAT
#t #x Nfafere ared & TAfFza.
o7 F FIT § 1 "R fawwr aga
q T g 3 At O § 9w w1 o
qeH A AL gRT & | UF T FER
¥ g 1% FrrieanT ad) QAT & AR
v o fafeedy & @0 fafaey &
HATAT FIF § | TF FT g¥ 9 v
& AT ZE FTZFN TT AR EAT & «

THT 157707 § o qrodY TTHI T
oF OFz qra w3 famr 1 faesly qeard
HET FY godNo (AW T qU T qHAT
21 6 ATE AT W T ¥ ArAT FI@AT
a1 afFT T Foft ¥ ugi aT @ AL
5T GHFT | 15 qIOW F 1% 997 qBI
Fa1 g1, feedt & a==t &1 gu faorm
T 7 ? ¥® IH Fr gHeams) ¥ fag
agY g &1 aFar & fF uF @z meadT
74 227 w7 2§ AUES F AR
qT AT FL | TH IHE Y 79 A
& T § 1 AfeT gofrod gfdesft e
arg 3 frar fr faeelt o g ¥ @
T o7 gFav |
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T G ¥ TE9 w1 A9er §
g« |t WY qgi 913 F A% faqy sAr
gry@magadaf e aiNag
X € 1 gfaro A axwR f gEw
ol g dYodfy wxanT WY gEw A )
ggq TaANe w A fafedw W
gam I @ § 1 faeet & S mTOEY @9
TouIa &7 &, waw 1 fax wiE) a7 fasrd
& 5 o qreidE 3 d399 § SO D
goua ’% § 1 § wmd afw amdg ag
He&t oft & grdaT w1 f § T qwiA
7qat X §© faar AR qure faqd
wfeiza agi Y frg ag § g @
feo o | felY F wael * fom w9
duT g qar ow fod faesht & Al
# X FR qifEETie 1 FwE 99
AT A FAT IR | I o) & §19 A
HTIFT WA IFT FLQT § |
g WA (R ato fag) - I9EA
wEIR, w0 AU A fag S A @
§ AT AW TN FAFT TH T3 TFAE
g% 13 7g wfgr #71 Wy @ AR
SHT A Hawa AT o7 fr fecedt & T
& gy fefesfadom g1 w1 &, s
@ e sk g @ @ & | el
& AT A G9R § W} IW F @ AR
¥ qrq 77 H=WT a1T &1 @Y | IgHEA
feeet & @w0l & | 90 quwam § Af
AT T NS IAFT FAT qF AT | I
Arw g o faedt @ a-dfver T
graee &) feeelt &Y faaht  swwen
& o T & 99y A9 AT A
F g < § g faws ww ann &
g feeeft & frafadl & qamas #@
ST @UF g | Afew AmeAm 8g9
& wrgor § ag 7w g1 @ 9t fF feedl
F@E g1 T 2, food & qiy waAN
feferfafm w3 & 3 ¥R foeelt & A
gus few & #1€ 3T 7@ )

feeeft & wafafaus, dam a1 g=@
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&r 3 U7 T T A WA qET
1 @ ¢ fr 9fs agi v A9 faem
Fifem ¢ wafvn 3w ag mar afes
Tt g 7E § | 22 wEAde WY dF
i 2 fooelt & o¥ ¥ 2EEw
FAT F AETEY FY € G 9T |-
T\ AT 48 33 q31 faar man ) wafag
dfs dgmifaes  Fifaw { @A Tog
Y 7 G¥EY § WX T TAAHE g JE
&Y qTO wEeT g Y 1A F Iy TH
arq § ggHa TGl § |

Z% W 99 a0 § IFW Ig
qTa FY 6 Fg q® AW el T4,
F 7} wwar ag FE9 & A0 9 aai
f5 39 § UF GHEN FT A E | WEA
& 39 a<g N T FgAT @MW AR N q
Y WA TaqHE F GURT §, I9 F
qé & & AE a9war F g qF WA
2 | gt o =9 T F1 aay 3 sdel
&Y a7 7 4% qg w9 T A JaaAT qE(
2\ ST oA &1 AR Frg fAEd @l
g afe ot a5 7 39 @ A
fomre 760 ot & ST Fa@ER A W
39 v F1E fa=re A8 fRar 3 W
Tz @1 9 foe Aferd § @ &
7T # AT T AT FT 0F U s
2 Sft agn wadHe @ T § W &
stfe waAde @ 91 99 &1 gH HIAT
I FT AT AT F, I F AT
g weeT aw gur §, 99 9% faare ga
g = F1 3@ ARAN FY TEIA AT
T Ty fa § oevael F1aW Agl A
% At I F1 g NS fAwTAAT A1
3 frg 3 T ar o awe § S
ammsﬁ%a@rgﬁm;,{xﬁi
3 93 fasmag § 1 @ WS § A
uFTS qew ¥ a@dd gs | e S
ﬁ%ﬁg%lﬁﬁﬁ%ﬂﬂﬁﬂﬂﬁ%‘ﬁ
TG ET | AW A1 AAEEA) G AT
awaY & 1 wEew & § A fedaT Ty
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T famr foed sfge : 3@ gu ar
far & fa= frg gu & ag qufea
7g1 8 1 &w ol ag wg fF @t frame
qwT T8l &« 8, 9 a9 faq 1 auw
fear qg—ag a9 A0 guE W AN
grh 1 faer o) Fmaw g e ar
agt aFgw da1 g A, 99 gIq § g
FE FHA a1 AT 2 9w fEA
cefafaeema & o & o3 o=
arg Fgr dEmifAed F1fwe R199 R,
gefr faae 3w f99 asr <2 Z anfs
I gT THAFAA &1 TF | IR 59 F @H
#FT 340, ar o7 zoama a@Y @ A,
4 F51® &7 faTe @9 agr2o0 A,
JE TAFOT FTOJATHA |

oF q5AT F Fgr f FE 4 A
T E R FE TN AT E, 79w
el 9¢ 6 AT &1 [IEqT B ) FW AV
6 AT TET ATZT &, FI9 5 qIA AT
o AfTT 6 FT 5 AT AEY FL 4T 2,
FTI7 AT AT T 8 TGT A 5 WA 7
AT AY qET ATEa &, FWIE qgT WA
F AF7d FEE) 39 97 29§ gardy
AT FIT ALY & AT AT FIE @
At 781 2| 3B waafa §, S dAew
g d uIT & A AI9E g

FIL TF WTATIATHT FT GATS B,
§ MATATAT AT EATE FE@T F, A BT
FTATIATH | F GTS FIHTEAT a7 Foev=2foza
gy =ifed | o sfawE & 4 gm
fafez g, ¥7 agt o 33 =@Far g
zq fad ag awsT 6 &5 AT & a1 a|
2 a1 A1 F ATE WAT FEtd TG FIET
T & AT feedt & arg #rs feefrfaaoa
HTAT FATIAT §-F T AT F faamw
S1EE F@TE |

7 WA qEEm ¥ e 65 59§
e qifafFza Afca & 1 3@ & 0%
gar 1 #r% difedtww aifer T@ 2,
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qifa¥rea wifeg @ 37 AW FT 91,
fogit 5 a@ & 6 a fFar, g @Y
6 A1 FT F{dE FET IR &, AfFq
e 39 gW F faar smar & gfqurd
F s § 5 are 3@ fad war v a1 fH
oTH AT 9T AT W) A ghrEen T
ag famrz 5 g7 aT 4m%|ﬁ=ﬂﬁ
T A 69 & AT FAY o AT 2

gaTt HI3f I FIEH A, FWIY HEF %
#rzd §, FEFW T CFTEH % o
q u3q AT-ARA FI TH F 5 A @[
g1 | 39 fa7 f9g™ 5 99 ¥ 6 @
fFar, 99 & amw Mfedrwes Jifea ur,
e aw 37 6 v & fw 5 arer # frad
FYAT 972 & | 39 & fa% 9g w37 %
garT qifedtee /ifza §——§ g A
% g7 UF %1 Fga FT F &, AR AT FE,
fFT T3 A7 F NS g q17 A3 ¥

AIAATY gegar S 7 w37 fF agr
97 FITA FATE T8 § 1 XY qAgT gegvan
I 7 fremy nefafacoa & are § aras
2T, AT & T ag g@ arg fr g fr
foadt A<t & Aufra & I 39 @
gftasd fear &t @1 & | WL agl
FTH T TR &, a1 oEy e 3
TEA AT AT T FE AL AT, HAC QAT AT
W@r 2 A1 ¥ uF ue & gL agi faAr
TFAT &1 9 %7 §——4Z @R F
fm‘:f?mr’% T OIT WY 21 H g
wrAar g f o ow feeelt § g 2, &
Wﬂ%mrwaﬁ‘rgqgn agi 1
qzﬁ:ﬁf@‘ﬂ?{ AT Surar gAufERfaae
gt 3% 2, fF 39 31 uF W S5 A
TTATA FTH T4 8, T9 & 4IY T A7,
za fag 5 =@ #1 FzT agq fafais
21 fasadr A1 oF wfeay, oW dfaT,
wedl 7 TET #, A1 IW AT AL AH
T a7 F27 1, A Afaa gfarar
faetr got & a1 aseaE ar adr & faAr
AT & @1 IF FY JFHIEFT qE F FQ,



179 Dethi Administration CHAITRA 17, 1899 (SAKA)

(Amdt.) Bill

Tia{r 97 fag]
AfET B 38 71 fawfgR gient FTaw
g | fee faeeht oY nw meT B, 6 fefeae
& qUaT gAx «feg av 7 fefigae &
TJUIT FHR AT 1 UF qIoo F gav
HEed ® AT UF 9 F g@ AT A WA
ST §FaT g | wa usfafAegew @ &
grew  qF IAURE(URE g, a1 99 &
quT # 78 IFR #% fF o A
ufRfeaee g T a1 oF &9 3§ H
FAfME U1 S, § fwEa §—-ag
SITET SEHIT AT & 1 A< Frform gy
fF s sre A 3D Mfew 7 owg, 3w A
sz ¥ wFT o frm o

s fowaa gz & 7 fF 24 g
fufqeex & agr are-a1¥ fEv=r gear 2,
¥ w1 fafaeee & ot gre-mre fewn
qgaT 8, ® ar AE "@waAar 5 ahegEy
¥ @ AW T T FHEAT BF I OAFA |
Sra wRTEer gri At fafaezy agi o 75
gt #ix fvr 57 ¥ oY 72 79w g
2\ ATFAT G AT F A7 G0 wrgTAfqr
at grar Y & T far gzt FIwiizAEe
F =y ¥ % fufqesy 3 gmowsar
CACUIAN

qarafy wgiRa, 7 wWEEl FoAry
# qaq & WA qF1 7 gaE mEar
f& & o fagas 1 T FT )

awtafs Rgram © v Az 2 ¢
“ff  feser waraT wiafrom,
1966 F1 §WIIT F77 377 faa9F
q¥ fa=1z fmgqr smq 17
The notion was adopted.
awtafa wgea : sw ag 2 5 Fw
To 2, 3, 1, 3Afeaq &rga H¥ aT3Ed
fatas & =7 aq |

The motion «wus adopted.

Disputed elections 180
(PM & Speaker) Bill

Clauses 2, 3 & 1, the Enacting For-
mula and the Title were added to the
Bill,

s w10 fag - & weara FRan g
“f faggs 1 oife e sma 17

qafa Aaw ;S AE § -
“fF fadaw #1 ok fFar s

The motion was adopted.

18.26 hrs.

DISPUTED ELECTIONS (PRIME
MINISTER AND SPEAKER) BILL

MR. CHAIRMAN: Now, we take
up the next item. Shri Shanti Bhu-
shan, :

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr,
Chairman, Sir, I beg to move*: “That
the Bill to provide for Authorities to
deal with disputed elections to Par-
liament in the case 0" Prime Minister
and Speaker of the House of the Peo-
ple and for matters connected ther:-
with, be taken into consideration.’

I do not want to make a long speech,
The other day, while introducing this
Bill, T had stated that it was the Gov-
ernment’s intention to do away with
Art. 329A of the Constitution which
had made a distinction between the
Prime Minister and the Speaker on the
one hand and the other Members of
Parliament on the other hand in re-
gard to the manner in which their
elections could be disputed and  the
election petitions could be tried.

We have already introduced a Bill
for the appropriate amendment of the
Constitution for the purpose of delet-
ing that Art. 329A from the Consti-
tution. But, as I had stated earlier,

*Moved with the recommendation of the Vice President acting ags Precident.



181 Disputed elections CHAITRA 17, 1899 (SAKA)

so long as that Article in the Consti-
tution remaing on the statute book,
the Government was under some cons-
traint because it had been provided
that an authority other than that spe-
cified in Art, 329 alone could go into
the eldction disputes relating to a
person holding office of Prime Minis-
ter or holding Office of Speaker. It
was, for that purpose, that this Bill
wag introduced.

Now, Sir, earlier, an Ordinance had
been issued by the previous Govern-
ment by which they had provided that
the authority to go into the election
disputes relating to elections to the
Parliament of the Frime Minister and
the Speaker shall be a Committee con-
sisting of pine members—three repre-
sentatives of the Lok Sabha, three
representatives of the Rajya Sabha
and three nominces of the President.

Now, it was considered that such an
authority would not commeoand the
confidence of the people and, in that
connection, Sir, 1 wuuld like to invite
the attention of thig House to 5 pass-
age in May's Parliamentary Practice
because, in England also. earlier. dis-
pute about elections of Members of
Parliament uged to be con:idered by
the Parliament itself, by the House
of Commons itself and, subsequently
by coemmitteeg of the House. This is
what ig stated in the May’s Parlia-
mentary Practice in page 9 with re-
gard to that. I quote;

“Before the year 1770 controver-
ted elections were tried and deter-
mined by the whole House of Com-
mons, as mere party questions, upon
which the strength of contending
factions might be tested. In order
to prevent so notorious a perversion
of justice, the House consented to
submit the exercise of its privileges
to a tribunal constituted by law,
which, though composed of its own
Members, should be appointed so a3
to secure impartiality and the admi-
nistraticn of justice according to
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the laws of the land and under the
sanction of oaths. The principle of
the Grenville Act, and of others
which were passed at different times
since 1770, was the selection by lot
of committees for the trial of elec-
tion petitions, Partiality and in-
competence were, however, general-
ly complained of in the constitution
of committees appointed in this
manner;

“ ...and, in 1839, an Act was
passed establishing a new system,
upon different principles, increasing
the responsibility of individual Mem-
bers, and leaving but little to the
operation of chance. This principl:
was maintained, with partia] altera-
tions of the means by which it was
carried out, until 1868, when the
jurisdiction of the House in the trial
of controversial election wag trans-
ferred by statute to the courts of
law.”

So. Sir, in England also earlier the
House used to go into disputes in re-
gard to elections.  Later on, the Com-
mittees went into such disputes. Even
that procedurc was found to be un-
satisfactory, Thercafter the matter
was handed over tg the courts. That
was the position which was accepted
in our Constitution originally. It was
only later on that Article 329A was
introduced. As T said earlier we Lave
already introduced a Constituticnal
Amendment Bill for rectifying that
position. So far as this Committee
was concerned this was not considered
a satisfactory authority which would
command the confidence of the peop]e.
The question was as to which autho-
rity should be substituted in its place.
We gave anxious consideration to that
question ang we thought since it was
not possible to introduce High Court—
aa it was ruled out by Article 329A
which said it must be some authority
other than that specified under Arti-
cle 329(b)—the only other authority
which could command the confidence
of the people would be a still supe-
rior authority, namely, a judge of the
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Supreme Court to be nominated by
the Chief Justice of India, That was
the reason why this authority has been
stipulated in this Bill.

Sir, I would like to say—with your
permission—that I am sorry that the
other day when I introduced the Bill
a question had arisen ag to whether
against the decision of the single judge
of the Supreme Court, a further
appeal would lie and under an error I
had stated then that perhaps an appeal
would lie under Article 136. 1 refer-
red to the analogy of Article 139 and
the Supreme Court decisions on the
subject. I am very sorry to say that
I had overlooked at that time that
under Article 329A there is an ex-
press provision saying that the deci-
sion of the authority so constituted
shall be final. I apologise to the
House for having made a statement
which was not correct. Since the
point was raised at the spur of the
moment I had overlooked that provi-
sion in Article 329A.

SOME HON. MEMBERS: We auppre-
ciate what you say.

SHRY SHANTI BHUSHAN: So I
apologise to the House for that. With
these few words I commend the Bill
‘to this House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for Au-
thorities to deal with disputed elee-
tions to Parliament in the case
of Prime Minister and Speaker of
the House of the People ang for
matters connected therewith, be
taken into consideration.”

SHRI O. V ALAGESAN (Arako-
nam): Mr Chairman, Sir, I am sur-
prised that the learned Law Minister
should bother this House with this
Bill at this 1ate hour as we are al-
ready working overtime,

AN HON. MEMBER: The original
Bill was also passed in a hurry.
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SHRI O. V. ALAGESAN: Now, Sir,
I am on a firmer ground because hon,
Members from the opposite gide con-
tested even at the introduction stage
the principle of thig Bill, the manner
of introducing it anq the very neces-
sity for introducing it,

Now, Sir, in answer to the various
objections that were raised by the ex-
perienced hon, Members of this House
Sarvashri S. N. Mishra, Madhy Limaye,
Shri Yadav and also by my friend,
Shri Kamath—] am very happy to see
Mr. Kamath again in this House—
in answer to the various doubts and
objections that were raised by the hon,
Members, the Minister said that there
would be a lacung and 30 he is bring-
ing forward this Bill. From what we
have seen of the hon. Law Minister
in the short period, we have credited
him with clear thinking and very pre-
cise speech. He comeg to this House
with a very big legal reputation and
I hope he wil] soon find a berth in
this House or in the other House and
we will have the henefit of his know-
ledgr and experience gnd both the
House and the nation, T hope, will
benefit hv his being in thig House,

Now, I am recally wsurprised that
there is some confusion whether there
is really a gap that should be filled.
Now we are going through the whole
process of this long Bill being enacted
by this House. I think it would be
simply road rollered because the Mi-
nister of Parliamentary Affairs was
very anxious to finish the business as
quickly as possible, T do not know
whether it is necessary to go through
the whole process of looking into
thig Bill and considering this Bill and
passing this Bill or not, when you have
already introduced your Constitution
(Forty-third Amendment) Bill where
you have said in clause 6 that you are
going to omit Article 329A.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Woulq vou support that?

SHRI O. V. ALAGESAN: When it
comes, we will see whether we sup-
port or oppose. Don’t be impatient.
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Now, there is a provision in sub-
clause (2) of clause 6 where you say
election petitions are to be disposed
of by the authority that you are now
going to create, namely, one of the
Supreme Court judges appointed by
the Chief Justice for this purpose.
Then as soon ag thig Constitution
(Amendment) Bill takes effect, it will
abate and you will be reverting to the
regular authority, to the original po-
sition and the authorities that were
there then will come into existence
and will be approached by the Elec-
tion petitioner, Apart from the fact
whether there is any election petition
against the present Prime Minister
and present Speaker, I do not think
that there is any necessity to provide
in this fashion against all that you
have said during the election time,
and that is why hon, Members on
your side took objection to it.  You
can easily provide and easily alter
sub-clause (2) of clause 6 and say that
if any election petition is to be filed.
that can be filed, the time can be
allowed and that can be filed under
the old authority, under the authority
to which we will revert if this Cons-
titution (Amendment) Bill becomes
law. When that is the case, I do not
know why this Bill should be brought
and the House should be put to the
necessity of going through the process
of passing this law.

Sir, I have done.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Chairman, at
the outset may I request that instead
of hustling the business of the House—
these three items are fairly important
—the House if it agrees unanimously
may sit on Saturday,

AN HON. MEMBER: Next Session
only.

SHRI HARI VISHNU KAMATH:
The House must agree for the next
Session in that case.

Mr. Chairman, I am glag to note
that the Minister of Law has admit-
ted that the Bill before the House is
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wholly repugnant to the luminous
principle of equality before the law,
and I am sorry to say that the accep-
itance of thig Bill goes totally against
the grain because it appearg that we
have not yet emerged from the umbra
of the emergency into the light of

‘ freedom and equality and we are still

living in the penumbra of that emer-
gency. The Law Minister the other
day alsp advanced certain pleas for
acceptance by the House. [n spite of
all that he has said, I have still got
doubts whether thia Bill should have
come before the House ag it is and as
it has been moved by the Law Minis-
ter. In the first place, there are two
grounds on which I would like to
criticise this Bill,

e

What does clause (b) of Article
329 say? How does it read? What
doeg article 329(b) way: No election
to either House of Parliament or
cither House of the legislature of a
State shall be called in question ex-
cept by an election petition presented
to such authority and in such manner
as may be provided for by or under
any law made by the appropriate
legislature. I would invite your at-
tention to Directions 19(a) and 19(b)
of the Directions of the Speaker. The
present Bill seeks to replace the Ordi-
nance with certain modifications. So,
it is quite patent that the Bill modifies
the Ordinance. So, if you could
modify it to a certain extent, why can-
not you modify it to a fuller extent
and establish the principle of equality
before the law on as high a pedestal
as we can because the House will agree
that the Speaker of the House and
the Prime Minister who were holding
the offices at the time of elections are
on a different footing from those who
were elected Prime Minister and
Speaker after the elections were over.
Therein lies the rub. because this Bill
seeks to provide for both contingencies.
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I now invite your attention to clause
5 of the Bill, the proviso thereto:

“Provided that a petition calling
in question the election of a person
who does not hold the office of I’rime
Minister or, as the case may be,
Speaker of the House of the People
at the time of such election and
who is appointed or chosen to that
office, after such election but before
the expiry of the time for present-
ing such election petition, may be
presented within forty-five days
from the date on which such person
was appointed as the Prime Min-
ister or chosen as the Speaker of
the House of the People.”

Coulq this not have been deleted, be-
cause the Ordinance is sought to be
modified? Coulq this not have been
included in the modification? It is
wholly repugnant. 71 do not know
why the hon. Law Minister wants to
insist upon this provision. Imagine
a person who fights the election as an
ordinary candidate. A, B, C are all
equals on the battle-ficld of the ballot.
The hon, Law Minister hag tremen-
doug experience because he conducted
the election petition of Shri Raj Na-
rain against the then Prime Minister
after the 1971 election, A person who
holds the office of the Prime Minister
at the time of election ig in a differ-
ent category. Because the Prime Mi-
nister can exploit the advantages ac-
cruing to him on account of wealth
money, or position and other things.
But consider a person who fights the
election as an ordinary candidate like
most of us who fought the election
now,—we have fought elections in the
past also,—and if after the election a
person is elected as Prime Minister or
Speaker, how does it entitle him to
be placed in a different category from
other persons who fought the elections
on the same battle field? I hope the
hon. Minister will throw @ome light
on this matter because it is 3 very
important matter; not that it is pro-
bable but it jg not beyond the realms
of possibility, that within a certain
period of time, the party which has
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come to power may elect somebody
as speaker or Prime Minister and
within a few days, the candidate whe
opposed. him might file an election pe-
tition against him, but within the next
few days either due to an act of God
or may be for other reasons, the per-
son chosen as Speaker or Prime Minis-
ter no longer may be holding that
office. Again that means therefore,
the petition will have to be filed
against the new incumbent before a
proper authority. This proviso, 1
think, should be wholly deleted, It is
a repugnant, undesirable, unhealthy
anti-equality proviso, Generally
speaking, the entire Bill is against the
principle of democratic equality. We
can accept it only on the solemn as-
surance of the Law Minister that no
stone will be left unturned to see, to
ensure, that the principle of equality
has been established under the Consti-
tution with regard to elections and
also further reinforced by the Peoples
Representation Act of 1951; that prin-
ciple is again upheld ang a new law,
a new Bill is brought before the
House at the earliest possible date,
seeking to delete all these inequality
provisiong with regarg to the Speaker,
with regard to the Prime Minister
from the Statute that provideg for
challenging elections to persons who
have been elected to such offices or
whp were holding such offices before
the elections.

Now, I would refer to another mat-
ter and that is: here it is stated in
the Statement of the Minister that the
Ordinance was passed in February
1977 and the Ordinance promulgated
provided for a Council of 9 Members,
3 Members of this House, 3 Members
of the other House and 3 other Mem-
bers. Now. I made the point the other
day when it wag introduced that either
it could have been allowed to lapse
or the Council of Ministers could ad-
vise the President to withdraw the
Ordinance. Neither of these two cour-
ses was adoptd. The Law Minister
then said on that occasion that there
might be a vacuum if that course had
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been adopted, because of Article 329A,
1 would request him, because he is a
legal luminary, to throw some light
on this particular point. Suppose the
Ordinance had lapsed or suppose the
Ordina,nce had been withdrawn by the
President, Article 329A provides ‘or
the constitution of authority of 9
Members—of Council of Members.
Suppose the House refused to appoint
3 Members from this House, then there
would have been no vacuum. The
old law would have taken effect, under
the R.P. Act of 1951; and.because the
House refused to cooperate in this
matter and refused to appoint 3 mem-
bers of this House in the Council, the
Council would have been defunctus
officio more or less ab initio. There
would have been no body under Arti-
cle 329A, And therefore, this point
might be considered by the Law Mi-
nister and he might throw some light
as to whether this could not have been
attempted or this could not have been
tricd before bringing this inequality
Bill before the House. T have tabled
some amendments, and I will take
them up at the appropriate stage.

SHRI SOMNATII CHATTERJEE
(Jadavpur): Sir, 1 do not envy ‘he
Law Minister who has to pilot an
obnoxioug Bill like this, but 1 quite
appreciate that he has no option
because there cannot be a gap until
article 329(a). an aberration which
wag incorporated in the Constitution,
is set right, 1 hope the wopposition
will have at least that much of sense
to support the deletion of article
329(a) when the matter comes before
the House. 1 am sure it was incor-
ported in the Constitution with the
expectation that Shrimati Indira
Gandhj will be returned to thig House
and made Prime Minister again. 1If
she could have understood the minds
of the people and 1raliseq the effects
of the actions of the previous govern-
ment during the last 20 months, thev
would not have taken the trouble of
amending the Constitution. Surely,
*hey had no concern about  Shri

Bill

Morar’j Desai’s election, Who the
really *'ntended beneficiary of article
329(a) \was ig obvious. Ag I said, the
Speaker, was brought in to keep com-
pany only. The real person who was
intended to be saved from judicial
decision was the then Prime Minister,
who thought she wag the permanent
Prime Minister of this country. But
the people have given their verdict.
The previous government was afraid
of judicial scrutiny. So they tried
to conceive of a method for deciding..
the election disputes in respect of two
individuals in thig country, however
high position they might be made to
occupy and they were intendeq fo be
put above the law. A special class
was created for twe persons in Lhis
country to whom the legal processes
will not apply. My friends here do
not feel ashamed that they had sup-
ported that law. Today they are
giving advice to the Law  Minister
why this Bill ghould or should not
have been brought. It has to be
brought, becuuse otherwise there will
be a gap, whickh has to be filled up. |
am gsure the Law Minister is not
happv to hold the deformed child of a
diseased progenitor. This ig an atro-
city committed on the Constitution, T
@m thankful that he has done at least
one thing. So long ag it will remain
on the statule book—I t1ope it will not
be used at any point of time—at least
the obnoxious features of the ordi-
nance have been deleted. The origi-
nal provision was, there will be a
bhody of 9 persons to he handpicked.
She thought it will be a captive Par-
liament as it was in the past. Through
the so-called process of election with
3 memberg of the Lok Sabha, 3 mem-
bers of the Rajva Sabha and a cap-
tive bureaucracy and handpicked rx-
judgeg etc. a unique body of 9 persons
would be formed who would decide
her election petition on the basis of
partisan policies. This atrocily was
committed on the Constitution for the
sake of one individual in this country,
but pefore a judicia] tribunal had an
opportunity to deal with her election,
the people have dealt with her elec-
tion properly and rejected her >ut-
right.
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As I said, I must thank the Law
Minister that that gort of aulhority
hag not been continueq in this Bill
Under this new Bill which he has
brought, a Supreme Court judge is to
be nominated by the Chief Justice
and he will be the authority to try
the election petition. We do not know
whether an election petition will be
fileq or not. When Mr. Kamath ob-
jecteg to this proviso to clause 5, he
might not have noticeq that article
329(a) itself has made a provision that
even if subsequently a person ig ap-
pointed as Speaker or Prime Minister,
the previoug election petition, even if
filed against him or her, would abate.
Therefore, this proviso has to be in-
serted here and it cannot be helped.
I know Mr. Kamath would feel out-
raged at thig atrocity but it has been
done. The Constitution has been de-
filed ang raped by a power-hungry
executive at that time. They wanted
to perpetuate their hegemony in this
country by all sortg of Draconian
lawg ang outrageous provisions put
into the Constitution. In the name of
bringing about the paramountcy of
Parliament, they defiled the Constitu-
tion and they defileq this House. They
insulted the people's intelligence. This
is what had happened, Therefore, a
judicial body, a hand-pickeq body as
wag contemplated in the Constitution,
was selected for the oB¥IUng and ulte-
rior motive of keeping her in office.
She knew that she coulg remain in
office only through these people and
not otherwise. But the peoples’ judi-
cial authority hag foung it out and
given it; judgment. 1 do hope that
there will be no occasion to use this
law in future in this country, We
wish at least to get rid of 329(A) if
we do not get rig of other provisions
of the Congtitution. I only wish that
some good gense wil] down on this
Opposition and they will behave ac-
cording to the wishes of the people
which have been very clearly mani-
fested during the last elections.

1ot ey wpe (MRER)
7T §wefy wEEw, T aad #
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): First of all I



195 PiSbuted elections

e

[Shri Shanti Bhushan]

would like to thank the hot;. Member
Mr. Alagesan for the kind jwords that
he hag gaid about me. IME:'ould also
thank the hon. Members . Kamath,
Mr. Somnath Chatterjee, Mr. Hari-
kesh Bahadur; ang particularly the
hon. Member Mr. Sheo Naraijn for the
very kind words that he has said
about me. The point which has been
raised by the hon, Member Mr. Alage-
san is as to why, at this late hour,
thig Bill is being brought and if the
Bill was not brought, how  would
Heavens have fallen. All that I would
like to say ig that I do pot know I
cannot forecast and I am not a for-
tune-teller as to whether anybody
is "going to question the election of
Mr. Morarji Desai or Mr. Sanjiva
Reddy. But the whole question is:
if the law of the land was in such a
shape thay ¢ven if a person wanted
to challenge the election of Mr.
Morarji Desai or of Mr, Sanjiva
Reddy—if he had no forum to go to,
what will be the face of this demo-
cratic country before the whole world?
As it is, it ig highly unfortunate that
an election petition against these two
persons cannot be filed before the
same authority pefore whom election
petitiong can be filed against the other
Members of Parliament. But we had
to recognize the constraintg of Arti-
cle 329-A. Hon. Member Mr. Kamath
hag raiseq the point ag to whether, if
there hag been g gap, would not the
position under the Representation gof
People’s Act have beep reverted to,
ang an election petition lajq in che
High Court, as ig usual in the case of
other Memberg of Parliament. With
the utmost humility at my command,
I would like to invite the hon. Mem-
ber’s attention to the very clear words
in Article 329-A. The words are not

capable of being
ways at all. I is well known that in

construed in two
laws sometimeg two Interpretations
are possible. In fact, two courts
sometimes differ on the interpretation,
but there are certain situations in

‘'whi¢h two interpretations are not
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possible, and thig is a situation of
that kind. because the words are:

“(b) no election to....of....
shall pe called in question, except
before such authority [not being
any such authority ag is referred to
in clause (b) of article (328) or
body and in such manner....’

So, the provision is very clear that
the election of a person who has be-
come the Prime Minister or Speaker
shall] not be questioned before any
authority which is gpecifieg in the law
of Parliament and such authority
shall be different from the one which
is specified in article 329(b).

SHR1 HARI VISHNU KAMATH:
Doeg clause (b) refer spetifically to
High Court Judges? 1 do not think
so,

SHRI SHANTI BHUSHAN; Article
329(b) refers to an authority, such
authority as may be provided for by
or under any law made by Parlia-
ment, Therefore, the authority which
is specified in article 329(b) is [ he
authority which ig specifieq in the
appropriate law of Parliament, name-
ly, the Representation of the People
Act. The authority which ig refer-
red in article 329(b) is, therefore,
the High Court. So, it was not possi-
ble under article 329(A) to specify
the High Court as the authority which
woulg deal with the election peti-
tions regarding the election of the
Speaker and the Prime Minister.

Ag 1 said earlier, with the utmost
humility and great deference to the
experience of the hon. Member, Shri
Kamath, here he seemg to be on slip-
pery ground because it would not be
possible for any counsel in a High
Court to advance an argument of that
kind.

SHRI HARI VISHNU KAMATH:
Not even an eminent counsel like you.

SHRI SHANTI BHUSHAN: There-
fore, these were the constraints.
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It ig true that there is a distinction
and that iy why we took care to sub-
stitute the High Court not by a district
Judge, not by a lower authority, but
by a higher judicial authority, name-
ly, a Supreme Court Judge. So, 1
would say that there cannot be really

" dny objection to this Bill.

So far ag article 329 is concerned,
as 1 stated earlier, we have already
introduced the Bill today for the de-
letion of the entire grticle. Of course,
we cannot take this august House or
the other House for granted. Obvious-
ly that Constitutional (Amendment)
Bill will have to be discussed both in
this House ang in the other House and
ag and when it becomeg law, automa-
tically thig Bill which is being enacted
will fall through, will become infruc-
tuous. Till then, because the result
of the elections have already been
declared, any person is entitled today
to file an election petition before some
authority.

SHRI K. LAKKAPPA (Tumkur):
The other amendment will apply.

SHRI SHANTI BHUSHAN: Ajs soon
as the Constitution (Amendment)
Bill is adopted. Unti] then this would
be the position. Today that has not
been adopted. It has merely been
introduced, Till then the gap cannot
be there because every person is en-
titled to file an election petition today.
There must be some forum. The forum
provided for by the Ordinance was
that Committee. We thought that was
not a desirable thing. It was in that
connection that I referred to the his-
tory in England also. It was for that
reason that a Supreme Court Judge
has been substituted by thig Bill.

With these words I commend the
Bill to the House.

SHRI HARI VISHNU KAMATH:
On a point of clarification. May I
ask if, in vlew of the constraints of
article 320A, a Bench of two High
Court Juiges could not have been
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visualised as then there woulg have

been no violation of the Constitu-

tional provision?

SHR] SHANTI BHUSHAN: So for
as two judges are concerned, the
Representation of the People’s Act
provides for the High Court. The
election petition has to be presented
to the High Court. Even a bench of
the High Court is a part of the High
Court and one cannot say when the
petition is presented to the High
Court authority, it is not being pre-
sented to the High Court. Of course,
there could be other difficulties. When
I come to the amendments which
have been moved, then I shall -ex-
piain.

Whenever there is an original trial
in which the evidence has to be re-
corded, witnesses have to be exa-
mined, it becomes complicated if a
bench of more than one judge has to
try that origina] case at the appeal
stage. Arguments have to be heard.
Vhen the evidence has to be record-
ed, witnesses have to be examined, it
becomes highly difficult and highly
inconvenient if more than one judge
sitg there. That is why, it is custo-
mary that at the stage of the original
appeal, it is normally the one judge

who trieg it.
MR. CHAIRMAN: The question is:

“That the Bill to provide for
Authorities to dea] with disputed
elections to Parliament in the case
of Prime Minister and Speaker of
the House of the People and for
matters connected therewith, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: ‘Now, we ghall
take up clauses. There are amend-
ments by Mr. Kamath against Clause
2. Are you moving them?

SHRI HARI VISHNU KAMATH:
In view of the clarification given by
the Minister and the constraints
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which he hag now explained before
the House, I would not like to move
amendments nos. 1, 2 and 3.

MR, CHAIRMAN: There are no
amendments to Clause 3

The question is:

“That Clauses 2 and 3 stand part

of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the

Bill.

MR. CHAIRMAN: There are
amendments by Shri B. C. Kamble
and Shri Ram Dhari Shastri against
Clause 4.

Are both of you moving your
amendments?

SHR1 RAM DHARI SHASTRI
(Padranna): No. ’
SHRI B. C. KAMBLE (Bombay

South Central): No.
MR. CHAIRMAN: The question is:

“That Clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5—(Presentation of petition)

MR. CHAIRMAN: There are two
amendments nos. 3 and 4 by Shri
Kamath. Are you moving them?

SHRI HARI VISHNU KAMATH: 1
am moving amendment No 4.

I beg to move:
“Page 3, line 28,—

for “two thousand” substitute

“one thousand” ” (4).

When the Government made it clear
that the Ordinance is being replaced
with certain modifications, I thought
it would be more in consonance with
the Janata principle of democracy
«nd equality, the Janata Govern-
ment’s shining and luminous ideal of
democracy and equality, to reduce the
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security deposit of Rs, 2,000 which is
provided in Section 117 of the Repre-
sentation of the People Act. 1951.

It is hightime that this new Gov-
ernment in office dig so. The modi-
fication could have been inserted in
thig Bill with no violence to the peces-
sity for such a provision in view of
Art. 329A,

Art. 329A does not rule out any
such provision with regard to secu-
rity costs of the petition and there is
no reason why the Government
should not reduce it. As a matter of
fact, it was Rs. 1,000 before the emer-
gency. I do not know when it was
amended. I have not been in the
House for ten years now. I am not
sure. When I filed election petitions,
two or three of them-—one 10 years
ago, one 20 'years ago and another 15
years ago—it wag only Rs. 1,000, I
am not sure when it was raised to
Rs. 2,000. It is hightime that the
Government gave thought to this mat-
ter and reduced the security deposit
from Rs. 2,000 to 1,000, because that
won’t do violence to the intentions
of the Government or to the Bill as
it is before the House. I think this
should be accepted by Government.

SHRI SHANT] BHUSHAN: The
hon. Member, Mr. Kamath, was very
keen that there should be uniformity
in the case of the Prime Minister and
fhe Speaker on the one hand and
the other Members of Parliament. It
wag in deference to his keenness for
that uniformity that we had adopted
Rs. 2,000 as security because that is
the amount of security provided in
the Representation of the People Act.

SHRI HARI VISHNU KAMATH:
That Act too should be amended then.
The relevant provision in the Repre-
sentation of the People Act may be
amended.

SHRI SHANT] BHUSHAN: That
does not arise at this stage.
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MR. CHAIRMAN: Is Mr, Kamath
pressing for it or withdrawing it?

SHRI HARI VISHNU KAMATH: I
reluctantly withdraw it.

MR. CHAIRMAN: Does he have
the leave of the House to withdraw
it?

HON. MEMBERS: Yes.

Amendment No. 4 was, by leave
withdrawn,

MR. CHAIRMAN: The question is:

“That Clauses 5 to 12 stand part
of the Bill.”

The motion was adopted.

Clauses 5 to 12 were added to the
Bill.

Clause 13—(Answering of criminat-
ing motiong and certificate of
indemnity)

SHRI HAR; VISHNU KAMATH: 1
beg to move:— ‘

Page 6, line 8,—

for “criminate” substitute “incri-
minate” (5).

Page 6, line 9,—

for ‘“criminate” substitute “incri-
minate’ (6).

Substantially, they are the same
because they refer to a linguistiq or
a verbal change. I looked up the
dictionary this afternoon in the Lib-
rary. I am reminded of what hap-
pened in the Third Lok Sabha when
you, Sir, and Mr. Ravindra Varma
were also Members of the House. It
was the word “vermin” which ap-
peared in the Bill as “vermins”, I
opposed that at that time. But the
House decided by vote, not by the
dictionary, unfortunately. Now, today
I looked up the Oxford Dictionary
and ; found a little enlightening note
on this matter. Both the words “cri-
minate” ang ‘incriminate’ are there
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On the word “criminate”, the note
says that it was an old English word
of 1646—the word ‘criminate” was
current at that time—but jt ubecamg
“incriminate” in 1730. That is to say,
the word “incriminate” is a more
modern English word than the word
“criminate”. This is according to the
Shorter Oxford Diclionary, not Con-
cise,

19.17 hrs,
[Surr Tripie CHAUDHARI in the Chairl

My hon. friend, the Minister of
Law, is a very good lover of the Eng-
lish language. I have heard him ad-
dressing the Supreme Court. He is
a master of the English language. 1
am sure, he wil] appreciate the force
of this argument, that we should
adopt a more modern English word
as far as possible. I am not an au-
thority on this matter; I am not a
stickler of wordg either. I take my
stand on the Oxford Dictionary that
the worg “incriminate” jg a more
modern word having been current
from 1730 onwards, whereas the word
“criminate” is an older English word
which existed in 1648. I admit that
both are permissible. But I for one
would prefer the word “incriminate”
rather than the word “criminate”, I
do not know what the Law Minister
will say.

SHRI SHANTI BHUSHAN: The
hon. Member has been rather modest
in saying that he does not regard
himself as an authority on English
language. Because I found that the
amendment was in his name, I also
hud taken the care to consult the
dictionary myself. I found that both
the words ‘“criminate” and “incrimi-
nate” are there. My hon. friend is
quite right in saying that one might
be an old word and the other might
be a modern word. But he would
kindly bear in mind that in law, one
prefers the older word, the well-tried
word which is properly understood
by the judges and the lawyers. If you
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unnecessarily substitute an old word
by a new word, the argument may
arise that tie change must have been
made deliberately and, therefore, the
meaning must be different. In order
to obviate any such thing and un-
necessarily create disputes, litigation,
etc, we have chosen to follow the
well-used word.

SHRI HARI VISHNU KAMATH:
Old is not gold always. (Interrup-
tions).

Since this is g linguistic amend-
ment I think we may consult the dic-
tionary here. 1 would like to say
that, as it is a question of the English
Janguage or words, it ig not too late
even now to get a dictionary and
see which is the more current ex-
pression—‘incriminate’ or ‘criminate’.
‘Incriminate’ has a euphonious sound,
whereas ‘criminate’ sounds similar to
‘cremate’: I don’t like it. ‘Incrimi-
nate’ would be a far better word in
this context.

SHRI SHANTI BHUSHAN: I would
request the hon. Member not to press
it because it will unnecessarily give

rise to litigation. 1 have some ex-
perience of such litigations, If you
change a word in any area there

would be some kind of g litigation.

I may add that. for the sake of
uniformity also, we have used the
same word that has been used in the
Representation of the People Act.

SHRI HARI VISHNU KAMATH: If
that is so, I would like to withdraw
them, though with great reluctance,
I seek leave of the House to withdraw
them, ’

The Amendments Nos. 5 and 6 were,
by leave, withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 13 stand part of the
Bill”
The motion was adopted.
Clause 13 was added to the Bill.

Clauses 14 to 28 were added to the
Bill,
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Clause 1, the Enacting Formula ond
the Title were added to the Bill.

+ -SHRI SHANTI BHUSHAN: I beg

to move:

“That the Bill be passed”,

204

MR. CHAIRMAN: The question is:
“That the Bill be passed”,

The motion was adopted.

19,23 hrs,

FOOD CORPORATIONS (AMEND-
MENT) BILL

THE MINISTER OF AGRICUL-

TURE ANLC IRRIGATION (SHRI

PRAKASIH SINGH BADAL): 1 beg

to move:

“That the Bill further to amend

the Food Corporations Act, 1964, as

passed by the Rajya Sabha, be taken
into consideration”.

Sir, the main issue in this Bill is a
very limited one. It is "proposed to
amend Section 12A of the Food Cor-
poration Act which regulates the
emoluments, retirement anq other
benefit; to the erstwhile employees of
the Food Department who were
transferred to the Food Corporation
of India, it, thus, seeks to further pro-
tect the interests of the Food Corpo-
ration employees and does not relate
to any major policy issue and I hope
that all sides of the House would
support the provisions of the Bill.

As the Hon. Members are aware,
the Food Corporation of India came
into existence in January, 1965, and
the functions hitherto gischargeq by
the Food Department, Government of
India, relating to purchase, storage,
movement, distribution and sale of
foodgrains and other foodstuffs, were
transferreq to this Corporation. Con-
sequently, about 17,000 employees be-
longing to the Food Department were
transferreq to the Foogq Corporation
and for safeguarding their interest, a
new Section 12A was inserted in the
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Food Corporations Act, 1964 by the
Food Corporations (Amendment) Act,
1968.

Section 12A of the Food Corpora-
tions Act, 1964, envisages the exer-
cise of two optiong by the employees:
firstly, whether they would like to
be transferred to the Food Corpora-
tion of India or not; and secondly,
whether they woulq like to be gov-
erned by the retirement and other
terminal benefits in accordance with
the rules and orders of the Central
Government or of the Food Corpo-
ration of India. In the operation of
the provisions of Section 12A, certain
practical difficulties have arisen wiiich
have necessitatedq a further amend-
tr.2nt of Section 12A of the Fooq Cor-
porations Act, 1964

The staff of the Department of Food
was transferred to the Corporation
along with the work in a phaseq man-
ner and such transfer wag completed
by 1st March, 1969. However, it took
some time to collect the necessary
particulars and issue actual notifica-
tions with thie result that the em-
ployees were unable to exercise their
options for termina] benefits within
a period of six months of their trans-
fer as statutorily required under Sec-
tion 12A of the Act, Difficultieg fur-
ther arose because some employees
died or retired before the issue of

transfer npotifications or exercising
options.
The Food Corporations (Amend-

ment) Bill, 1977, now ibefore the
House, seeks to remedy the difficulties
mentioned above. The Bil] provides
that al] serving officers will be given
a fresh opportunity to exercise an
option whether they will like to be
governed by the Central Govern-
snent terminal benefits or by the Food
Corporation benefits. It has also been
provided that those who are yet to
be formally transferreq will also have
the same right to exercise the option
within six monthsg of the potification
of transfer. Those wiho have died or
retired obviously cannot make use of
the amending provisions. It has ac-
cordingly been provideq tha$, where
such per#mns were able to exercise
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valid option, these will be respected
and foliowed. In other cases where
valid options could not be exercised,
the Central Govermment benefits,
which are by and large more advan-
tageous. will be given, There is ade-
guate justification for doing so, as
suda Fooq transferees were earlier
Central Government employees .and
in the absence of an opportunity to
give an option to the contrary, it is
only fitting that they should be given
terminal benefits in accordance with
the Central Government rules and
regulations.

The Bill seekg to cover the admi-
nistrative difficulties mentioned ear-
lier, and will go a long way towards
meeting the legitimate claims of the
erstwhile employees of the Food De-
partment wlio have been transferred
to the Food Corporation of India. I
would. therefore, request for whole-
hearteq support from the hon. Mem-
bers, from all sections of the House.

With these observations, I commend
tae Bill to the House for acceptance.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
thy Food Corporation Act, 1964,
as passed by Rajya Sabha, be taken
into consideration”

Mr. Shinde.

SHRI ANNASAHEB P. SHINDE
(Ahmednagar): Mr. Chairman, Sir,
at the outset, I would jike to congra-
tulate Shri Prakash Singh Badal on
his taking over this very important
portfolio in our economy  Punjab’s
tiistory of agriculture has been a
glorious history not only in Asia but
in the whole world. The Punjab far-
mers have played a great role in this
country, Shri Prakash Singh Badal
happens to be a progressive farmer,
and [ wish him all well.

It hag been the policy of my Party
not to oppose blindly the various Bills
or other proposals of the Government
but to give oonstructive cooperation
on merits. Ag far as this Bill is con-
cerned, we are extending our whole-
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hearted support to the provision of
this Bul for two reasons. rirst of all,
wne kood Corporation of India is g
very important instrument evolved by
ithis Parliament{ for the management
of the lood economy of this country,
and employeeg of the Food Corpora-
tion have been playing a very vital
rose in this, -There have been some
technical difficulties, and in order to
overcame these technical difficulties,
thug Bill hgg been brought forward by
the Guvernment. At one stage 1 was
associated with negotiations ag far as
some of these aspectg are concerned,
1T'here were some apprehensions in
the mind of the Government em-
ployeeg of the Food Department at
that time. On behalf of the Govern-
ment, 1 extended and gave an assur-
ance to the employees that they
would not stand to lose on transfer of
their services from the Fooq Depart-
ment to the Food Corporation of India.
1 am quite confident that the present
Government and Shri Prakash Singh
Badal himself will take interest in the
well-being of the employees and if in
future some problemg arise, he will
adopt a very sympathetic attitude to-
wardg them.

Thiere is not much time and I cannot
go into details, but I will only refer
to some of the problems. While I was
in the Government, 1 found that there
were some problems which we could
not tackle, for instance jn West Ben-
gal the problem of geputationists who
are working in the Food Corporation.
They are actually the employees of
the West Bengal Government, The
problem could not be solved, I hope,
the hon. Minister will find time to
attend to that.

As far ag the Food Corporation is
concerned, it is a very big orgsniza-
tion and there can be some failures
as also some incompetent and bad
elements but, by and large, there are
very good officerg and employees in
the Corporation. That is why, this
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levelg a very good competence has
been built up in thig organization and
particularly some ot the persons occu.
pying key positiong are really com-
petent and able and they would
deserve all gupport from this  House
and the hon, Minister.

The Food Corporation of India has
an important part to play in our coun-
try. The real test of management of
food economy is whem  there is a
drought and there is a ghortage of
foodgrains, how shal] we manage the
fooq economy of this country, meet
the requirements of vulnerable sec-
tion of our people and also maintain
price stability. Unfortunately, in the
world food is highly mixed up with
politics. I am making this submission
for the consideration of the hon, Min-
ister because as I said, the real test of
management of food economy s in
the period of shortage anq drought.
but 1 learn from the newspapers that
ad hoc policies are likely to be adop-
ted in this matter. I would cautiously
submit to the hon, Minister ghat in
the case of management of good eco-
nomy, adhocism would be very dan-
gerous for thig country, We are poor
country; a very large segment of
population js poor and they deserve
al] pur sympathies and they ghould
get the foodgrains at reasonable prices
at all time. Simply because the food
situation now ig very comfortable, our
bufferstocks are large, we should not
have ad hoc policieg in this matter.

Further, 5 stage hag come in the
food economy of this country. when it
woulq be possible to manage without
importg of foodgrains even in an ad-
verse year. The gituation has to be
used to our best national advantage.
We have been gpending a very large
amount on import of foodgrains. Only
three years ago, we spent more than
700 croreg in one year. In future, we
can protect our national interest with-
out resorting to import.

As T gaid, in the world food ia
highly mixed up with politics. There
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ing from a magazine ‘Business Week’
dated the 15th December, 1975;

“Earl L, Butz, the peripatetic Se-
cretary of Agriculfure just back
from a tour of eight countries tells
a story to show how America s
waking up to the use of itg food
power as a diplomatic tool”

Earl 1, Butz was gt one time Se-
cretary of Agriculture in "USA.

The game magazine gsays:

“Nearly everyone agrees that in
a world of hunger and over popu-
lation, the USA can apply itg tre-
mendous agricultural capacity as a
lever on foreign countries to adopt
policies beneficial to tKig nation”.

There is a great danger involved. We
are a big nation and we have to sce
that we are not exposed to the ma-
nipulationg of the great powerg as far
ag our food economy is concerned.
Therefore, I am suggesting this for
the kind consideration of the House.
The Foodq Corporation” to-day is cap-
able of managing a very big buffer
stock but a number of aspects of a
big buffer gstock need to be looked
into. We have never held such a
huge buffer gtock. So all the impli-
cations, the monetary, financial and
from the point of general economy
have to be gone into and even the
preservation of the grain which is
to be a part of the bufferstock, With
regard to storage capacity we have
certain limitations because there are
certain inherent difficulties. Despite
all that, we ghould continue to hold
a very large buffer stock so that we
are not exposeq to external dan-
gers.

The Food Corporation of India has
been playing an important role in
giving marketing support to the far-
mers of this country. Had there been
no Food Corporation jn the field—I
know there are certain weaknesses
and certain failures—but ™~ basically,
haq there been no Food Corporation
in the market in a period when there
was a bumper harvest, prices would
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have been depressed and farmers
would have suffered. Thig instrument
of Fooq Corporation of India needs
all our support and strength go that
it becomes a very powerful instru-
ment in support of our farmers.

With these few observationg I
woulg like to give my whole-hearted
support to the provisions of thig Bill.
I would also like to assure on behalf
of my party that as far gs the =m-
ployeeg of the FCI are concerned,—
of course, all sectiong of the House
will agree on that—their interests
should be fully protected.

SHRI SAMAR GUHA (Contai);: I
want to take advantage of this Bill
to raise a few points about the atti-
tudes of gsome of the officerg of the
Food Corporation about whom Shri
Shinde made very commendable re-
marks. I have no doubt he is right
but there are some officers who have
proved to be very vindictive, revenge-
ful ang I should say, petty-minded.

One of the men who is in high au-
thority in the Food Corporation—I
have pnever seen such a man behaves
as if he is g Chief commander of an
army. I remember the occasion on
August 17, 1973 when~"Mr. Fakhrud-
din Ali Ahmed was the Agriculture
Minister, when I was having a talk
with him, that officer was also there
and he behaved in such an offensive
manner which I never expecteq of a
subordinate officer and tKat too, while
talking to his Minister. Mr. Fakh-
ruddin Ali Ahmed, you know, was ga
man of high culture and patience. tle
kept quiet. Had I been in his place, I
would have sacked that officer who
dared to behave in such an ugly man-
ner before his Minjster. Thig gentle-
man and his accomplice, the Zonal
Manager of the Eastern Zone of the
Food Corporation, Calcutta have taken
a vindictive attitude towardg 500 em-
ployeeg of the FC1 Employees Asso-
ciation’s membership. The legitimate
trade union movement gng activities
they wanted to curb and in fyrther-
ance of that, they have taken full
advantage of the emergency gituation.
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This Union never resorted to any
sirike. They were always ready to co-
operate with the government, 23e-
cause this union refused to become
their tool, this gentleman sitting in
Delhi and the ottier sitting in Calcuita
wanted to slifle it. So, they created
another rival union ang wanted to
play one against the other and during
the period of emergency they toak
many vindictive and revengeful mea-
sures. About 500 of the employecs
have been transferred ag a sort of
penal measure. Secretary General of
the Employees Association was sus-
pended for months together, grrested
under DIR, salary impounded for 14
monthg anqd he has been transferred
to far away Silchar which ig the tar-
thest corner in Assam from the
Headquarters of the Trade Union,
Calcutta anq recently a major puni-
shment imposed wupon him on T.U.
activities. He was responsible to go
round the country and organize the
trade union activily. Not only that.
you will be shocked to know arother
fact. Just 2 or 3 days before the elec-
tion results were announced, the
Headquarter’s office in Calcutta of the
union hag been forcibly occupied by
the Zonal Manager, FCI, Calcutta and
the union leaders and workers have
been ejected from their office of the
Trade union functioning sirce 1985.
1 can hardly imagine that a man who
is incharge of the FCI, Eastern Zone
should have gared to do so. I met the
hon. Minister in fhe morning. As I
requested him nccessary action may
kindly. be taken to look into the case
of atrocioug behaviour of the PCI
Zonal Manager, Calcutta which js
with the connivance of police.

52 Assistant Managers have been
reverted against all principles of
justice and fair play as per FCi1
statute and have been given lower
clerical posts after serving 5 to 8§
vearg as Asstt. Managers. T will urge
the hon, Minister to go into their
cases and restore them in their former
official status. It js learnt that pri-
vate members of the FCI Board have
also advised to the FCI to restore
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their status ag they felt that the ar-
tions of the Management was illegal
and against the provisions of the FCI
statute. Protection of pay cannot
arrest demoralising effect of the em-
ployces and as such all Asstt. Man-
agers who have worked for more than
one vear gaould be confirmed ang re-
gularised in all fairnesg as demanded
through their rote submitted to the
Board’s meeting held on 4th and 5th
April, 1977.

I would request that as hags been
done in the case of Railways, liberal
attitude may be taken in the cases of
trade union workers of the FCI in
Calcutta, Delhi and elsewhere, Liberal
attitude has been taken by the P & T
Department. I hope that the Food and
Agriculture Minister will also act like
that in the same Janata Government
to avoid discriminating treatment
and its gftermath with a view to ful-
fil ends of justice to these country-
men.

19.41 hrs.

[SHRI M. SATYANARAYAN RAO in the
Chair].

SHRI K. LAKKAPPA (Tumkur):
) think Shri Shinde hag rightly put ijt
that the hon. Minister, Shri Badal, is
handling very important portfolio be=
cause the entire economy of this coun-
try is based on agriculture.

The previous Government hag Jjone
excellert work in agriculture and has
shown good progress. Shri Shinde,
an able Minister, has handled the
portfolio in a very efficient manner.
He got all round appreciation, I hope
the same tempo will be maintained.

Shri Subramaniam Swamy was
taking a challenge of the economy of
thig country during the time of em-
ergency. I do not know his logic. He
has stated in his anxiety to defend
hig party. We improved the economy
of the country during emergency and
before. That should be taken note of.
Country’'s progress, and nation’s pro-
gress is of paramount importance. We
have not to discuss it from any nar-
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row angle in lhis House, It iy the meost
- ymportant piece of legislation hyad
pas been brought. This hay  already
peen Dassed in the Rujys Sahha and
py Lhe previous Government. | think
Shri Ehinde  wBE  responsible  for
puinging this Bil, I think he hga
stated very correctly that the awmn-
ployees working in the Food Carpora-
tion are efficient ang their working
.:unﬂt_tmm have to be mmeliorated and
!ccrlam new measurcx have {5 be
adopted. The administration has to be
];.E"-'ﬂmgﬂﬂ«v The entire Food Corpora-
tion svstérmn should  be pruned and
put m a proper way so that there {s
no shortage of food in the country.
The recruitmeny system, the promo-
tion of the staff, all illese things have
to be gone into. The previocus Gov-
ernment made cerfain improvements.
1 wish that this Government should
also #0 shead with it further, The
branches of the FCI are working in
varions Stateg ang their Iunctiening
hae to be reexamined. Food centicl
and storage activities are being aflect-
ed due to shortage of wagons. This
shoulq be lookeg into. As Mr. Shinde
has rightly stated, the food policy of
thia country sometimes tends {0 be
operated hy the athey countries. Il i3
my request that the present Govern-
ment ghould not guccumb to guch cir-
cumstances and it should see that the
fopd situation of the couniry is im-
proved, Agricultursl progress should
not be retarded in any manner.
Wherever further improvements ave
ts be made. these efforts must e un-
dertaken. This present piece of tepis-
lalion is & source af slrength to Lthe
employees working in the Corpors-
ion. The Corporation should not oniy
be expanded but iis adrinistration

and organization should be jmproved.

Wilh these words I gupport $he
legislative measure which hss Dbeen
brought forward by the hon. Minister.

Thenk yotu.
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Food Corporation

Sir, while supper ‘
to make two or three gbservations.

: SUEYAEAEAYANA
(Eloru): 1 am very glad ab‘nut the
interest which has been evinced by

. Membaers in tegard fo I_uis
Lhe: 20 (Amendment) Bill,

ling the Bill I want
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[Shri K, Suryanarayana]

What we find'is that in respect of
these matters the Central Govern-
ment and the State Govermments are
giving safeguards only to the em-
ployees of the Corporation and the
consumers.

Sir, the Food Corporation is not tak-
ing any interest so far as farmers are
concerned or even agricultural
labourers. They are not even opening
shops in the villages for the purpose
of serving the agricultural labourers.
Agricultural labourers are really the
growers. When they go to the village,
there is no stock at all.

I would request the Food Corpora-
tion to open the shops even in the re-
mote villages, particularly, for the
benefit of agricultural labourers. The
pity is that the State Government is
entirely depending upon the Central
Government for everything. I am not
disputing the services rendered by the
Food Corporation to the consumers as
also the amenities provided for by
them to the employees etc. Simul-
taneously, you should also take care
of the interests of the growers as also
the agricultural labourers. Politically,
ﬁley are taking it leisurely. Hereafter
at least, the hon. Minister coming
from the village, would do everything
that he can. He must be knowing the
feelings of the consumers in the
villages. After two to three months,
they sell away the grains. And the
consumer is made to pay more and
more.

In Andhra Pradesh the paddy is
completely discoloured. I have re-
quested the Government of India to
allow them to send that paddy to be
made use of by other States. But, none
will use that discoloured paddy in
our State. I would request the Gov-
ernment to consider this point and al-
low the Food Corporation to open
shops or allow the private traders in
those places to purchase the grains
thereby the State can be benefited,

I hear that the Food Corporation
has not taken any interest in the dis-
coloured paddy which is lying in my
State. The Food Corporation is giv-
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ing benefits only to the consumers and .

not to the agricultural labourers—
agriculturists. I request the Govern-
ment at least to see that best price
is paid to the producers; also the same
facilities may be given to the agricul-
tural labourers also. If the Food
Corporation depots are opened in the
villages, that would benefit the agri-
cultural“labourers as well. We have
no grievance against the officers "a.s;
such. I have raised the point last time. *
Six months back the Food Corpora-
tion said that everything was all right
so far as storage capacity was con-
cerned. In my opinion the tarpaulin
cover will not do. Damage still
happens. May be, the overall damage
may come to 10 to 15 per cent. They
can try the C.A.P. system of cover-
ing. That will minimise the damage

to grains. At present it is very heavy. %

Even millers and merchants have told
me as also the godown keepers that it
is no use covering it by tarpaulin but
that can be done by CAP system. With
these remarks, I request once again
that the hon. Minister may take care
of the agricultural labourers ang also
small farmers, by opening up depots
by the Food Corporation.

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia): Sir,
1 wholeheartedly support the Amend-
ing Bill brought forward by the hon.
Minister.

Sir, it is reported in the Economic
and Political Weekly that some food
officers are trying to export foograins
worth Rs. 50 crores te which I take
exception. 1 draw the attention of
the Minister, who has taken over this
department recently, to this thing.
What I want to say is that in the case
of procurement issue we must see
that the cultivators get the remune-
rative price and they do not become
losers after the harvesting period.

Secondly, if the stock is surplus
and not required for the year that
surplus stock may be utilised for rural
development work where in the rural
areas semistarved population is there
and in the development work they
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ean get the chance to work in ex-
change of food as wages. That ar-
rangement can be made and the
objective of the government of rural
development and minimising the
poverty of the people will be achie-
ved. ;

SHRI CHITTA BASU (Barasat):
Mr. Chairman, as hag been stated by
the Minister, the object of the Bill is
limited. The object of this Bill is to
provide for another extension of six
months’ time for the exercise of
option which was given earlier.

Mr. Chairman, Sir, of course this
option has been given to a particular
section of officers but at this stage I
want to mention ceriain other aspects
of the employees employed under the
Food Corporation of India. One
very salient point hag been referred
to by Shri Shinde, namely, the pro-
blem of deputationists of West Ben-
gal. I am quite thankfu] to him for
having made reference to this aspect.
We had an occaslon to exchange views
on this maiter when he was the Mini-
ster and 1 was in the other House.
Sir, I am sorry to say that that aspect
hag not yet engaged the jttention of
your department.

Apart from that ag the Fooq Cor-
poration of India is a very big organi-
sation spread over all over the coun-
try there is a large number of workers
who are not permanent. They are
not even considered to be quasi-per-
manent. They are casual or of sea-
sonal nature. Sir, Food Corporation
of India is an expanding organisation
because it has been put incharge of
purchasing, storage and distribution
of the food of our country. As a
matter of fact it plays a very impor-
tant role in the management of our
food economy. In view of the
possibilities of its expansion I do not
find any reason ag to why these tho-
usands of employees who are treated
as casual workers should not be taken
ag permanent workers and become
entitled to the privileges and other
benefity being enjoyed by the other
permanent workers of this Corporation
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I would, therefore, suggest that that
point should receive the attention of!
the hon. Minister.

Mr. Chairman, Sir, the role of the
Food Corporation of India is of a
decisive nature because it ig entrusted
with the job of purchasing foodgrains.
Today the total production of food-
grains hag increased. It has reached
to the stage of 110 million tonnes.
and a marketable surplus would be,
according to me, not less than 20 to
30 million tonnes. That being the
case, if it is lhe duty and if it is the
role of the Food Corporation of India
to procure more and more; then the
staff is to be increased. Therefore,
there is no argument in not recognis-
ing the services of the casual and
other workers who have not yet been‘
taken as permanent workers.

20 hrs,

Sir, there is also criticism that there
are certain forces in our country who
want that there should not be pro-
curement and that there should be
exclusively free trade in food econo-
my. This has created fear and cons-
ternation not only among the em-
ployees, but also the people of this
country. May I request the hon.
Minister to really, at thig stage,
spell out the principle or approach to
this particular point because we feel
that in order to curb the price rise of
the food, the price behaviour of all
the commodities can be given  full
effect to if the public distribution
system is to be progressively expand-
ed. That being the case, it is neces-
sary that these doubts particularly
raised by the All-India Food Traders
Federation etc., that there should be
free trade in food economy should be
dispelled. 1 think the hon. Minister
should take this opportunity to dispel
the doubts and further gtrengthen
the instrument of the Food Corpora-
tion of India which can really take us
a very long way in the matter of
management of food trade and curb-
ing the price rise.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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RAKASH SINGH BADAL); Mr,
hairman, Sir, this is a very non-
controversial Bill. I am thankful to
Mr. Shinde, Mr. Samar Guha, Mr,
Lakkappa and Mr. Uggrasen and
other Members because as regards the
major issues in this Bill they have
supported the Bill. I am thankful to
Mr. Shinde that he has spoken good
words for me and I assure him that
whatever he has said I will try my
level best to do the job efRiciently,

As regards the working of the
Food Corporation of India, some sug-
gestions have been made to me. My
hon. friends have asked me about the
officers’ vindictiveness towards the
employees of the Food Corporation of
India. I have received some repre-
sentations from the employees asso-
ciation of the Food Corporation of
India. I am looking into them and I
can assure the Members that if any
injustice has been done to employeas
it will be certainly looked into.

One of our hon. Members asked
about the West Benga] State Govern-
ment deputationists. The West Ben-
gal State Government deputationists
who are on deputation with the Cor-
poration cannot be absorbed on ac-
count of the time bound agreement
between the Food Corporation and
the State Government. The State
Government also passed laws for
their absorption in their Services.

My friend, Mr. Samar Guha has
drawn my attention about the Cal-
cutta office and about 52 Assistant
Managers, As regards the 52 persons
mentioned by him, he should be glad
to know that the Board of Directors of
the FCI appreciated the hardship faced
by them on reversion to their posts
after seven years and so at the Board's
meeting held on 5-4-1977 it was de-
cided to protect the pay and other
emoluments of such ad hoc promotees
where they have acted as Assistant
Managers for at least one year oOr
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more, even on their reversion. This
will mitigate their economic hardship.

My attention has also been drawn
to difficulties in storage. There ig also
the fear that during rains the coms
modities might be spoiled. Governygg
ment is also worried about this. The
storage capacity of the FCI and .&M®R
other government agencies is et}
20.7 million tonnes ang the HoMii
will be glad to know that before long™
the capacity will be increased to 24.73
million tonnes. We are trying our
best to have more capacity. New
schemes have been started for hiring
accommodation constructed by pri-
vate parties under a guarantee
scheme and banks will be
providing loang at concessional rate of
11 per cent interest. With this scheme
we hope to have another 2.5 million
tonnes of more accommodation. We
are also thinking of other ways to re-
move this hardship,

It was suggested that foodgrain im-
ports should be stopped. Government
is also of the view that imports shoulg
stop. I think after this year food im-
ports will not be done. I think there
are no other items concerning the Bill.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Food Corporation Act 1964 as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That clauses 2, 3 and 1, the En-
acting Formula and the Title stan-
part of the Bill.” .

el

The motion was adopted.

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the
Bill.

SHRI PRAKASH SINGH BADAL:
1 beg to move:

“That the Bill be passed.”
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MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

-
-0.08 hrs.

~" *TUTORY '‘RESOLUTION RE IN-

\SE IN MAXIMUM GUARAN-

» LIMIT 1IN RESPECT OF

CENTRAL CO-OPERATIVE BANKS

AND TAMIL NADU STATE CO-
OPERATIVE BANK

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
PRAKASH SINGH BADAL): Sir, I
beg to move:

“Whereas the Government of
Tamil Nadu have guaranteeq the
repayment in respect of the Cen-
tral Co-operative Banks and the
Tamil Nadu State Co-operative
Bank, the Maximum limit of Short
Term Credit, Medium Term Credit
and Medium Term Conversion
loans to the extent of Rs. 3,870700.
lakhs in the Government of Tamil
Nadu, Cooperation Department G.O.
Mr. No. 321, cooperation dated
30-6-1971;

And whereas it is considered
necessary to increase the maximum
guarantee limit in respect of the
Central Co-operative Banks and the
Tamil Nadu State Cooperative Bank
to the extent of Rs. 6,115.00 lakhs;

Anqd whereas the Tamil Nadu
Legislative Assembly has been dis-
solved, the Lok Sabha hereby re-
solve that the Government of Tamil

hNadu may increase the limit or
guarantee in respect of the Central
( o-operative Banks and the Tamil
Nadu State Co-operative Bank to
the extent of Rs, 6,115.00 lakhs as
required under section 73-D of the
Tamil Nadu Co-operative Societies
Act, 1961 (Tamil Nadu Act 53 of

* 1961).”

MR. CHAIRMAN: The Resolution
is betore the House.

Coop. Bank etc. (Res)

SHRI O, V. ALAGESAN (Arko-
nam): While supporting this resolu-
tion, I should like to say a few words
as to how the co-operattive movement
suffered and to what depths it sank in
Tamil Nadu under the DMK rule. In
cooperative movement, the composite
state of Madras from which I rome
and Punjab from which the hon.
Mover of the resolution hails, both
the states were leading and it was
going on healthy lines. Unfortunately,
when in Tamil Nadu the DMK party
tock over the administration, the co-
operative movement in Tamil Nadu
was one of the worst sufferers. It was
distorted, prostituted to benefit pri-
vate pockets and private parties and
partisans of the DMK party, Just as
various branches of administration
were poisoned, by the corrupt DMK
rule, the Co-operative Movement was
also poisoned and the poor farmers
were helpless. After the Advisers’
regime in Tamil Nadu was insta'led
under the President’s rule, the non-
official bodies, the non-official Boards
of Directors were abolished and these
Co-operative Banks, Central Banks
and other Apex Banks were put
under special Officers, At my sug-
gestion in one of the meetings of the
Committee of the M.Ps. on Tamil
Nadu, the Advisers’ regime appointed
a Cell to go into the working of the
various Central Banks, that is, the
District Apex Banks and the enquiry
led to startling revelations as to how
funds were misappropriated, how
reckless was the issue of loans to
partymen, and the misuse of official
cars. They went on Kashi Yatra and
Rameshwaram Yatra. Now, T would
like to mention how corruption pre-
vaileq in the Co-operative Depart-
ment. The employees of the various
banks were compelled to go on leave

and temporary men were recruited
and money was taken from them. I
can quote an instance where as person
bhecame a Minister after he was the
President of the Central Bank and he
used to stea] petrol from the car be-
longing to the bank, every day sys-
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tematically. It was going on even
after the gentleman became the Minis-
ter of the Tamil Nadu Government.
One night when his son was stealing
petrol from the car belonging to the
Central Bank, it so happened that the
petrol tank got fire and the poor young
fellow died as a result of the fire.
This was the sorry state of affairs in
Tamil Nadu. And I hope the Hon'ble
Minister will get hold of those reports
and try to reform the co-operative
sector as much as possible. There was
another Minister who creatled socicties
over night. All his employees were
registered as members of the Co-ope-
rative Societies. Over night huge
amounts were sanctioned as loans only
to be appropriated the next day. 1
think it is the subject matter of thc
Enquiry before the Sarkaria Commis-
sion. I do not know whether it has
completed the enquiry or not. But
this is the statc into which the Co-
operative Movement sank under the
DMK rule and the DMK Government.
It is a great pity that the co-operative
movement which was once so benefi-
cial and developing on healthy lines
should have come to this sorry pass
under the DMK rule.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, I support this
resolution and at the same time, 1
want to make some suggestions for the
consideration of the minister, The
amount mentiona® in the statement
may appear to be substantial—he
seeks to authorise the Tamil Nadu
Government to guarantee up to a
maximum of Rs. 61 crores for giving
loans to the ryots—but the reality is
a substantial part of this amount will
be used for conversion of the arrears.
Consequently for the past four years,
there has been serious drought in ma-
jor parts of Tamil Nadu. Now the
situation is much worse because even
the delta area has become drought-
affected. So, this will not meet the
needs of the situation. Even if the
monsoon is favourable, the ryot will
require at least two years to get re-
paying capacity. That is why I sug-
gest that all the short-term loans will
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have to be converted into medium
and long-term loans. Thousands of
petitions are pending before the banks
for re-conversion. Pressure is mount-
ing on the special officers and collec-
tors. So, instructions may be given
to accept liberally proposals for con-
version of short-term loans to medium
and long-term loans, Even that will
not be adequate. Fresh credit must
be available to the ryots to meet the
situation, Distress sales of land,
cattle, etc. are tuking place. It is a
pitiable sight in the rural areas, spe-
cially in regard to small farmers.
Even the rich farmers are no better.
So, I request the minister to study
the problem more closely and give
relief.

Mr. Alagesan missed to mention one
important point, i, bogus loans or
benami loans. Benami loans to the
extent of several lakhs of rupees were
issued during the DMK regime for
which the innocent farmers are now
harassed. The ryot does not know
whether he took the loan or not, but
his signaturc is there and the officers
come to attach his land. Tt is not a
stray case. In one district alone be-
nami loans are estimated to be Rs. 30
lakhs. Such things have happened
during the DMK regime. That is why
the Centra] Bank elected representa-
tives were removed and the banks
were put under the charge of special
officers. Several allegations against
former Presidents and other office-
bearers are under enquiry. So, I sug-
gest that the amount should be in-
creased and real relief should he
given to the ryots. At the same
time., instructions must be given
to deal with complaints properly
and relieve the ryots from the bhur-
dens of benam loans. Proper enquiry
must be conducted into benami loans
and the persons responsible for grant-
ing such loans and forging the signa-
tures of the ryots must be punished.
The innocent ryots must not be
harassed.

SHRI PRAKASH SINGH BADAL:
Sir, this is a very routine regulation.
As you are aware, as per Section
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73-D of the Tamil Nadu Co-operative
,ocieties Act, 1961, the State Govern-
ment may fix the maximum limit of
guarantee of repayment of loan or
advance taken by State Co-operative
Bank and concerned Central Co-opera-
tivexBanks and the State Government
may increase the maximum limit in
consultation with both Houses of the
Legislature. It is proposed by the
*State Government to enhance the
maximuf limit from Rs. 3870 lakhs
to Rs. 61153 lakhs to meet the increased
requirements of credit. from Reserve
Bank of India. Since the Tamil Nadu
Legislative Assembly has been dis-
solved approval of Parliament for en-
hancement of the maximum limit of
guarantee is necessary. Present limit
of Rs. 3870 lakhs had been fixed in
the year 1971. So, this is entirely in
the interest of farmers.

My friend has drawn my attention
towards the fact that the maximum
short term loan should be changed
into medium term, He will be pleased
to know that out of this amount
Rs. 4375 lakhs is only for this purpose.
This is being ‘done keeping in view
the drought c6hditions prevailing in
that area.

My attention was drawn towards
the cooperative conditions in Tamil
Nadu. In that connection, I can only
say that we will look into the matter,

MR. CHAIRMAN: The question is:

“Whereas ‘the Government of
Tamil Nadu have guaranteed the re-
payment in respect of the Central
Cooperative Banks and the Tamil
Nadu State Cooperative Bank, the
Maximum limit of Short Term Cre-
dit, Medium Term Credit and Me-
dium Term Conversion loans to the
extent of Rs. 3,870.00 lakhs in the
Government of Tamil Nadu, Co-
operation Department G.O. Ms. No.
321, Cooperation dated 30-6-1971;
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And whereas it Y5 considered
necessary to increase the maximum
guarantee limi{ in respect of the
Central Cooperative Banks and the
Tamil Nadu State Cooperative Bank
to the extent of Rs. 6,115.00 lakhs;

And whereas the Tamil Nadu Le.
gislative Assembly has been dissolv~
ed, the Lok Sabha hereby resolve
that the Government of Tamil Nadu
may increase the limit of guarantee
in respect of the Central ‘Coopera-
tive Banks and the Tamil Nadu
State Cooperative Bank to the ex-
tent of Rs. 6,115.00 lakhs as required
under section 73-D of the Tamil
Nadu Cooperative Societies Act.
1961 (Tamil Nady Act 53 of 1961) *

The motion was adopted.

DR. SUBRAMANIAM SWAMY
(Bombay North East): On account of
the late hour, I agree to postponement
of Ttem No. 25 in my name on the
understanding that this will be taken
up in the early part of the next
session.

SHRI SAMAR GUHA: On account
of the late hour. I also sagree to post-
ponement of Item No. 26 in my name
with the consent of the House on the
understanding that this item should
ret nrioritv in the business agenda in
the next session.

MR. CHATRMAN: Is it the pleasure
of the House to postpone these Items
or continue with them?

SOME HON. MEMBERS: Postpone,

MR. CHAIRMAN: The House agrees
to postpone these items.

The House stands adjourned sine die.
20.25 hrs.

Lok Sabha then adjourned sine die,





